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(57) Abstract :

The present invention provides a rubber composttiahallows uniform dispersion of microfibrillated plant fibers so as to impro
the required performance for a tire in a balanced manner, and a pneumatic tire formed from the rubber composition.tThe pi
invention relates to a rubber composition pregarom a masterbatch obtained by mixing rubber latex, microfibrillated plant fik
and a cationic polymer, wherein 0.01 to 5 parts by mass of the cationic polymer is added per 100 parts by mass ofrapobést

of the rubber latex.
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(57) Abstract :

This invention discloses polyelectrolyte complex as Afimmus aggregates of less than 100 nanometer diameter, which can cause rapid clo
blood in less than 20 sec and almost instantaneous stoppage of bleeding in surface lacerations, ab&iati@tc.iffthe invention also disclose
the process of making such ndiitarous polyelectrolyte complex through a saffsembly process, which can be carried out at room temperatu
using specific proportions of a polycationic biomaterial such as chisrgha polyanionic biomalerial such as alginate and washed wibutartol
to replace the water with alcohol and quick drying over hot surface. The disclosed haemostatic agent is hemocompajibalimded nen
cytotoxic and can be painlessly apgli® or removed from the area of haemorrhage and will remain at the site of application after applying
not flow away with the blood flow. It has application in rapid control of haemorrahage accidental trauma, gunshotsh%eife. sta
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(54) Title of the invention : PROCESS FOR THE PREATION OF NOVEL SUNFLOWER OILDERIVED GEMINI SURFACTANTS OF
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(57) Abstract :

Novel nonrionic gemini surfactants were synthesized using sunflower oil and their properties were evaluated for checking thigyrisusifibil
mobility control in enhancedil recovery (EOR) processes. The surfactantswere found to be effective emulsifiers as well as foaming agent
micelle concentrations are found to be low with-sgjgregation ability of gemini surfactant molecules at low concentrations. Deshablegical
properties of surfactants contained in the disclosed compositions are studied in agueous solutions-iGtalkendmulsions are prepared with
gemini surfactant(s) as emulsifiers, and showedfavorable visdmsiting properties. Faa-generating surfactant formulations were identified \
the objective of achieving enhanced foamability and stability ka@ireous systems. The Gemini surfactants are characterized by the genera
formula: whereinRrefers to the unreacted fatty acidyanic chain of sunflower oil triglyceride in the gemini surfactant moleculesiglthe
spacer chain length (number of aliphatic methyl groups). In this invention, the aliphatic spacer length is chosen dsrihgrayBthesis process
However, the suctural assignments discussed are not limiting, but rather provides a groundwork for furtherexperimental work with scope
variation in spacer length and functional properties.
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(57) Abstract :

A OVCs detector based amic probe comprising of neronjugated long alkyl chain substituted electron withdrawing naphthalimide core sel
assembled into fluorescent nanosheets like structures in water with AIE property. The strong interchain hydrophobioibetaaten thehg
non-conjugated alkyl chains abolish the detrimental ipteractions between the planar naphthalimide cores by pushing the rigid core out on
nanosheet surface and placed them in an amorphous phase. The fluorescent nanosheets enabled sé¢iectofecyletee and mesitylene in wat
via aPET mechanism energized by hydrophobic and electrostatiateractions between the OVCs and naphthalimide cores. The introductic
long alkyl chain in the rigid aromatic core was found to be a vital yeilsistrategy in the formation of smart nanostructures and could transft
classical aggregation caused quenching (ACQ) material into AIEgenic material.
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(57) Abstrat :

Silk sericin for skin care application and its process of preparation Abstract The antitumor activity and protectiviesdkfaetrizin (SS) extractet
from the cocoons of Bombyx mori (BM), Antheraea assamensis (AA)Rhildsamia ricini (PR) agast UVA and UVB radiatioinduced oxidativ
damage, inflammation, skin cancer hyperpigmentation, skin aging, and wrinkling have been presented. SS which actexidant ipré431 cell
resulted in apoptotic cell death by downregulating-B@kene angbrotein expression along with upregulation p53 and cyt ¢ gene expression.
extracted from the cocoons of AA protected human keratinocytes (HaCaT) against UVA and UVB riliatied apoptotic death and
downregulated inflammatory cytokines. AA serichAS) protected SKHL female hairless mouse against UVB radiatimuced oxidative damag
by upregulating intracellular glutathione activity and preventing DNA fragmentation and lipid peroxidation. IncubationwitiAgaluronidase
and elastase inhibitetheir activity. PRS and AAS peseatment enhanced collagen production in UVA and UVB irradiated human dermal
fibroblast cells by upregulating procollagen (Collal and Colla2) gene expression and downregulatitgybtdrexpression. PRS and AAS pc
treatment also downregulated gelatinase expression in UVA and UVB irradiated HaCaT. Incubation of mushroom tyrosinase wittPR&S a
inhibited its activity. AAS and PRS pteeatment downregulated melanin production in UVA and UVB irradiated human meldA8i&) cells by
downregulating intracellular tyrosinase activity (except PRSneaed UVAirradiated A375 cells). AAS showed potential antitumor effect alo
with suppression of elastase and hyaluronidase activity and also possesses better prégettigaieist UVA and UVB radiatieimduced skin
damage, hyperpigmentation, aging and wrinkling than PRS and BMS, respectively. AAS embedded cream would be used askinpcaeatia
cream, which would protect the skin from UV radiatioduced inflammabn, oxidative damage of epidermal keratinocytes, aging, wrinkling a
prevents skin roughness and enhances skin elasticity and moisture content.
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(57) Abstact :

The present invention provides an improved and economical process for selective hydrogenation ofalgilis do their
corresponding cyclic monrolefins, esseilly in presence of sonicated -®iodified RaneyNickel as a highly active hydrogenatior
catalyst.
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(43) Publication Date :
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(54) Title of the invention : A WELDING CONSUMABLE WIRE FEED GUIDE MINIMIZING MATERIAL DAMAGE DURING
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(57) Abstract :

The invention relates to single and mudiich welding consumable wire feed guide for SAW and FCAW process in continuous
welding operations. Earlier, the wifeed guide which was made of copper connects the machine and copper contact tip. Thi
in significant damage to the whole assembly owing to high heat input during continuous welding resulting in replacinig the v
assembly frequently. Whereasldieag consumable wire feed guide with modified design consists of three detachable parts m
dissimilar material to control heat transfer through the length. By using this, we achieve significant material savigtysninimal

damage and minimal stegiart of machine, minimal time to change the damaged parts during welding operations in SAW an(
machine to weld tube and fin in order to meet the requirements of reduced cycle time and early delivery of productsts.cust
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(57) Abstract :

E-Commerce remains as one of the key empowering advances of giagdntying andelling of products and services in the market. Since the penetration of |
is growing exponentially on dap-day basis even in the erstwhile socially and technologically isolated areas of the society. As the people of the becietyiage
more aad more empowered and teshvvy, ECommerce has spread its roots very deep in the culture oftsoglatyeration. Therefore, it has become vital to react
even to the last man in the queue with the latest and the most recent technology with utmioky simfilat anyone irrespective of his/her background, whether
educational, social or technical, can enjoy its features and benefits uniquely optimized for him/her. The need of thlsdhtuiritegrate diverse fields into a singl
platform toincrease its outreach enabling user to perform various actions at the same time. Thus, the above mentioned featuEe€ ofrfoterree motivate us to
design an innovative platform to help people migrate fre@ofmerce (ECOMM) to Hife (ELF). The concepof ELF has enabled us to design a simple,-¢asy
use, efficient, optimized as per u&eneed, language independent, versatile platform HANUMART with its unique USER INTERFACE to make real time mot
user demand and supply a reality. HANUMABTUSERINETERFACE acts as a bridge between the most recent technologies and every person of the socie
those who till now were not able to enjoy the benefits of such technical advances & teoldg. With our mission to enable even from an uneducattdaine
people to the educated and tesatvvy people to employ our indigenousCEmmerce/ELF platform for contributing in the mainstream economy of the country,
HANUMART brings the most simple and udfeiendly interface for ECommerce/ELF on android platin and similar platforms till date. With our unique,
customizable preference grid design, we incorporatéaibasic preferences in the parent group to support him/her to transform his/her life virtually. Details o
HANUMART are given in the descrijgn section.
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(86) International Application No ‘NA 1)FABRI, Carlos, Eduardo
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(61) Patent of Addition to Application Number :NA 4)SHROFF, Vikram Rajnikant
Filing Date ‘NA
(62) Divisional to Application Number :2016310377C
Filed on :04/11/2016
(57) Abgract :

A combination comprising dithiocarbamate fungicide, a succinate dehydrogenase fungicide and at least one of ergosterol
biosynthesis inhibitor fungicide or a quinone outside inhibitor fungicide.
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(72)Name of Inventor :

1)LUO, Jing
2)QI, Lifang

(57) Abstract :

Apparatus and methods for treating acid gas, which utilizes-stalgie absorption cycle of ammonia wégization to treat acid tail
gas after prareatment of the acid gas, thereby achieving the purpose of efficient armbsviveatment of acid tail gas. The
parameters of the acid tail gas may be adjusted by a regulatory system such that the extiga¢fythe acid tail gas is in the rang
of 60-850 kJ/kg dry gas, for example,-880 kJ/kg dry gas or 18050 kJ/kg dry gas, to meet the requirements of ammonia
desulfurization, and achieve the synergy between the acid gaganment and ammonia defsumization. Furthermore, hydrogen
sulfide may be converted into sulfur/sulfuric acid plus ammonium sulfate at an adjustable ratio.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201934027602 A
(19) INDIA
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(54) Title of the invention HEDDLE-
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(31) Priority Document No 118 184 366.| 1)Groz-Beckert KG
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Filing Date ‘NA
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Applcation Number :NA
Filing Date :NA

(57) Abstract :

A heddle (109 made of a single strand, the heddle (100) comprising a shaft segment (102) having a first shaft end (104) an
shaft end (106), a first tensile section (108) located on a first shaft end (104) and a second tensile section (11@nairarsgend
shaft end (106), wherein the heddle (100) has a frigdnicing surface and at least one functional section (116, 118, 120) at tl
tensile section (108) and/or at the second tensile section (110) ) with an increased roughnessthis fiction-reducing surface, i
order to structurally and/or functionally prove the heddle (100).
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(12) PATENT APPLICATION PUBLICATION
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(22) Date of filing of Applcation :22/07/2019
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(54) Title of the invention : SEMICONDUCTOR DEVICE
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(31) Priority Document No 0085553
(32) Priority Date :23/07/2018
o :Republic ol
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Filing Date ‘NA
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(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :129, Samsung, Yeongtonegu,
Suwonsi, Gyeonggido 16677, Rephlic of Korea.
(72)Name of Inventor :

1)Hyukwoo KWON
2)Ha-Young YI
3)BYOUNGDEOG CHOI
4)Seongmin CHOO

(57) Abstract :

A semiconductor device includes a substrate, a bottom electrode on the substrate, a first support layer on the sutost&rate ne:
sidewall of the bottom electrode, a dielectric lagevering the sidewall and a top surface of the bottom electrode, and a top el
on the dielectric layer. The bottom electrode includes a first part having a plurality of protrusions that protrudedesvalbodithe
first part. The first part ofhe bottom electrode may be on the first support layer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201934029413 A
(19) INDIA
(22) Date of filing of Application :22/07/2019 (43) Publication Date 24/01/2020

(54) Title of the invention : MEMORY DEVICE SCRAMBLING ADDRESS

:GO6F (71)Name of Applicant :

1/3225; 1)SAMSUNG ELECTRONICS CO., LTD.

GO6F 5/10 Address of Applicant :129, Samsung, Yeongtonegu,
GO6F 12/0i|Suwonsi, Gyeonggido 16677, Rephlic of Korea.
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(51) International classification

(31) Priority Document No

(32) Priority Date :23/07/201i| 2)DaeJeong KIM
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Filing Date :NA
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(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

According to an exemplary embodiment, a memory device may include a memory cell array that includes memory cells cor
word lines arranged in sequential order depending on a sequential change of a rowadaowedscoder that, for each row addre!
input to the row decoder, scrambles a first bit of the row address and a second bit of the row address dependingoorsaysalec
thereby forming a scrambled row address, decodes the scrambled row addrestcia the a word line from the word lines bas
on the scrambled row address, and anfaisté array that includes an afitise in which a logical value of the selection signal is
programmed. A first word line and a second word line of the word lirmgsh@ adjacent to each other, and a difference between
value of the row address corresponding to the first word line and a second value of the row address correspondingntbvtioeds
line may be a value corresponding to the first bit.
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DATA SIMILARITY

(51) International classification :G06K9/00G06K9/62|(71)Name of Applicant :
(31) Priority Document No :201710592780.7 1)ALIBABA GROUP HOLDING LIMITED
(32) Priority Date :19/07/2017 Address of Applicant :Fourth Floor, One Capital Place, P.
(33) Name of priority country :China Box 847, George Town, Grand Cayman
(86) Intenational Application No :PCT/CN2018/0962%| 2)JIANG, Nan
Filing Date :19/07/2018 3)ZHAO, Hongwei
(87) International Publication No ‘WO 2019/015641 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)JIANG, Nan
Number :NA 2)ZHAO, Hongwei
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed in the embodiments of the present application are a model training method and a method an apparatus and a de
determining data similarity the model training method comprising: acquiring a plurliseodata pairs the data fields of the two
sets of user data in each user data pair having an identical part; acquiring the user similarity corresponding to achaistrel
user similarity being the similarity between the users correspondihg tad sets of user data in each user data pair; on the ba:
the user similarity corresponding to each user data pair and the plurality of user data pairs determining sample ddtainsegldt
preset classification model; and on the basis of#mple data training the classification model to obtain a similarity classificati
model. The embodiments of the present application can implement rapid model training increasing model training efficienc
reducing resource consumption.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937032797 A
(19) INDIA
(22) Date of filing of Application :13/08/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : IMAGING PROCESSING METHIDAND DEVICE

(51) International classification :G06K9/62 (71)Name of Applicant :
(31) Priority Document No :201710594226.2 1)ALIBABA GROUP HOLDING LIMITED
(32) Priority Date :20/07/2017 Address of Applicant :Fourth Floor, One Capital Place, P.
(33) Name of priority country :China Box 847, George Town, Grand Cayman
(86) International Application No :PCT/CN2018/09627| 2)JIANG, Nan
Filing Date :19/07/2018 3)GUO, Mingyu
(87) International Publication No ‘WO 2019/015645 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)JIANG, Nan
Number :NA 2)GUO, Mingyu
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Provided in embodiments dfi¢ present application are an image processing method and device. The method mainly compri:
following schemes: acquiring features of a plurality of images of a target object and standard features of the targatiobject;
according to the similaritpetween the features of the plurality of images of the target object and the standard features of the
object determining among the plurality of images of the target object a trusted image of the target object the simitzeitythet
features oftie trusted image of the target object and the standard features of the target object satisfying a preset similarity
requirement. The image processing method provided by the embodiments of the present application can be used in applic:
scenarios such asmage comparison identity recognition target object searching similar target object determination and the lil

No. of Pages : ENo. of Claims : 2.

The Patent Office Joaunl No. 04/2020 Dated 24/01/2020 5566



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937033376 A
(19) INDIA
(22) Date éfiling of Application :19/08/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD FOR TRANSMITTING DMRS AND COMMUNICATION DEVICE

(51) International classification :HO04L5/00 (71)Name of Applicant :
(31) Priority Document No :201710583011.0 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :17/07/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang Shenzhen, Guanggl6t8129
(86) International Application No :PCT/CN2018/0959¢|(72)Name of Inventor :
Filing Date :17/07/2018 1)GE, Shibin
(87) International Publication No ‘WO 2019/015587 2)REN, Xiang
(61) Patent of Addition to Application ‘NA 3)BI, Xiaoyan
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Provided in the present application are a method for transmitting DMRS and a communication device said method compris
communication device deternaigs the current mode of a resource scheduling unit the current modes including a frequency hc
mode or an agglomeration mode the frequency hopping mode indicating that one part of the symbols in the resource sghex
located in a first frequary band and the other part of the symbols is located in a second frequency band and the agglomerat
indicating the aggregate transmission of a plurality of resource scheduling units; the communication device uses a DMRS ¢
corresponding to theurrent mode to perform DMRS mapping or demapping the symbol position occupied by the DMRS in tl
DMRS pattern corresponding to the current mode being different to the symbol position occupied by the DMRS in a preset
pattern. The embodiments of theepent application can flexibly select the symbol location occupied by the DMRS on the bas
different modes and the embodiments of the present application can therefore meet the requirements of different moalgs er
network performance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937038751 A
(19) INDIA
(22) Date of filing of Application :25/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : MAGNETIC SEPARATOR

(51) International classification :B03C1/033B03C1/14B03C1/|(71)Name of Applicant :

(31) Priority Document No ‘NA 1)LOESCHE GMBH
(32) Priority Date ‘NA Address of Applicat :Hansaallee 243 40549iBseldorf
(33) Name of priority country :NA (72)Name of Inventor :
(86) International Application N:PCT/EP2017/057408 1)SCHIFFERS, Andreas
Filing Date :29/03/2017 2)BATZ, Andr é
(87) Intenational Publication NcWO 2018/177518 3)GEROLD, Carsten

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

The invention relates to a magnetic separator (1) for the dry separation of material particles (5) with niiffenetic susceptibilitie
wherein a rotatable cylinder (10) is provided with a magnetic device (20) arranged therein in a fixed manner and extending
substantially along the length. A sorting chamber (30) is also provided which extends along at leasteateral surface (11) of
the cylinder in a circumferential direction of the cylinder and parallel to the longitudinal axis (12) of the cylindeagdsicn
separator according to the invention has a means (50) for introducing the material patti¢hes sorting chamber in a dispersed
manner and a means (60) for generating a conveying air flow (61) in the sorting chamber. A motor (18) is also pro\atkethie |
cylinder about its longitudinal axis wherein during operation the lateral swfdhe cylinder is moved through rotation of the
cylinder substantially normal to the direction of the flow of the conveying air.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937038756 A
(19) INDIA
(22) Date of filing of Application :25/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : INHIBITION OF SMARCA2 FOR TREATMENT OF CANCER

(51) International (71)Name of Applicant :

:A61K31/70A61K31/7088A61K38/(

classification 1)EPIZYME, INC.
(31) Priority Domiment N0:62/464811 Address of Applicant :400 Technology Square 4th Floor
riority Date : ambridge, Massachuset
(32) Priority D 28/02/2017 Cambridge, M h 3189
(33) Name of priority ‘USA (72)Name of Inventor :
country e 1)GRASSIAN, Alexandra Rose
'(0\86)”I:;§;nna}\||%nal PCT/US2018/020124 2)DREW, Allison
PP :28/02/2018

Filing Date
(87) International
Publication No
(61) Patent of Additn to

‘WO 2018/160636

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present disclosure provides treatment modalities e.g. strategies treatment methods patient stratification methadidss@mt
compositions that aneseful for the treatment of disorders e.g. proliferative disorders such as certain cancer. Some aspects (
disclosure provide treatment modalities methods strategies compositions combinations and dosage forms for the trelitmen
proliferative dsorders e.g. cancers with decreased activity or function or loss of function of SMARCA4 with a SMARCAZ2 an
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937038759 A
(19) INDIA
(22) Dateof filing of Application :25/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : FORMED THERMOPLASTIC ARTICLE HAVING SMOOTH EDGES AND OPTIONALLY A
PEELABLE SURFACE

(51) International classificatio:.B29C51/14B29C51/30B65D1/ | (71)Name of Applicant :

(31) Priority Document No  :15/445220 1)CONVERTER MANUFACTURING, LLC
(32) Priority Date :28/02/2017 Address of Applicant :555 Ridgeoad Orwigsbuy, PA 1796:
(33) Name of priority country :U.S.A. (72)Name of Inventor :
5\1853) International Application PCT/US2018/020137 1)WALLACE, Millard, F.

Filing Date :28/02/2018
5\1807) International Publication ‘WO 2018/160645
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The disclosure relates to forming shaped thermoplastic articles having smooth peripheries. Many thermoplastic articéep ha\
edges formed upon molding or cutting thecketfrom a feedstock sheet (e.g. following thermoforming). Such sharp edges can
damage thin plastic films or flesh which they contact and smoothing the edges is desirable. Described herein are roethiogsa
smooth periphery for such shagdged aitles by rolling over the sharp edge. The smoothing operation is performed by formir
deflectable flange including a bend region separated from the potentially sharp peripheral edge by a spacer defléotingf #hpo
deflectable flange and softeniagleast one bent portion of the deflectable flange to yield a smooth periphery upon cooling. A
sheet may be attached to the feedstock sheet prior to during or after forming and can be peelable therefrom.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937038777 A
(19) INDIA
(22) Date of filing of Application :25/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : AEROSOL DELIVERY DEVICE INCLUDING SUBSTRATE WITH INNOVED ABSORBENCY
PROPERTIES

(51) International classification :A24F47/00 (71)Name of Applicant :
(31) Priority Document No :15/472966 1)RAI STRATEGIC HOLDINGS, INC.
(32) Priority Date :29/03/2017 Address of Applicant :401 North Main Street Winsi®dem,
(33) Name of priority country :U.S.A. North Carolina 27101
(86) International Application No :PCT/IB201L8/052141|(72)Name of Inventor :
Filing Date :28/03/2018 1)SEBASTIAN, Andries Don
(87) International Publication No ‘WO 2018/178900 2)DAVIS, Michael F.
(61) Patent of Addition to Application ‘NA 3)PHILLIPS, Percy D.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present disclosurelates to aerosol delivery devices (100) methods of forming such devices and elements of such devic
some embodiments the present disclosure provides substrates for use in storing an aerosol precursor liquid and/ay thenspa
liquid to a heate(134230330430830) for vaporization. The substrates can be formed form fibers (500) that can provide impr
absorbency and/or transport qualities. Midifer substrates (700) are also disclosed and can include a high absorbency layer
and a hydrophlic layer (770).

No. of Pages : ZNo. of Claims : 1!

The Patent Office Jonal No. 04/2020 Dated 24/01/2020 5571



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937038784 A
(19) INDIA
(22) Date of filing of Application :25/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invation : WATER SENSOR FOR DETECTING WATER IN GAS OIL FILTERS

(51) International classification :B64D37/34G01F23/z|(71)Name of Applicant :
(31) Priority Document No :P201700330 1)CEBI ELECTROMECHANICAL COMPONENTS
(32) Priority Date :30/03/2017 SPAIN, S.A.
(33) Name of priority country :Spain Address of Applicant :Avda. de Villatuerta 35 BI132
(86) International Aplication No :PCT/ES2018/07024¢|Villatuerta (Navarra)
Filing Date :27/03/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/178463 1)LANDATXE ZUGARRAMURDI, Jos é Luis
(61) Patent of Addition to Application . 2)DIEZ GARCIA, Sergio
Number :NA 3)GARCIA IZAGUIRRE, Javier
Filing Date ’ 4)MACH IN MIND AN, Jorge
(62) Divisional to Application Number :NA 5)BRETON CRISTOBAL, Enrique
Filing Date :NA

(57) Abstract :

The invention relates to a water sensor for detecting water in gas oil filters comprising a first and a second eledtrdyjea (flr4t
and a seaad earth connection (3.1 3.2) for earthing the first electrode (1.1) and the second electrode (1.2); a first switam(ye¢
in the first earth connection (3.1); a second switch (4.2) arranged in the second earth connection (3.2); a first ahduareaton
connection (2.1 2.2) for injecting a first current into the first electrode (1.1) and a second current into the secodel @edtrand
currentgenerating circuit (5) connected to the first electrode (1.1) and to the second electrolde rfiedhs of the first current
connection (2.1) and the second current connection (2.2) respectively and designed to inject the first current inébettteofitst
(1.1) and the second current into the second electrode (1.2) the first current andnlecse®nt being the same.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937038828 A
(19) INDIA
(22) Date of filing of Application :26/09/2019 (43) Publication Date : 24/01/2020

(54) Title ofthe invention : METHOD FOR CONTROLLING A PUMP CONNECTED TO A PUMP NETWORK

(51) International classification :H02J3/14E03F5/22F04D15/|(71)Name of Applicant :

(31) Priority Document No :17158034.3 1)XYLEM EUROPE GMBH
(32) Priority Date :27/02/2017 Address of Applicant :Bleichepla®& 8200 Schaffhausen
(33) Name of priority country  :EPO (72)Name of Inventor :
(86) International Application Nc:PCT/EP2018/054623 1)BACKE, Jan
Filing Date :26/02/2018 2)ZHONG, Zhiyong

(87) International Publication Nc:WO 2018/154099
(61) Patent of Addition to

Application Number mﬁ
Filing Date |
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

In a fist aspect the invention relatesa method for controlling a pump (2) in connection with first activation of the individual pt
(2) following a connection of the individual pump (2) to a power supply said pump (2) being configured to be conneateapto ¢
Network (1) comprising a phality of pumps. The method is characterized by the steps of when connecting the individual pun
the power supply causing the individual pump (2) to remain deactivated determining a value of at least one Operaticieal pal
(OP) of the individuapump (2) determining a Reference input value (RIV) based on the determined value of said at least on
Operational parameter (OP) utilizing the determined Reference input value (RIV) in a Random pause time function (Rf)iag
a random Activation pae time (APT) as an output from said Random pause time function (RF) said output of the Random g
time function (RF) being within a predetermined range delimited by a minimum pause time and a maximum pause time amg
activation of the individugoump (2) after said Activation pause time (APT) has elapsed. In a second aspect the invention als
to a pump (2) and a pump network (1) comprising a plurality of such pumps (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937038847 A
(19) INDIA
(22) Date of filing of Application :26/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : APPARATUS AND BUFFER CONTROL METHOD THEREOF IN WIRELESS COMMUNICATIC
SYSTEM

(51) International (71)Name of Applicant :

:HO4W28/14H04W28/04H04W80/!

classification 1)SAMSUNG ELECTRONICS CO., LTD.
(31) Priority Document No:10-2017-0041702 Address of Applicant :129, Samsung, Yeongtonegu
(32) Priority Date :31/03/2017 Suwonsi, Gyeonggido 16677

(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition to

(72)Name of Inventor :
1)KIM, Donggun
2)KIM, Soenghun
3)JANG, Jaehyuk

‘Republic of Korea

:PCT/KR2018/003873
:02/04/2018

‘WO 2018/182388

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A 5G communication system or pb& communication system for supporting a higher data rate than that of a beyond 4G
communication system such as an LTE is provided. A method by an apparatus for controlling buffers in a wireless commur
system comprises storing information related paeket in at least one of a first buffer or a second buffer transmitting data gen
based on the packet and when an acknowledgement signal is received for the data discarding the information.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/09/2019

(21) Application N0.201937038852 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : APPARATUS FOR PO$ROCESSING AN AUDIO SIGNAL USING A TRANSIENT LOCAIDN

DETECTION

(51) International :G10L19/26G10L19/025G10L19/
classification

(31) Priority Document No :17164350.5

(32) Priority Date :31/03/2017

(33) Name of priority countr:EPO

(86) International Applicatio

No :PCT/HP2018/025076
Filing Date :28/03/2018
§\1807) International Publlcatlo:WO 2018/177608

(61) Patent of Addition to

(71)Name of Applicant :

1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
DER ANGEWANDTEN FORSCHUNG E.V.

Address of Applicant :HansasB&a27c 80686 Ninchen

Germany
(72)Name of Inventor :

1)DISCH, Sascha

2)UHLE, Christian

3)GAMPP, Patrick

NHRICHTER, Daniel

5)HELLMUTH, O liver

Application Number mﬁ 6)HERRE, Jirgen
Filing Date ’ 7)PROKEIN, Peter
(62) Divisional to Applicatiow_NA 8)KARAMPOURNIOTIS, Antonios
Number : 9)HAVENSTEIN, Julia
e ‘NA
Filing Date
(57) Abstract :

Apparatus for posprocessing an audio signal comprising: a converter (100) for converting the audio signal intéragiraecy
represatation; a transient location estimator (120) for estimating a location in time of a transient portion using the audiothig!
time-frequency representation; and a signal manipulator (140) for manipulating thiedguency representation whereir tsignal
manipulator (140) is configured to reduce or eliminate aggt® in the timdrequency representation at a location in time before
transient location or to perform a shaping of the tfreguency representation at the transient location @ifinan attack of the

transient portion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937038956 A
(19) INDIA
(22) Date of filing of Application :26/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEM FOR ASSESSING A HEALTH CONDITION OF A USER

(51) International classification :A61B3/113 (71)Name of Applicant :
(31) Priority Document No :17163664.0 1)VIVIOR AG
(32) Priority Date :29/03/2017 Address of Applicant :Technapkstrasse 1 8005 Zuerich
(33) Name of priority country :EPO (72)Name of Inventor :
(86) Intenational Application No :PCT/EP2018/0581:| 1)ZAKHAROV, Pavel

Filing Date :29/03/2018 2)MROCHEN, Michael
(87) International Publication No ‘WO 2018/178267
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a system for assesaihgalth condition of a user comprises a sensor unit a monitoring unit and a stor
unit. The sensor unit comprises at least one eye sensor. The at least one eye sensor is adapted to obtain an ogfliectesi gratr
an eye and/or surrounding tigsuof the user. The sensor unit can be mounted on a wearable device. The monitoring unit is ¢
to the sensor unit. The monitoring unit is adapted to derive data related to an eye activity of the user by procedstatjsiymab
The data relatéto the eye activity of the user is included in the optical signal. The storage unit is connected to the monitorin
The storage unit is adapted to store the derived data related to the eye activity of the user and recorded data. Tigeumitisitori
further adapted to obtain the recorded data from the storage unit. The monitoring unit is further adapted to assdssdhditieal
of the user by comparing the recorded data with the derived data related to the eye activity of the user.cHusthgtidim relates tc
a method for assessing the health condition of the user.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :26/09/2®

(21) Application N0.201937038957 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEMS AND METHOD OF MULBAND PILOT TONE BASED OPTICAL PERFORMANCE

MONITORING
(51) International classification :H04J14/02H04B10/07| (71)Name of Applicant :
(31) Priority Document No :15/479666 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :05/04/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priority country U.S.A Bantian, Longgang DistridhenzhenGuangdong 518129
(86) International Application No :PCT/CN2018/079366 | (72)Name of Inventor :

Filing Date :16/03/2018 1)JIANG, Zhiping
(87) International Publication No ‘WO 2018/184461
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Systems and methods for applying a pilot tone to multiple spectral bands are provided. An initial signal is dividedptéo mult
spectral bands. A pilot tone is appliedetach of the spectral bands and then the signals are again combined for transmission.

tones differ in some way for example in phase or frequency.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201937038959 A
(19) INDIA
(22) Date of filing of Application :26/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : MOBILE TERMINAL

(51) International classification :H04L25/08 (71)Name of Applicant :
(31) Priority Document No :201710182423. 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :24/03/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang Districgherzhen, Guangdong 518129
(86) International Application No :PCT/CN2017/08994|(72)Name of Inventor :
Filing Date :26/06/2017 1)LI, Tongjie
(87) International Publication No ‘WO 2018/171063 2)ZHANG, Junyong
(61) Patent of Addition to Application ‘NA 3)LIU, Xiaosong
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed is a mobile terminal comprising: a clock generator a first frecpeameagrsion circuit a first module a second frequenc
conversion circuit and a second module wherein the first frequsstoyersion circuit performs frequency conversion on a clock
signal generated by the clock generator so as to obtain a first clock signal and outputs the first clock signal tadtiddirand the
second frequenegonversion circuit performs frequency conversion on a clock signal generated by the clock generator so as
a second clock signal and outputs the second clock signal to the second module. The mobile terminal efitlaplieation has a
better antielectromagnetic interference capability.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937038960 A
(19) INDIA
(22) Date of filing of Application :26/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEM AND METHOD FOR MULTIPLEXING TRAFFIC

(51) International classification :H04W68/00 (71)Name of Applicant :
(31) Priority Document No :62/475762 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :23/03/2017 Address of Applicant :Huawei Administration Building
(33) Name of prioritycountry US.A Bantian, Longgang Distric&henzhen, Guangdong 518129
(86) International Application No :PCT/CN2018/0793¢€|(72)Name of Inventor :

Filing Date :16/03/2018 1)ISLAM , Toufiqul
(87) International Publication No ‘WO 2018/171532 2)ZHANG, Jiayin
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Apgication Number  :NA

Filing Date ‘NA
(57) Abstract :

Aspects of the disclosure pertain to systems and methods for multiplexing of low latency and latency tolerant commuiiceitic
low latency traffic preempts latency tolerant traffic in a first interthe preempted low latency traffic can be transmitted in a
subsequent interval. There are multiple designs disclosed for notifying UE that are affected byethptjme events. The various
designs include implicit or explicit notification that can be setatic or dynamic. Examples of the notification include notificatio
that a preemption event occurs notification of the location of thegurtion event notification of whether a supplementary
transmission will occur and notification of the locatmfrthe supplementary transmission.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937038968 A
(19) INDIA
(22) Date of filing of Application :26/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : REGULATION OF GENE EXPRESSION BY APTAMBRODULATED RNASE P CLEAVAGE

(51) International (71)Name of Applicant :

:C12N15/113C12N15/11C12N15/1

classification 1)MEIRAGTX, UK Il LIMITED
(31) Priority Document N0:62/466138 Address of Applicant :92 Brannia Walk London, N1 7NQ
(32) Priority Date :02/03/2017 (72)Name of Inventor :
(33) Name of pority ) 1)GUO, Xuecui
country ‘U.S.A.
(86) intemational \PCT/US2018/020795
PP :02/03/2018

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/161053

Application Number Hﬁ
Filing Date '
(62) Divisionalto ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present disclosurequides polynucleotide constructs for the modulation of target gene expression by aptdeed
ribonuclease cleavage of the target gene RNA and methods of using the constructs to modulate gene expression inliespor
presence or absence of a ligahat binds the aptamer. The polynucleotide constructs contains a ribonuclease substrate sequ
an RNase P substrate) and a riboswitch comprising an effector region and an aptamer such that when the aptamer biadged
gene expression oars.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039019 A
(19) INDIA
(22) Date of filing of Application :26/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : FREUENCY THERAPY DEVICE

(51) International classification :A61N1/32 (71)Name of Applicant :
(31) Priority Document No 12017049093 1)NISHIMURA , Akemi
(32) Priority Date :14/03/2017 Address of Applicant :1013 -8, Kaigan ichome Minato-ku,
(33) Name of priority country :Japan Tokyo 1050022
(86) International Application No :PCT/JP2018/0088¢|(72)Name of Inventor :

Filing Date :09/03/2018 1)MATSUYAMA, Keisuke
(87) International Publication No ‘WO 2018/168719
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number ~ :NA

Filing Date ‘NA
(57) Abstract :

This frequency therapy device 10 is characterized by comprising a main device part 20 for passen aorresponding to a
predetermined voltage waveform between a pair of electrode pads 12 12 and a waveform memory 22 provided therein and
plurality of voltage waveforms at different frequencies and in that: the frequency therapy dewic®ifigured so that the wavefo
memory 22 stores the waveforms in any of N waveform storage regieh$o222N for each of N frequencies as waveform data
comprising a square wave with a sampling frequency of 192 kHz or more and a number of quahtigaifd@¥ or more the
waveform data is read from the waveform memory 22 for each frequency the waveform data is converted to an analog wav
D/A converter 24 during a preset time and a current corresponding to the voltage waveform is passedimeglectrode pads 12
12; and the waveform memory 22 repeatedly and successively stores the waveform data for every set time for each freque
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/09/2019

(21) Application N0.20198039095 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD FOR RECOGNIZING A GESTURE AND AN ELECTRONIC DEVICE THEREOF

(51) International classification :G06F3/01GQAS7/41G06N3/C

(31) Priority Document No ;2017106851
(32) Priority Date :02/03/2017
(33) Name of priority country  :Russia

(86) International Application No:PCT/KR2018/001786
Filing Date :12/02/2018

(87) International Publication No:WO 2018/159949

(61) Patent of Addition to

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.
Address of Applicant :129, Saungro Yeongtonggu
Suwonsi Gyeonggido 16677
(72)Name of Inventor :
1)KLETSOV, Andrey Vladimirovich
2)CHERNOKALOV, Alexander Gennadyevich
3)POLONSKY, Stanislav Vladimirovich

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

To recognize a gesture and control a functioarirelectronic device an operating method of an electronic device includes the
operations of detecting a change of a Radio Frequency (RF) signal emitted into a body using an RF sensor determirgng a ¢
corresponding to the RF signal based on referdata corresponding to the gesture and executing a function of the electronic

corresponding to the determined gesture.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039110 A
(19) INDIA
(22) Date of filing of Application :27/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : PLAYING METHOD AND PLAYING APPARATUS AND COMPUTEREADABLE STORAGE
MEDIUM

(51) International (71)Name of Applicant :

:HO4N21/433H04N21/44H04N244z

classification 1)BEIJING JINGDONG SHANGKE INFORMATION
(31) Priority Document Nc:201710160248.8 TECHNOLOGY CO., LTD.
(32) Priority Date :17/03/2017 Address 6Applicant :8th Floor of Building No. 76, Zhichur
(33) Name of priority -China Road, Haidian District Bijing 100086
country ' 2)BEIJING JINGDONG CENTURY TRADING CO., LTD.
(86) International ) (72)Name of Inventor :
Co :PCT/CN2017/119668
Appl|c'a!t|on No :20/12/2017 1)AN, Shan
Filing Date 2)CHEN, Yu

(87) International .
Publication No WO 2018/16275

(61) Patent of Addition to .

3)LI, Shishuang

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The present disclosure r&da to a playing method and playing apparatus and a conmeaitable storage medium which relate to
field of data processing. The playing method comprises: acquiring device movement information when taking a video and ¢
frames in the video; acqing an initial viewing angle and a current viewing angle of a playing terminal; determining according
difference between the current viewing angle and the initial viewing angle and the device movement information a frame
corresponding to the cumeviewing angle; and playing the frame corresponding to the current viewing angle. The present di:
can determine according to the difference between a current viewing angle and an initial viewing angle and device movem
information a frame correending to the current viewing angle thereby enabling played contents to change as a viewing ang
playing terminal changes thus improving the convenience of user operation.
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(12) PATENT APPLICATION PUBLIATION (21) Application N0.201937039152 A
(19) INDIA
(22) Date of filing of Application :27/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND APPARATUS FOR MATCHING HIGBIMENSIONAL IMAGE FEATURE

(51) Internatioal classification :G06K9/46 (71)Name of Applicant :
(31) Priority Document No :201710158472.3 1)BEIJING JINGDONG SHANGKE INFORMATION
(32) Priority Date :17/03/2017 TECHNOLOGY C O., LTD.
(33) Name of priority country :China Address of Applicant :8th Floor of Building No. 76, Zhichu
(86) International Application No :PCT/CN2017/1194¢|Road, Haidan District Beijing 100086
Filing Date :28/12/2017 2)BEIJING JINGDONG CENTURY TRADING CO., LTD.
(87) International PUlzation No ‘WO 2018/166273 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)AN, Shan
Number :NA 2)CHEN, Yu
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed are a methahd apparatus for matching a higimensional image feature relating to the field of image retrieval. The
method comprises: extracting a higimensional image feature of an image to be retrieved; dividing thedimgdnsional image
feature of the imagetbe retrieved into a plurality of lodimensional image features; comparing the-ftimensional image featur
of the image to be retrieved with the cluster centre of each layer afilnensional image features of an image in a database; ai
determiningaccording to a comparison result the degree of similarity between thdifmewnsional image features of the image to
retrieved and those of the image in the database so as to retrieve from the database a feature matchidignttiesioglal image
featue of the image to be retrieved. The present disclosure can improve the accuracy of feature matching and can also img
efficiency of highdimensional image feature matching.
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(12) PATENT APPLICATION PUBLCATION
(19) INDIA
(22) Date of filing of Application :27/09/2019

(21) Application N0.201937039202 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : CONFIGURATION METHOD APPARATUS AND SYSTEM

(51) International classification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No :201710179753.7 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :23/03/2017 Address of Applicant :Huawei Admistration Building,
(33) Name of priority country :China Bantian, Longgang District Shenzhen, Guanmgl618129
(86) International Application No :PCT/CN2018/07962|(72)Name of Inventor :
Filing Date :20/03/2018 1)PENG, Wenijie
(87) International Publication No ‘WO 2018/171583 2)DAI, Mingzeng
(61) Patent of Addition to Application ‘NA 3)GUO, Yi
Number :NA 4)LIU, Jing
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

An embodiment of the present application provides a configuration ché&th@a communication system the communication syste
comprising a primary node and a secondary node jointly providing services to a terminal. The method comprises: an seon
generates configuration information of a signaling radio bearer (SRE)RBebeing used for transmitting a radio resource contrc
(RRC) message between the secondary node and a terminal; the secondary node sends the configuration information d tt
primary node so that the configuration information of the SRB isteght terminal by means of the primary node; and the secc
node receives a result that is generated by configuring the SRB by means of the configuration information of the SRRy Ith&
SRB can be established on the secondary node for thenissisn of an RRC message between the secondary node and the te
thereby improving the efficiency of wireless resource management on the secondary node.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039203 A
(19) INDIA
(22) Date of filing of Application :27/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : COMMUNICATION METHOD CORE NETWORK DEVICE AND ACCESS NETWORK DEVICE

(51) International classification :H04W74/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building
(33) Name of priority country :NA Bantian, Longgang Shenzhen, Guangdong 518129
(86) International Application No :PCT/CN2017/0793%|(72)Name of Inventor :
Filing Date :01/04/2017 1)YU, Fang
(87) International Publication No ‘WO 2018/176482 2)LI, Yan
(61) Patenbf Addition to Application ‘NA 3)NI, Hui
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Provided are a communication method a core network device and an access network device. The method comprises: a col
device receiving a first message from an access network device wherein the first message carries information for indasating
supported by the access network device; and the core network device determining a location area identity list of anesgr eqL
(UE) according to the information about the slice supported by the access network device. The communication method the
network device and the access network device in the embodiments of the present application enable the access netwdrie
core network device to inform each other of capability information about slices respectively supported thereby are simple tc
implement and can determine a location area identity list of a UE thereby avoiding sending a paging message withinsawyun
range.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/09/2019

(21) Application N0.201937039208 A

(43) Publication Date : 24/01/2020

(54) Title of the invention DATA PROCESSING METHOD AND DEVICE

:HO04W80/02H04W28/C
‘NA

(51) International classification
(31) Priority Document No

(71)Name of Applicant :
1)HUAWEI T ECHNOLOGIES CO., LTD.

(32) Priority Date :NA Address of Applicant :Huawei Administration Building
(33) Name of priority country :NA Bantian, Longgang Distric&henzhen, Guangdong 518129
(86) International Application No :PCT/CN2017/09327 |(72)Name of Inventor :
Filing Date :01/04/2017 1)LI, Nijun
(87) International Publication No ‘WO 2018/176480 2)YANG, Yanbo
(61) Patent of Addition to Application ‘NA 3)WEI, Yuejun
Number :NA 4)LI, Lian
Filing Date ' 5)TANG, Xin
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract

Provided are a data processing method and device which are used for obtaining a PDCP PDU according to some correctly
RLC PDUs of the PDCP PDU. The method involves: acquiring N correctly received radio link control (RLC) protocol data u
(PDUS9 of a packet data convergence protocol (PDCP) PDU; and generating the PDCP PDU according to the N correctly re
RLC PDUs wherein the PDCP PDU comprises M RLC PDUs N and M are positive integers and N < M. In this way the PD(
can be generated aeding to some correctly received RLC PDUs of the PDCP PDU without needing to use all the RLC PDL
combination so as to obtain one PDCP PDU such that the generation of the PDCP PDU is not affected even if an RLC PDI

does not need to be used is ta@kenly received or lost.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039210 A
(19) INDIA
(22) Date of filing of Application :27/09/2019 (43) Publication Date : 24/01/2020

(54) Title ofthe invention : CONFIGURATION INDICATION AND ACK/NACK FOR MULTIPLE HARQ GRANFREE
TRANSMISSION

(51) International classification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No :62/475850 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :23/03/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priority country US.A Bantian, Longgang Districdhenzhen, Guangdong 518129
(86) International Application No :PCT/CN2017/1132¢|(72)Name of Inventor :
Filing Date :28/11/2017 1)CAO, Yu
(87) International Publication No ‘WO 2018/171242 2)MA, Jianglei
(61) Patent of Addition to Application ‘NA 3)ZHANG, Liging
Number :NA 4)GONG, Zhengwei
Filing Date '
(62) Divisional to Application Nutmer :NA
Filing Date ‘NA
(57) Abstract :

Provided is a method in a user equipment the method comprising: as part of a HARQ process having a HARQ process Iyl
an initial grantfree transmission and-K repetitions whee K>=2. A predefined mapping of the HARQ process ID to at least on
resource available for grafree transmission is a function of K.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039211 A
(19) INDIA
(22) Date of filing of Application :27/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : RANDOM ACCESS METHOD AND DEVICE

(51) International classification :H04W74/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building
(33) Name of priority country :NA Bantian, Longgang Distric&henzhen, Guangdong 518129
(86) International Application No :PCT/CN2017/07794|(72)Name of Inventor :

Filing Date :23/03/2017 1)LI, Qiming
(87) International Publication No *WO 2018/170860 2)HAN, Jing
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention relates to the technical field of communications and provides a random access method and dewige tc
problem of the prior art in which a user equipmerit cannot precisely select a resource on aachor carrier to perform a randc
access. The method comprises: a user equipment (UE) unit measuring during a first measurement period T1 a reference s
receiving power (RSRP) W1 on an anchor carrier{dBeunit determining according to W1 a first coverage level; and the UE ui
determining according to the first coverage level a first resource to be used by the UE unit to perform a random aggess on .
anchor carrier.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039212 A
(19) INDIA
(22) Date of filing of Application :27/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : UPLINK TRANSMISSION METHOD AND DEVICE

(51) International classification :H04W56/00 (71)Name of Applicant :
(31) Priority Document No :201710168847.4 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :21/03/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang Distric&henzhen, Guangdong 518129
(86) International Application No :PCT/CN2018/07862|(72)Name of Inventor :

Filing Date :09/03/2018 1)HUANG, Qufang
(87) International Publication No ‘WO 2018/171448 2)LIU, Xing
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Embodiments of the present invention provide an uplink transmissé&hod and device which relate to the technical field of
communications and are capable of increasing the probability of a wireless access apparatus correctly receiving upléerkdiat:
performs uplink transmission on a nsecheduled resource. The et comprises: UE determining that a rsmteduled resource is
to be used to perform uplink transmission; when a first TA value stored in the UE is invalid the UE updating the prémieddiys
TA value to a predetermined second TA value; and theisiitg the second TA value to continue performing the current uplink
transmission of the nescheduled resource.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039214 A
(19) INDIA
(22) Date offiling of Application :27/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SOLAR HEATING FOR REFRIGERATION AND FLUID HEATING DEVICES

(51) International classification :F24590/00 (71)Name of Applicant :
(31) Priority Document No :62/472030 1)WTS LLC
(32) Priority Date :16/03/2017 Address of Applicant :275 East 4th Street Suite 320Paul,
(33) Name of priority country :U.S.A. Minnesota 55101
(86) International Application No :PCT/US2018/02282| (72)Name of Inventor :
Filing Date :16/03/2018 1)PLOURDE, Brian
(87) International Publication No ‘WO 2018/170376 2)GIKLING, Andrew
(61) Patent of Addition to Application ‘NA 3)ABRAHAM, John
Number :NA 4)PAKONEN, Richard
Filing Date ’ 5)PLOURDE, Douglas
(62) Divisional to Application Number  :NA
Filing Date :NA

(57) Abstract :

A fluid-based system for use in heating and/or cooling. In particular the system may have a fluid heating device (102) whicl
solar fuid heating device configured to heat a fluid. Heat from the heated fluid may be transferred to one or more coolingst
(104) or heating subsystems (106). A cooling subsystem (104) may be an absorption coolingsubsystem for example whexe
cause phase change of a refrigerant. A heating subsystem (106) may include a storage tank through which heated fluid me
circulated to heat the storage tank. A system of the present disclosure may include multiple cooling and/or heatingssubsyst
(104106) for cooling and or heating a variety of different environments objects or materials.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039215 A
(19) INDIA
(22) Date of filing of Application27/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND DEVICE FOR RECOGNIZING DESCRIPTIVE ATTRIBUTES OF APPEARANCI
FEATURE

(51) International classification :G06K9/46 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) PriorityDate :NA Address of Applicant :Huawei Administration Building,
(33) Name of priority country :NA Bantian, Longgang Districdhenzhen, Guangdong 518129
(86) International Application No :PCT/CN2017/0773¢€|(72)Name of Inventor :
Filing Date :20/03/2017 1)YAO, Chunfeng
(87) International Publication No ‘WO 2018/170695 2)FENG, Bailan
(61) Patent of Addition to Application ‘NA 3)LI, Defeng
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A method and a device for recognizing descriptive attributes of an appearance feature determining by means of acaiidang ¢
feature of an appearance featafe target image the location of a part of a figure indicated by the appearance feature in a pr
figure model. The location feature of the appearance feature is used for indicating the location of the part of theidpei by the
appearance feare in a preset figure model so as to recognize a target region according to the location feature the target rec
comprising the part of the figure; then feature analysis is performed on the target region to recognize descriptiwedtthibute
appeaance feature of the figure. The invention determines the location feature of an appearance feature having localrattribt
selects for the appearance feature having local attributes a target region in a target image where a part of a figdi®yitidicat
appearance feature is located as a recognition region for feature analysis. The invention reduces meaningless redmggition
simplifies the image processing operation process saves time for recognizing descriptive attributes and redukegjtioadiof
computer image processing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039247 A
(19) INDIA
(22) Date of filing of Application :27/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : ANTENNA OF MOBILE TERMINAL AND MOBILE TERMINAL

(51) International classification :H01Q1/44 Uf;ﬂ%?&gﬁ%%ﬁﬁéi_o GIES CO. LTD
(31) Priority Document No :201710166832.4 . ) T = -
(32) Priority Date 20/03/2017 Address of Applicant :Huawei Administration Building
(33) Nameyof priority country :China Bantian, Longgang Distric&henzhen, Guangdong 518129
(86) Intenational Application No ‘PCT/CN2017/0886¢ (712))%"’,‘\'%6 ‘L";.l']?]"emor :
Filing Date :16/06/2017 DIWANG JHan an
(87) International Publication No WO 2018/171057 | 515 yang
(61) Patent of Addition to Application | » Hlang
Number ‘NA 4)YOU, Jla}q|ng '
Filing Date ‘NA 5)LEE, Chien-Ming
(62) Divisional to Application Number :NA %XGN&)?;‘O“
Filing Date ‘NA 8)WANG, Lei
(57) Abstract :

An antenna of a mobile terminal and the mobile terminal. At least two gaps are provided on a metal frame of the modileltex
two gaps divide the metal frame into a first metal section a second metal section and a third metal section. A radiatihg unit
antenna comprises the second metal section arranged between the two gaps a first conductor and a second conductor the
conductor and the second conductor respectively being connected to the second metal section. A feedpoint is connerdéd tc
conductor via a matching network; a ground point is connected to the second conductor thus forming an annular antereran
electrical length path of a current from the feedpoint to the second metal section is not equal to an electrical |efgtie gatinent
from the ground point to the second metal section. In the described technical solution the feedpoint anddhpoipoare providec
at a side of the center line of the metal sections and the radiating unit employs an annular structure to form thetemmauinuzn

changing the maximum point of an electric field to be away from the gaps of the metal franiegr@dpact that a hand has on a

modal electric field and increasing the performance of the antenna.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Aoplication :27/09/2019

(21) Application N0.201937039268 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEM AND METHOD FOR OPERATION OF A FLEXIBLE FUEL COMBUSTOR FOR A GAS

TURBINE

(51) International classification :F23N1/00F23N1/02F23D14/

(31) Priority Document No :62/467924
(32) Priority Date :07/03/2017
(33) Name of priority country  :U.S.A.

(86) International Application N:PCT/IB2018/050217
Filing Date :12/01/2018

(87) International Publication NeWO 2018/162994

(61) Patent of Additin to

(71)Name of Applicant :

1)8 RIVERS CAPITAL, LLC

Address of Applicant :406 Blackwell Street bam, North

Carolina 27701
(72)Name of Inventor :

1)LU, Xijia

2)FETVEDT, Jeremy Eron

3)MCGRODDY, Peter Michael

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

The present disclosure relates to systems and methods that are useful for controlling one or more aspects of a pooveplattd
More paticularly the disclosure relates to power production plants and methods of carrying out a power production method
different fuel chemistries. Combustion of the different fuel mixtures can be controlled so that a defined set of combustion
characeristics remains substantially constant across a range of different fuel chemistries.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039269 A
(19) INDIA
(22) Date of filing of Application :2/D9/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEM AND METHOD FOR COMBUSTION OF SOLID FUELS AND DERIVATIVES THERE(

(51) International classification:F23R3/12F23B90/06F23G5/C0|(71)Name of Applicant :
(31) Priority Document No :62/468183 1)8 RIVERS CAPITAL, LLC
(32) Priority Date :07/03/2017 Address of Applicant :406 Blackwell Street biam, North
(33) Name of priority country :U.S.A. Carolina 27701
(86) International Application (72)Name of Inventa :
No ZEZC/SQ/BZ%(%S/OSOZE 1)FETVEDT, Jeremy Eron
Filing Date ' 2)LU, Xijia
(87) International Publication NWO 2018/162995 3)BONILHA, Chris
(61) Patent of Addition to ‘NA 4)LENERTZ, James
Application Number :NA 5)TSCHIRREN, Stefan
Filing Date ' 6)ABDULSATER, Hassan
(62) Divisional to Application 7)GREGORY, Brent
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present disclosure relates to apparatuses and methods that are useful forareeaspects of a power production plant. Mor
particularly the disclosure relates to combustor apparatuses and methods for a combustor adapted to utilize diffexéumefsiel n
derived from gasification of a solid fuel. Combustion of the differentrigtures within the combustor can be facilitated by
arranging elements of the combustor controlled so that a defined set of combustion characteristics remains substaatially cc
across a range of different fuel mixtures.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039317 A
(19) INDIA
(22) Date of filing of Application :28/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEM METHOD AND A COMPUTER PROGRAM PROCT FOR AN IMPROVED FAULT
ANALYSIS IN AN ELECTRICAL POWER SYSTEM

(51) International classification :H02J3/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SIEMENS AKTIENGESELLSCHAFT
(32) Priority Date :NA Address of Applicant :Werneron-SiemensStra3e 1 80333
(33) Name of priority country :NA Miinchen
(86) International Application No :PCT/EP2017/0577:|(72)Name of Inventor :
Filing Date :31/03/2017 1)KRISHNAN, Ganesh Ayyappan
(87) International Publication No ‘WO 2018/177540 2)RAJASEKARAN, Vijayaganesh
(61) Patent of Addition to Application ‘NA 3)A, Murugan
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

Systemmethod and a contpr program product for analyzing power network data of an electrical power system. A method (1
power network data analysis system (200) and a computer program product for analyzing power network data of an elextrit
system (400) are provide@ihe power network data analysis system (200) obtains the power network data representing one «
parameters of electrical power being carried on the electrical power system (400) detects a power event on the electsizstie
(400) from the powenetwork data determines a cause of the power event based on the power network data by employing a
network data analysis logic and generates a recommendation associated with the power event for the electrical powedkyst
based on the causetbke power event. The power network data analysis logic comprises determining a type of the power eve
on power quality data and protection device data obtained from the power network data identifying a location of the piower
based on the poweguality data and analyzing the power event based on the power network data the type of the power even
the location of the power event.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.2019370322 A
(19) INDIA
(22) Date of filing of Application :28/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : ARTICULATED CHAIN

(51) International classification :F16G13/06 (71)Name of Applicant :
(31) Priority Document No :10 2017 107 870.3 | 1)KETTEN-WULF BETRIEBS -GMBH
(32) Priority Date :11/04/2017 Address of Applicant :Zum Hwenstein 15 59889 Eslohe
(33) Name of priority country :Germany (72)Name of Inventor :
(86) International Application No :PCT/EP2018/0590:| 1)HEBBECKER, Thomas

Filing Date :09/04/2018 2)WULF, Tobias
(87) International Publication No ‘WO 2018/189118
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to an articulated chain comprising at least one inner plate (1) an outer plate (2) and a bushangi@3{4an
forming a chain link wherein a labyrinth seal is provided between tle plate (2) and the inner plate (1) which comprises at le
one nose (41) and at least one groove (42) wherein the at least one nose (41) and the at least one groove (42) aagidgsigne
length (LN) or depth (TN) between 10% to 50% of the averagperctive plate thickness (D) and wherein the labyrinth seal is
designed such that in case of an overload of the articulated chain the flow of force within the articulated chain esl ieddeettove
the labyrinth surfaces formed by the at least aser{41) and the at least one groove (42).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/09/2019

(21) Application N0.201937039353 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : WIRELESS COMMUNICATION SYSTEM AND WIRELESS BASE STATION

‘C?;S)S'i?ff;{}g‘ﬁ;"“a' "HOAW72/04H04W16/32HOAWT6/,

(31) Priority Document No:2017057948

(32) Priority Date :23/03/2017

(33) Name of priority Japan

country

fG)”'Q;fig”na}\'%”a' 'PCT/JP2018/010923
PP :20/03/2018

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/174038

(71)Name of Applicant :

1)NTT DOCOMO, INC.

Address of Applicant :1-1, Nagatacho-2home,Chiyodaku,

Tokyo 1006150
(72)Name of Inventor :

1)TAKAHASHI Hideaki

2)UCHINO Tooru

3)HAPSARI Wur i Andarmawanti

4)UMESH Anil

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

An eNB (100A) transmits to UE (200) an RRC message that sets a split bearer that passes through a SCG from a core net
that splits from the SCG to the eNB (100A) included in an MCG. The RRC messhgkes information element for permitting
deactivation of the SCG under a predetermined condition. The UE (200) if the received RRC message includes the informe
element and a wireless link failure is detected in the received SCG deactivatesnbe$ettiell included in the SCG.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039355 A
(19) INDIA
(22) Date of filing of Application :28/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND APPARATUS FOR SIGNALING OF SYSTEM INFORMATION

(51) International (71)Name of Applicant :

:HO4W48/12H04W74/00HO04W 74/

classification 1)MOTOROLA MOBILITY LLC

(31) Priority Document No:62/502445 Address of Applicant :222 Merchandise Mart Plaza Suité®
(32) Priority Date :05/05/2017 Chicago, lllinois 60654

(33) Name of priority ‘USA (72)Name of Inventor :

country T 1)BASU MALLICK, Prateek

(86) International . 2)LOHR, Joachim

Application No :55'5/5?28021%18/030999 3)KUCHIBHOTLA, Ravi

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/204728

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
ApplicationNumber ‘NA
Filing Date '
(57) Abstract :

A method (700) and apparatus (110) provide for signaling of system information. Minimum system information (140) includi
least cell access information to establish access with a cell (135) can be receivedntiuemsiystem information (140) also
including at least one indication indicating whether particular system information listed in scheduling information mrthugrmi
system information (140) is being broadcasted or not being broadcasted. A system ioforatptest message (145) requesting
transmission of nominimum system information (150) if the at least one indication indicates thenimdmum system information
(150) is not being broadcasted can be transmitted where thmingnum system informatio(l50) is not included in the minimum
system information (140). The neninimum system information (150) either in response to the transmitting of the system
information request message (145) or in response to the at least one indication indicatingpahtéthiar system information is
being broadcasted can be received.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :28/09/2019

(21) Application N0.201937039363 A

(43) Pubication Date : 24/01/2020

(54) Title of the invention : METHODS AND SYSTEMS FOR MODULATING STIMULI TO THE BRAIN WITH BIOSENSOR

(51) International classificatior:A61B5/00A61B5/02A61M21/C
:62/466281

:02/03/2017

U.S.A

:PCT/US2018/020547
:01/03/2018

(31) Priority Document No
(32) Priority Dae
(33) Name of priority country
(86) International Application
No

Filing Date
(87) International Publication
No
(61) Patent of Addition to

‘WO 2018/160903

(71)Name of Applicant :
1)SANA HEALTH, INC.
Address of Applicant :1904 5thve. San Rafael, CA 94901
(72)Name of Inventor :
1)HANBURY, Richard

Application Number Hﬁ
Filing Date '
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date '
(57) Abgract :

Visual and auditory stimuli are provided to a patient to treat various neurological disorders or conditions and/or torgmavidd
mental or physical performance. The visual and auditory stimuli are provided by a wearable headset or stbap maske
comfortably worn by a user such as in bed to induce sleep. The wearable headset or sleep mask includes or works im wibp
sensors that determine the state of the user and modify the operation of the headset for treating vareveodisontentions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039365 A
(19) INDIA
(22) Date of filing of Application :28/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the mvention : DATA TRANSMISSION METHOD AND RELATED DEVICE

(51) International classification :HO4L1/00HO3M13/1 | (71)Name of Applicant :
(31) Priority Document No :201710184922.6 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :24/03/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang Distric&henzhen, Guangdong 518129
(86) International Apptiation No :PCT/CN2018/08039 |(72)Name of Inventor :
Filing Date :24/03/2018 1)XU, Chen
(87) International Publication No ‘WO 2018/171790 2)LI, Rong
(61) Patent of Addition to Application ‘NA 3)ZHANG, Gongzheng
Number :NA 4)ZHOU, Yue
Filing Date ' 5)HUANG, Lingchen
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :

Provided in embodiments of the present application are a polar coding method and a coding device. The method compirige
information block to be transmitted and a target code length M of a gud@; determining the code length N of a parent code
employed for polar coding insofar as the target code length M is greater than N if a coding parameter of the infornkasiatisbi
a preset criterion dividing a bit sequence of the informatidretooded into p subsections independently polar coding the p
subsections respectively to produce p coding bit sequences of which the length is the length of the parent code fotivtbe resy
subsections performing rate matching with respect respectvglyoding results to produce p coding bit sequences of which th
length is the target code length of the subsections; and merging the rate matched p coding bit sequences to prodiit a cod
sequence of which the length is M where p is an integetegritean or equal to 2. The coding method reduces the number of tir
that a repeating rate matching solution is used thus mitigating performance loss brought forth by repetition.
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(12) PATENT APPLICATION PUBLCATION (21) Application N0.201937039397 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : ORBITAL SINGLIBBRUSH MACHINE FOR TREATING FLOORS

(51) International (71)Name of Applicant :

A47L11/162A471L11/164A471L11/2¢

classificaton 1)T.M.B. S.R.L.
(31) Priority Document N¢;102017000035454 Address of ApplicantVia Ca' Nova Zampieri, 557 San
(32) Priority Date :31/03/2017 Giovanni Lupatoto
(33) Name of priority ‘Italy (72)Name of Inventor :
country ' 1)RUFFO, Giampaolo
fg”'g‘;g”na}\'%”a' \PCT/EP2018/057525
:23/03/2018

Filing Date
(87) Internatbnal
Publication No
(61) Patent of Addition to

‘WO 2018/177958

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

An orbital singlebrush machine comprising a frame (2) which rests on the floor and is provided with at least one movement
(3); the frame being connected to a motor (4) which is adapted to actuate with combined rotary and orbital motion a wotthatc
acts on the floor; the frame (2) comprising a first substantially-sleped footing (6) which is spaced apart from ther ftow a
second substantially plathaped footing (8) which supports the motor (4) and is arranged below the first footing (6) and is st
so that it can rotate freely by the first footing (6) about an oscillation axis (8a) that is substantidky foattad floor and
substantially perpendicular to the advancement direction of the machine.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039398 A
(19) INDIA
(22) Date of filing of Applicaibn :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : CURABLE THERMOSETTING RESIN COMPOSITIONS WITH IMPROVED MECHANICAL
PROPERTIES

(51) International (71)Name of Applicant :

:C09D7/65C08F265/06C09D151

classification 1)ROHM GMBH
(31) Priority Document N :17159145.6 Address of Applicant :Dolivostrasse 17 64293 Darmstadt
(32) Priority Date :03/03/2017 (72)Name of Inventor :
(33) Name of priority countr:EPO 1)FRUTH, Andrea
(86) International Applicatio. 2)RICHTER, Ralf
No 553550210818/054482 3)DOSSEL, Lukas Friedrich
Filing Date | 4)HASSKERL, Thomas
(87) International Publicatio 5)SCHNABEL, Michael

No ‘WO 2018/158145 6)KLIEM, Patrick

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present invention relates to a polymeric particle having an average diameter from 300 nm to 1000 nm ancycamprisan
layer comprising a crodmked polymer A and a first inner layer comprising a cAodsed polymer B distinct from the crodisked
polymer A wherein the crodgked polymer A is obtainable by emulsion polymerisation of a reaction mixturpresing at least on
(meth)acrylic monomer a croéigsking monomer A a polymerisation initiator and a chain transfer agent.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/09/2019

(21) Application N0.201937039401 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : CURABLE (METH)ACRYLIC RESIN COMPOSITIONS HAVING ENHANCED VISCOSITY

(51) International :C09D7/65C08F265/06C09D151,
classification

(312) Priority Document No :17159124.1

(32) Priority Date :03/03/2017

(33) Name of priority countr:EPO

(86) International Applicatio

(71)Name of Applicant :
1)ROHM GMBH
Address of Applicant :Dolivosasse 17 64293 Darmstadt
(72)Name of Inventor :
1)RICHTER, Ralf
2)DOSSEL, Lukas Friedrich

No :55'5550210818/054605 3)HASSKERL, Thomas
Filing Date ' 4)FRUTH, Andrea
(87) International Publicatio. 5)SCHNABEL, Michael
No WO 2018/158168 6)KLIEM, Patrick
(61) Paent of Addition to ‘NA
Application Number :NA
Filing Date ’
(62) Divisional to Applicatiol,
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention relates to polymeric particles for use as impact modifiers in curah)adngkit resin compositions and a

process for the preparation thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039402 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD FOR PRODUCING DEUTERIUNMEPLETED WATER AND METHOD FOR
PRODUCING DEUTERIUMCONCENTRATED WATER

(51) International classification :B01D59/26B01D59/2|(71)Name of Applicant :
(31) Priority Document No 2017128256 1)SHINSHU UNIVERSITY
(32) Priority Date :30/06/2017 Address of Applicant AL, Asahi 3chome, Masumoteshi,
(33) Name of priority country :Japan Nagano 3908621
(86) International Application No :PCT/JP2018/023936| 2)KOTOBUKI TS USHOU CO., LTD.
Filing Date :25/06/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/004102 1)KANEKO Katsumi
(61) Patent of Addition to Appli¢en ‘NA 2)TAKAGI Toshio
Number :NA 3)SHIMIZU Yasushi
Filing Date ' 4)MURATA Katsuyuki
(62) Divisional to Application Number :NA 5)ONO Yuji
Filing Date ‘NA
(57) Abstract :

According to the present invention water is separated into deutelépheted water and deuteritconcentrated water with ease ar
low cost. This method for producing deuterigi@pleted water by removing heavy water and gegaivy water from water is

characterized by: supplying water vapor for a period of time to an adsorbent 11 that is obtainedgopaddarbon material at lea
one of metals belonging to Group 8 to 13 of the Periodic Table of the Elements as an additive metal and allowing tipomiater
adsorb onto the adsorbent 11 while passing the water vapor through the adsorbent litigimgrplbotium gas into contact with th
adsorbent 11; and then additionally desorbing the water vapor adsorbed onto the adsorbent 11 and thereby recovering the
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/09/2019

(21) Application N0.201937039419 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : PRODUCTION METHOD FOR ABIFLUOROACETALDEHYDE HEMIACETAL

(51) International {CO7C41/26C07C43/317CO7B6L,
classification

(31) Priority Document No :2017071306

(32) Priority Date :31/03/2017

(33) Name of priority countr:Japan

(86) International Applicatio

(71)Name of Applicant :
1)CENTRAL GLASS COMPANY, LIMITED
Address of Appltant :5253, Oaza Okiub&be-shi,
Yamaguchi 7550001
(72)Name of Inventor :
1)KIMURA, Masato

No Eggg‘}ggfé 8/010510 2)AKIBA, Shinya

Filing Date ' 3)TAKEDA, Masaaki
(87) International Publid&n . 4)TANAKA, Kazuki
No WO 2018/180610 5)FUJIMOTO, Masataka
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatiol,

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

The production method for an-déluoroacetaldehyde msiacetal (DFAL-ROH) according to the present invention comprises: a
in which a difluoroacid ester is reacted with hydrogen (H2) in a reactor in the presence of a base and a ruthenium atilycs i
mixture containing a DFAIROH; a step in whickhe mixture is neutralized thereafter the oxygen concentration inside the reac
regulated to 5000 ppm or less under such conditions that the mixture is shielded from light and then distillation isl¢orahteia
a mixture comprising the DFAROH and a dimer and having a pH of d.8.0; and a step in which an alcohol is added to the mi

after the oxygen concentration inside the reactor is regulated undeshighding conditions thereby obtaining a DFROH-

containing mixture from which agast some of the dimer contained in said mixture has been removed or substantially all the
contained in said mixture has been removed. By the method a R reduced in byroduct content is efficiently obtained.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/09/2019

(21) Application N0.201937039466 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : APPARATUS AND METHODS FOR PROCESSING AN AUBIGNAL

(51) International classification :G10L21/038G10L25/¢€

(71)Name of Applicant :
1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG

(31) Priority Document No :17164360.4
(32) Priority Date :31/03/2017 DER ANGEWANDTEN FORSCHUNG E.V.
(33) Name of priority country EPO Address of Applicant :HansasBa27c 80686 NInchen
(86) International Application No ~ :PCT/EP2018/025082 Gf;giﬂigf 'Fr,‘;te}lnésr :

Filing Date :29/03/2018 2)UHLE éhristian
(87) International Publication No ‘WO 2018/177611 3)DISCI-,| Sascha
f\?ulr)n';g:e”t of Addition to Application .\ 4)KARAMPOURNIOTIS, Antonios

Filing Date ‘NA 5)HAVENSTEIN, Julia
(62) Divisional to Application Number :NA G)HELLMUT.H’ Oliver

Filing Date ‘NA 7HERRE, Jirgen

' 8)PROKEIN, Peter

(57) Abstract :

An apparatus for processing an audio signhal comprises a separator for separating a first portion of a spectrum ofghaldratio
a second portion of the spectrum of theiawgignal the first portion having a first signal characteristic and the second portion h
second signal characteristic. The apparatus comprises a first bandwidth extender for extending a bandwidth of thenfustrpr,
first parameters assocgt with the first signal characteristic for obtaining a first extended portion and comprises a second ba
extender for extending a bandwidth of the second portion using second parameters associated with the second sigrsticctoar
obtaininga second extended portion. The apparatus comprises a combiner configured for using the first extended portion a
second extended portion for obtaining an extended combined audio signal.
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(12) PATENT APPLIGATION PUBLICATION (21) Application N0.201937039468 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : APPARATUS AND METHOD FOR DETERMINING A PREDETERMINED CHARACTERISTIC
RELATED TO A SPECTRAL ENHANCEMENT PROCESSING OF AN AUDIO SIGNAL

. . . -|(71)Name of Applicant :
83 g‘:i%rrﬂitg’giﬂﬁf',f\"%at'on :f}fgjgéggflo"zu O ™ 1 )FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
(32) Priority Date :31/03/2017 DER ANGEWANDTEN FORSCHUNGE.V.
(33) Name of priority country ‘EPO Address of Applicant :HansasB&a27c 80686 NAnchen
(86) International Appliation No 'PCT/EP2018/025083 Uf;giﬂigf 'Fr,‘;te}lr‘;sr :
Filing Date :29/03/2018 SUHLE. Christian
(87) International Publication No ‘WO 2018/177612 3)DISCI—,| Sascha
f\?ulr)n';::e”t of Addition to Application .\ 4)KARAM POURNIOTIS, Antonios
Filing Date ‘NA 5)HAVENSTEIN, Julia
(62) Divisional to Application Number :NA G)HELLMUT.H’ Oliver
Filing Date ‘NA 7)HERRE, Jirgen
: 8)PROKEIN, Peter
(57) Abstract :

An apparatus for determining a predetermined characteristic related to a spectral enhancement processing of an aoiiprises
a deriver configured for obtaining a spectrum of the audio signal and for deriving a local maximum signal from the Sgetrun
apparatus comprises a determiner configured for determining a similarity between segments of the local maximum signal a
comprises a processor for providing an information indicating that the audio signal comprises the predetermined characteri:
dependent on an evaluation of the similarity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039531 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : COMMUNICATION METHOD AND TERMINAL FOR REALIZING DUAISIM DUAL-STANDBY
AND DUAL -ACTIVE COMMUNICATION

(51) International classification :H04M1/725 (71)Name of Applicant :
(31) Priority Document No :201710184912.2 1)HUAWEI TECHNOLOGIES C O., LTD.
(32) Priority Date :24/03/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang Districdhenzhen, Guangdong 518129
(86) International Application No :PCT/CN2017/0836%|(72)Name of Inventor :
Filing Date :09/052017 1)HUANG, Bin
(87) International Publication No ‘WO 2018/171012 2)ZHENG, Delai
(61) Patent of Addition to Application ‘NA 3)QIU, Fengguang
Number :NA 4)ZHANG, Bao
Filing Date ' 5)WANG, Xu
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The pesent application provides a communication method and a terminal for realizingluduatstandby and duactive
communication and relates to the technical field of communications. The communication method and the terminal canlreali
SIM duatstandby and duahctive communication of a terminal supporting DRalceive DuaSIM DualStandby (DRDSDS) thus
improving user experience. A specific solution is as follows: a terminal supporting thMaluatstandby and singlactive DR
DSDS featuring dualeceive and singleransmit comprises a first SIM card interface and a second SIM card interface the first
card interface being configured to communicate with a first SIM card and the second SIM card interface being configured t
communicate with a send SIM card. The method comprises: when the terminal is in a first communication connection recei
paging request for establishing of a second communication connection; when the terminal receives the paging requesbiidr 1
communication conradion if the terminal has a voice packet of the first communication connection to be sent the terminal de
responding to the paging request for establishing the second communication connection and if the terminal does natéhave
packet of the fist communication connection to be sent the terminal responding to the paging request for establishing the se
communication connection.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20193703953%
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : INTERFERENCE MEASUREMENT METHOD AND RELATED DEVICE

(51) International classification :H04W24/10 (71)Name of Applicant :
(31) Priority DocumenhNo :201710182073.0 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :24/03/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Lomggang DistriciShenzhen, Guangdong 518129
(86) International Application No :PCT/CN2017/0831%|(72)Name of Inventor :

Filing Date :05/05/2017 1)ZHANG, Lili
(87) International Publication No ‘WO 2018/171006
(61) Patent of Additin to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided by the present application is an interference measurement method wherein a first terminal sends an interference
measurement signal on an inesgnce measurement resource the interference measurement signal being a signal used for n
interference between links in different directions the different directions comprising a downlink direction betweenténsifivsk
and a first network deee and an uplink direction between a second terminal and a second network device; and the second
monitors the strength of the interference measurement signal according to information of the interference measureneeande:
information of thanterference measurement signal. On the basis of interference measurement the second terminal may als
power that is control the power of the second terminal in transmitting a data signal to the second network device adberding
strength ofhe interference measurement signal. In addition also provided by the present application is a device related to ir
measurement so as to ensure the application and implementation of the described method in practice.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039539 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : COMMUNICATION METHOD AND NETWORK DEVICEND TERMINAL DEVICE THEREOF

(51) International classification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No :201710184894.8 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :24/03/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian, Longgang Distric&henzhen, Guangdong 518129
(86) International Application No :PCT/ICN2018/07840|(72)Name of Inventor :
Filing Date :08/03/2018 1)DONG, Pengpeng
(87) International Publication No ‘WO 2018/171436 2)PENG, Jinlin
(61) Patent of Addition to Application ‘NA 3)ZHANG, Peng
Number :NA 4)DU, Bai
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract

Provided are a communication method and a network device and a terminal device thereof. The method comprises: sendir
control information the downlink control information being used for indicating K times of transmission of a first transhitssio
wherein K is an integer greater than 1 and the K times of transmission satisfy at least one of the following condgines:ahe
frequencydomain resources occupied by transmission at least twice during the K times of transmission areatttfeérensizes of
time-domain resources occupied by transmission at least twice during the K times of transmission are different; and trdresm
first transmission blocks K times according to the downlink control information. In the method providecembodiments of the
present application frequencpmain resources occupied by transmission at least twice during the K times of transmission ar
different or timedomain resources occupied by transmission at least twice during the K times of tramsarisslifferent and
therefore resources can be rationally allocated for the K times of transmission thus improving the utilisation ratee$.resour
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(12) PATENT APPLICATION PUBLICATION (21) Application No.p1937039540 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : DATA SENDING METHOD AND APPARATUS AND DATA RECEIVING METHOD AND
APPARATUS

(51) International classification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No :201710184294.1 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :24/03/2017 Address of Applicant :Huaweidministration Building
(33) Name of priority country :China Bantian, Longgang Shenzhen, Guangdong 518129
(86) International Application No :PCT/CN2018/07987|(72)Name of Inventor :

Filing Date :21/03/2018 1)LYU, Yongxia
(87) International Publication No ‘WO 2018/171635 2)MA, Ruixiang
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Disclosed in the present application is a data sending method. The method comprises: a sending erebdiegtmedources
according to a first parameter n n indicating the number of times of transmission of first information blocks the firsts dsiog
used for current transmission of the first information blocks and n being greater than or egaattth@;sending end transmits fir
data by means of the first resources the first data being data for current transmission which is obtained after thmenétitrinf
blocks are processed the first resources being contained in K preconfigured resodiiédseing an integer greater than 1. Accor
to the data sending method provided in the present application the receiving end can determine the transmission dvddrdzafte
and currentlyreceived data and previousigceived data are merged atwtoded thereby improving the reliability of data
transmission.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039542 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publicéion Date : 24/01/2020

(54) Title of the invention : METHODS AND APPARATUS FOR ENHANCED SPECTRAL EFFICIENCY AND RELIABILITY
OF TRANSMISSIONS WITHOUT GRANT

(51) International classification :HO04L1/18 (71)Name of Applicant :
(31) Priority Document No :62/477062 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Piority Date :27/03/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country U.S.A Bantian, Longgang Districdhenzhen, Guaong 518129
(86) International Application No :PCT/CN2018/0782¢|(72)Name of Inventor :
Filing Date :07/03/2018 1)SALEM, Mohamed Adel
(87) International Publication No ‘WO 2018/177092 2)ISLAM, Toufiqul
(61) Patent of Addition to Application ‘NA 3)HERATH, Sanjeewa
Number :NA 4)BAYESTEH, Alireza
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Methods and devices for enhancing the spectral efficiency and/or reliability of uplink transmission griéimbatre provided. Uplin
transmissions without grant are transmitted by UEs or received by base stations in accordance with resource groupstihlat n
uplink transmissions without grant and rogro numbers of Feransmissions without grant to sokgions of a grandtree region of a
time-frequency resource.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039549 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publicatio Date : 24/01/2020

(54) Title of the invention : ACOUSTIC GRAPHENEONTAINING COMPOSITIONS/MATERIALS AND METHODS OF
FORMATION

(51) International classification :C08K3/04C08J9/35C08J9/|(71)Name of Applicant :

(31) Priority Document No :2017900697 1)THE UNIVERSITY OF ADELAIDE
(32) Priority Date :01/03/2017 Address of Applicant :North Terrace Adelajd&outh
(33) Name of priority country :Australia Australia 5005
(86) International Application No :PCT/AU2018/050185 (72)Name of Inventor :
Filing Date :01/03/2018 1)ZANDER, Anthony Charles
(87) International Publication No :WO 2018/157208 2)NINE, Md Julker
(61) Patent of Addition to ‘NA 3)AYUB, Md
Application Number :NA 4)LOSIC, Dusan
Filing Date ' 5)CAZZOLATO, Benjamin
(62) Divisional to Application ‘NA 6)HOWARD, Carl Quentin
Number :NA 7)HUANG, David
Filing Date '
(57) Abstract :

A low density foam material and methods for making such comprisingise#fimbled graphene oxigefoam is described having
high performance acoustic absorption as well as increased moisture insulation-aetaifitant properties. The graphene oxide
material is inserted or distributed within openings of open cell/pore foam material resultingviel foamn material that has increa:
acoustic absorption properties.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/09/2019

(21) Application N0.201937039550 A

(43) Pullication Date : 24/01/2020

(54) Title of the invention : AMHRHBINDING COMPOUNDS FOR PREVENTING OR TREATING LUNG CANCERS

(C?als);irf‘itf;gg‘gona' ‘CO7K16/28A61K31/337A61K31/70

(31) Priority Document N:17305446.1

(32) Priority Daé :14/04/2017

(33) Name of priority ‘EPO

country

fG)”'Q;fig”na}\'%”a' "PCT/EP2018/059553
PP :13/04/2018

Filing Date
(87) International
Publication No
(61) Patent of Addition tc

‘WO 2018/189381

(71)Name of Applicant :

1)GAMAMABS PHARMA

Address of Applicant :Centre Pierre Potier 1 place Pierre

Potier ONCOPOLE enée B 31106 TOULOUSE

2)INSTITUT CURIE
(72)Name of Inventor :

1)BARRET, JeanMarc

2)PROST, JeanFrangois

3)LAHMAR, Mehdi

4)DEGOVE, Stéphane

5)DUBREUIL, Olivier

6)NICOLAS, Andr é

Application Number ENA 7)MESEURE, Didier
. ‘NA
Filing Date
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to a human AMHIRtHiding agenhfor its use for preventing or treating a lung cancer and especiall
nortsmall call lung cancer (NSCLC) and even more especially a NSCLC selected in a group comprising epidermoid NSCL(
adenocarcinoma NSCLC large cells NSCLC and squamous cell carcine@ladNand neuroendocrine NSCLC.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039551 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : DRUGOLYMER CONJUGATE

(51) International (71)Name of Applicant :

:A61K31/5575A61K47/50A61P27/1

classification 1)POLYACTIVAPTY LTD
(31) Priority Document N0:2017900888 Address of Applicant :Level 9 278 Collins Street Melbouirr
(32) Priority Date :14/03/2017 Victoria 3000

(33) Name of priority Australia (72)Name of Inventor :
country ' 1)BIRKETT, Stephen, Lonsdale
(86) International 2)DONOHUE, Andrew, Craig

o :PCT/AU2018/050233 \ .
SD0UZA b, et
(87) International ) 5)SULISTIO, Adrian
Publication No WO 2018/165710 6)TAIT, Russell, John

(61) Patent of Addition to ‘NA 7)VALADE, David

Application Number :NA 8)NAYLOR, Alan
Filing Date ' 9)WATLING, Jason

(62) Divisional to

Application Number mﬁ
Filing Date '
(57) Abstract :

A polymerprostaglandin conjugate comprising: a polymer backbone comprising a plurality of moieties of fornwie(@): T
represents a triazole moiety; Q is independently selected at each occurrence and may be present or absent and wheesprés
a linking group; R is selected from the group consisting of linear or branched hydrocarbon; D is selecteastagtapdins; and L
a group of formula (I1) wherein R5 is selected from hydrogen and C1 to C6 alkyl; (R) indicates the end of the group boaded
group; and (D) indicates the end of the group attached to the group D.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039552 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : AMHRHBINDING COMPOUNDS FOR PREVENTIN®R TREATING CANCERS

(71)Name of Applicant :

(51) International classification :C07K16/28G01N33/5i 1)GAMAMABS PHARMA

g;g E;:g:::y Bgfeu ment No 11?0045/‘213‘;)73 Address of Applicant :Centre Pierre Potier 1, place Pierre
(33) Nameyof priority country :EPO Potier ONCOPOLE enée B 31106 DULOUSE
(86) International Application No  :PCT/EPD18/059548 (72))',5\‘:JG'ET§T|”S§”F;'J'§

Filing Date :13/04/2018 i

1)BARRET, JeanMarc

(87) International Publication No ‘WO 2018/189379 2)PROST, JearFrancois

(61) Patent of Addition to Application

‘NA 3)LAHMAR, Mehdi
Number ‘NA 4)DEGOVE, Stéphane
Filing Date 5)DUBREUIL, Olivier
(62) Divisional to Application Number :NA ! .
Filing Date ‘NA GNICOLAS, An<_jr_e
7)MESEURE, Didier
(57) Abstract :

The present invention relates to a human AMHtHiding agent for its use for preventing or treating a cancer selected in a gro
cancers comprising colon cancer liver canhepatocellular carcinoma testis cancer thyroid cancer gastric cancer gastrointest
cancer bladder cancer pancreatic cancer head and neck cancer kidney cancer liposarcoma pleuramesothelioma melanom:
brain cancer osteocarcinoma and leukemia.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937039553 A
(19) INDIA
(22) Date of filing of Application :30/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : VIBRATIONDAMPING DEVICE AND BOBBIN HOLDER SYSTEM

(51) International classificatiol:F16F15/32B65H54/20F16F15/|(71)Name of Applicant :

(31) Priority Document No  :2017070446 1)TMT MACHINERY, INC.
(32) Priority Date :31/03/2017 Address of Applicant :6th Fl., Osaka Green Bldg6-26
(33) Name of priority country :Japan Kitahama, Chu&u, Osakashi, Osaka 5410041
(86) International Application -PCT/IP2018/006425 (72)Name of Inventor :
No 92/02/2018 1)KOJIMA, Shogo

Filing Date ' 2)KAGATA, Kakeru
5\1807) International Publication WO 2018/180056 3)ISHIDA, Yukio
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application |

‘NA

Number ‘NA

Filing Date ’
(57) Abstract

Provided is a vibration damping device that is able to suppress vibration of a rotating body speligiegion and that enables
rotating body to accelerate up to the higgeed region reliably. This vibration damping device (1) for supprestiragion of a
rotating body (100) is equipped with: an automatic balancer (2) that cancels out an imbalance of the rotating body (té0) wh
rotating body (100) rotates; a fluid damper (4) that is able to rotate coaxially with the rotating body {Lth@) aprovided with a
collision part (23) that collides with a fluid (22) sealed in a case (20) when the fluid (22) moves in the circumferectiahgdand s
relative rotation means (5) that causes the fluid damper (4) to rotate relative tatimg foddy (100).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :30/09/2019

(21) Application N0.201937039573 A

(43) Publication Date : 24/01/2020

(54) Title of the inention : CURABLE COMPOSITION FOR DENTAL USE AND METHOD FOR PRODUCING SAME

(51) International classification :A61K6/02A61C5/30A61K6/0

(31) Priority Document No 2017082024
(32) Priority Date :18/04/2017
(33) Name of priority country  :Japan

(86) International Application NcPCT/JP2018/015734
Filing Date :16/04/2018

(87) International Publication N¢WO 2018/194031

(61) Patent of Addition to

(71)Name of Applicant :
1)TOKUYAMA DENTAL CORPORATION
Address of Applicant :38, Taito tchone, Taitoku, Tokyo
1100016
(72)Name of Inventor :
1)MORISAKI Hiroshi
2)AKIZUMI Hironobu

Application Number mﬁ
Filing Date |
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

Providel is a method for producing a curable composition for dental use comprising mixing a polymerizable monomer (A) a
filler (B) having an average primary particle diameter that falls within the range from 230 to 290 nm a spherical Fb&iN@m
average primary particle diameter that falls within the range from 100 to 500 nm and is different from that of the Biidrefit)al
and a polymerization initiator (D) together. With respect to the number of particles constituting each of thd fijee(Brand the
spherical filler (C) 90% or more of the particles are present in a range of plus or minus 5% from the average partmieThame
polymerizable monomer (A) the spherical filler (B) and the spherical filler (C) satisfy the cond#resented by the following
formulae: nP < nFB and nP < nFC (wherein nP represents a refractive index of a polymer produced by polymerizing the
polymerizabé monomer (A) as measured at@5nFB represents a refractive index of the spheéfilter (B) as measured at 26;
and nFC represents a refractive index of the spherical filler (C) as measured at 25°C).
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filng of Application :30/09/2019

(21) Application N0.201937039598 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : CURABLE COMPOSITION

(51) International classification:C08F2/44A61K6/027A61K6/(
(31) Priority Document No :2017082023
(32) Priority Date :18/042017
(33) Name of priority country :Japan
(86) International Application N:PCT/JP2018/015735
Filing Date :16/04/2018
(87) International Publication N\WO 2018/194032
(61) Patent of Addition to

(71)Name of Applicant :
1)TOKUYAMA DENTAL CORPORATION

Address of Applicant :38, Taito tchone, Taitoku, Tokyo

1100016

(72)Name of Inventor :
1)MATSUO Takuma
2)AKIZUMI Hironobu

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Provided is a curable composition which comprises a polymerizable monomer (A) spherical particles (B) having an avengge
particle diameter in the range of 23000 nm and a polymerization initiator (C) whereiteaist 90% of the individual particles
constituting the spherical particles (B) lie in the range of £5% based on the average-panialy diameter and the polymerizabl:
monomer (A) and the spherical particles (B) satisfy requirement (X1) shown byatienghip nP<nF (1) (nP indicates the 25°C
refractive index of a polymer obtained by polymerizing the polymerizable monomer (A) and nF indicates the 25°C refraxtofe
the spherical particles (B).). When a 1 rtimitk cured object is formed from tloerable composition and examined with a celor
difference meter using colored light then the color of the cured object measured on a black background has a Y valaed{ivdp)
to the Munsell color system and the color of the cured object measured de dadkground has a Y value (Yw) according to the
Munsell color system the ratio therebetween Yb/Yw being within the range-6f®.2
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937042522 A
(19) INDIA
(22) Date of filing of Application :19/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : INFORMATION PROCESSING METHOD AND TERMINAL DEVICE

(51) International classification :HO4W72/04H04W88/C|(71)Name of Applicant :
(31) Priority Docunent No :201710662818.3 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :04/08/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian,Longgang DistricShenzhen, Guangdong 518129
(86) International Application No :PCT/CN2018/096626 |(72)Name of Inventor :
Filing Date :23/07/2018 1)YANG, Yubo
(87) International Publication No ‘WO 2019/024702 2)ZHOU, Guohua
(61) Patent of Adition to Application ‘NA 3)ZHAOQ, Yinan
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed are an information processing method and a terminal device wherein same are used for a networindeatedo
reserved resource and for the terminal device to process the reserved resource. Provided is an information procestiieg met
method comprising: a terminal device receiving configuration information about a reserved resource sent by dendtepthe
terminal device determining according to the configuration information about the reserved resource whether a resoutice typ
reserved resource is a fityfpe reserved resource or a sectypk reserved resource; and the terminal devéterchining according
to the resource type a radio frequency processing mode on the reserved resource.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937042901 A
(19) INDIA
(22) Date of filing ofApplication :22/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : INFORMATION TRANSMISSION METHOD AND DEVICE

(51) International classification :HO04L5/00 (71)Name of Applicant :
(31) Priority Document No :201710687912.4 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :11/08/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang Distric&henzhen, Guangdong 518129
(86) International Application No :PCT/CN2018/0964:|(72)Name of Inventor :

Filing Date :20/07/2018 1)XU, Minghui
(87) International Publication No ‘WO 2019/029338 2)ZHANG, Xi
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Provided in the present application are an information transmission method and device the method comprising: detetimiging
domain density of a phageacking reference signal TRS); determining the frequency domain density of the PTRS according 1
available bandwidth or determining the frequency domain density of the PTRS according to scheduling or an availableloekc
(RB); mapping the PTRS to one or more orthogonalueagy division multiplexing (OFDM) symbols according to the time dom
density and the frequency domain density; and transmitting a signal comprising the OFDM symbol to which the PTRS is mi
Also disclosed is a corresponding device. Employing thenteahsolution of the present application may prevent the number of
PTRSes from jumping near a scheduling bandwidth threshold while taking into account the accuracy and spectral efficienc
common phase error estimation and may uniformly map a PTRSwitheduling or available bandwidth thereby reasonably
configuring the PTRS.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/11/2019

(21) Application N0.201937044694 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : LARGE MANIPULATOR AND HYDRAULIC CIRCUIT ARRANGEMENT FOR A LARGE

MANIPULATOR

(51) International classificatic:E04G21/04B66C13/06F15B15/
(31) Priority Document No  :10 2017 118 24.8

(32) Priority Date :10/08/2017

(33) Name of priority country :Germany

(86) International Application

(71)Name of Applicant :
1)PUTZMEISTER ENGINEERING GMBH
Address of Applicant :MaEyth-Strasse 10 72631 Aichtal
(72)Name of Inventor :
1)DIEBOLD, Martin

No 557(:/3/75;0210818/069400 2)MUNZENMAIER, Werner
Filing Date ' 3)ZIRBS, Roman

5\1807) International Publ|cat|on:WO 2019/029957

(61) Patent of Addition to ‘NA

Application Number :NA
Filing Date '

(62) Divisional to Application ‘NA

Number :N A
Filing Date '

(57) Abstract :

The invention relates to a large manipulator for concrete pumps having a boom pedestal which is arranged on a chabsis ar
rotated about a vertical axis of rotaticeving an articulated boom which is composed of at least two boom arms and which ce
concrete delivery line and having at least one hydraulic drive unit for pivoting at least one of the boom arms aboutal hriszof
rotation which unit comprisea hydraulic cylinder (154) and a piston (156) which is arranged so as to be movable in the hydr
cylinder (154) and which has a piston rod (158) connected to said piston. Here aigistaork volume (160) which can be char
with hydraulic liquidand a roeside work volume (162) which can be charged with hydraulic liquid are formed in the hydraulic
cylinder (154). According to the invention the large manipulator contains a hydraulic circuit arrangement (164) forhdriairgas
one hydraulidrive unit which circuit arrangement in a first switching state connects a first work connection (168) tedide rod
work volume (162) for feeding or removing the hydraulic liquid through a first fluid duct (170) and connects a second work
connection (12) to the pistorside work volume (160) for feeding or removing the hydraulic liquid through a second fluid duct
and which circuit arrangement in a second switching state different from the first switching state separates the fosheciirc
(168) from the first fluid duct (170) and in so doing connects the first fluid duct (170) to the second fluid duct (1 &bifgy fe
hydraulic liquid from the roeide work volume (162) into pisteside work volumes (160).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937050719 A
(19) INDIA
(22) Date of filing of Application :09/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SELFELEANING, GROUTLESS, FILTER UNDERDRAIN

(51) International classificati:B01D39/14,B01D35/00,C02F1/|(71)Name of Applicant :

(31) Priority Document No :62/506883 1)XYLEM WATER SOLUTIONS ZELIENOPLE LLC
(32) Priority Date :16/05/2017 Address of Applicant :227 South Division Street Zediple,
(33) Name of priority country:U.S.A. Pennsylvania 16063
(86) International Application, (72)Name of Inventor :
No E’g‘(l)’él/stozl%18/032968 1)BERKEBILE, Dean, T.
Filing Date ' 2)CABLE, Scaott, R.
(87) International Publication, 3)GEIBEL, John, L.
No WO 2018/213444 4)GREEN, Robert, J.
(61) Patent of Addition to ‘NA 5)SWEENEY, Howard, J.
Application Number : 6)WILEY, Robert, Lee, Jr.
. ‘NA
Filing Date
(62) Divisional to Application
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

An underdrain block for filtering water includes a top wall, a bottom wall, and two side walls connecting the top wdlbttmthe
wall to define an internal chamber. The bottom wall contains a pluralityifafesrthat allow liquid and solid materials to enter an
exit the internal chamber. An underdrain filtering system can be formed by securing an underdrain lateral, which isoforores
or a plurality of underdrain blocks, to a filter floor. Also indéd is a method of preparing an underdrain lateral for providing ev
distribution of backwash water along the underdrain lateral and a method of validating even distribution of backwastossmtar
underdrain lateral.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937050759 A
(19) INDIA
(22) Date of filing of Application :09/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEMS AND METHODS OF CONTENT TRANSACTI@®NSENSUS

(51) International classification :G06F21/10 (71)Name of Applicant :
(31) Priority Document No :62/515640 1)LINIUS (AUST) PTY LT D.
(32) Priority Date :06/06/2017 Address of Applicant :Level 40, 140 William Sgte
(33) Name of priority country :U.S.A. Melbourne, Victoria
(86) International Application No :PCT/IB2018/0540€|(72)Name of Inventor :
Filing Date :06/062018 1)CAMPION, Gavin
(87) International Publication No ‘WO 2018/224988 2)O'HANLON, Finbar
(61) Patent of Addition to Application ‘NA 3)RICHARDSON, Christopher W.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

A method of content transaction consensus includes iageavrequest to initiate a transaction for play of video or audio conten
request being received from a data network connected device having a native player. The transaction is validated byncanse
peerto-peer network that maintains a distribd ledger, and a record of the transaction is stored in the distributed ledger only
the transaction is validated. The record including a reference file for the video or audio content with a plurality cbptegler
parameter values and linkingtddor one or more designated content sources outside théopasegr network. And the method
includes providing access to the reference file by the data network connected device to enable the data network caoeeotec
play the video or audio comteusing the reference file and a content data file.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937050832 A
(19) INDIA
(22) Date of filing of Application :09/12/2019 (43) Publication Date24/01/2020

(54) Title of the invention : MULTSIM INCOMING CALL MANAGEMENT METHOD, APPARATUS, MANAGED DEVICE
AND SERVER

(51) International classification :H04W88/18 (71)Name of Applicant :
(31) Priority Document No :201710494840.1 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :26/06/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang Districdhenzhen, Guangdong 518129
(86) International Application No :PCT/CN2017/10771|(72)Name of Inventor :
Filing Date :25/10/2017 1)WANG, Sishan
(87) International Publication No ‘WO 2019/000738 2)CHANG, Xinmiao
(61) Patent of Addition to Application ‘NA 3)YI, Qiang
Number :N A
Filing Date '
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

The present application relates to the field of embedded subscriber identity module (eSIM) technology, and providsisna muli
incoming call management method, an apparatusanaged device and a server, which solve the problem of mistaken telephc
connections. The method comprises: a managed device parsing an incoming call to obtain incoming call information, ardgc
a communication subunit corresponding to a dailleentifier, and then if the managed device has executed an incoming call blc
configuration for the communication subunit in response to a remote management command that is sent by an ES, thedimg
to the incoming call event; or, a serveceiving a remote management command that is sent by the ES, and deleting or freez
routing information corresponding to the identifier in response to the remote management command such that the commur
subunit corresponding to the identifier irethhanaged device cannot respond to the incoming call event. The present applicati
applicable in a mulsim incoming call management process.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20193750834 A
(19) INDIA
(22) Date of filing of Application :09/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : REFERENCE SIGNAL TRANSMISSION METHOD AND TRANSMISSION APPARATUS

(51) International classification :H04L25/03 (71)Name of Applicant :
(31) Priority Document No :201710458494.1 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :16/06/2017 Address of Applicant :Huawei Administratioruiding
(33) Name of priority country :China Bantian, Longgang Shenzhen, Guanmgi618129
(86) International Application No :PCT/CN2018/0911¢|(72)Name of Inventor :
Filing Date :14/06/2018 1)ZHANG, Xi
(87) International Publication No ‘WO 2018/228458 2)XU, Minghui
(61) Patent of Addition to Application ‘NA 3)XIAO, Weimin
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Provided are a reference signal transmission method and transmission apparatus. The transmission measiesd & oepvork
device acquiring reference information about a terminal device, wherein the reference information comprises at least one o
identifier of the terminal device and scheduling information about the terminal device; the network devinauheteaccording to
the reference information, transmission parameters of a phase tracking reference signal (PTRS) of the terminal dewitke whi
transmission parameters comprise at least one of a sequence of the PTRS and a frequency domaiftlee&10RS; and the
network device transmitting the PTRS with the terminal device according to the transmission parameters. The reference sig
transmission method and transmission apparatus provided in the embodiments of the present applicatiamiaa ttzend
interference with a PTRS.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937050836 A
(19) INDIA
(22) Date of filing of Application :09/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : HEAT SINK PANEL FOR A PHOTOVOLTAIC PANEL

(51) International classification :H02S40/42 (71)Name of Applicant :
(31) Priority Document No :2019040 1)OPTIXOLAR HOLDING B.V.
(32) Priority Date :09/06/2017 Address of Applicant :Europawet 9639 HT Zuidbroek
(33) Name of priority country :Netherlands (72)Name of Inventor :
(86) International fplication No :PCT/NL2018/05021| 1)HUTTING, Hendrik Kornelis
Filing Date :06/04/2018 2)MEIJER, Simon Daniel
(87) International Publication No ‘WO 2018/226091
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A first aspect provides a heabk panel for receiving thermal energy from a photovoltaic panel. The heat sink panel comprise
shaped metal sheet, wherein at least part of the metal sheet is shaped into substantially parallel gutters. Whertlstached to
photovoltaic panel, the guteform channels between the heat sink panel and the photovoltaic panel. The gutters range from
proximal gutter end to a distal gutter end and the distal end and the proximal end comprise openings enabling anaigfdinett
gutters. Whereas knowreht sinks comprise protrusions like parallel oriented fins, they do are not arranged to provide more
closed channels at the back of the photovoltaic panel to enable a stream of air to flow through the channel. Channa® do Ine
fully closed, smaller openings may be provided. An airflow may be provided by a chimney effect.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201937050850 A
(19) INDIA
(22) Date of filing of Application :09/2/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : A PINCH VALVE

(51) International classification :F16L55/10 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)CARTEN CONTROLS LIMITED
(32) Priority Date :NA Address of Applicant :Unit 609, IndustriBlrk Waterford,
(33) Name of priority country :NA X91 AX05
(86) International Aplication No :PCT/EP2017/0616:|(72)Name of Inventor :

Filing Date :15/05/2017 1)IRISH, Declan
(87) International Publication No ‘WO 2018/210403 2)MOLLOQY, Shane
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

A pinch valve assembly is providedrfcompression of a fluid conduit comprising an assembly housing (1); an interchangeabl
compressor element (2); an interchangeable holder element (3) for holding a fluid conduit, the holder element facing the

interchangeable compressor element; the vabsembly being configured such that the compressor element is moveable towe
holder element within the assembly housing for compression of a fluid conduit between the compressor and the holder eler
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937050851 A
(19) INDIA
(22) Date of filing of Application :09/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND APPARATUS FOR IMPLEMENTING BEARER SPECIFICANMGES AS PART OF
A CONNECTION RECONFIGURATION THAT IMPACTS THE SECURITY KEYS BEING USED

(51) International
classification

(71)Name of Applicant :

:HO4W12/04,H04W36/00,HO4W 76/ 1)MOTOROLA MOBILITY LLC

(31) Priority Document N¢62/524379 Address of Applicant :222 Merchandise Mart Plaza Suité®
(32) Priority Date :23/06/2017 Chicago, lllinois 60654

(33) Name of priority ‘USA (72)Name of Inventor :

country T 1)BASU MALLICK, Prateek

(86) International . 2)LOHR, Joachim

Application No :EBEZ/'CI)'gL/JZSOZ&18/039184 3)KUCHIBHOTLA, Ravi

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/237374

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A method and apparatus provides a communication connection between a user equipment and a network entity includingf
radio bearers having security keys. A connection reconfiguration messageivedgd 002), which identifies bearer specific chan
to be made to a subset of radio bearers including less than all of the plurality of radio bearers, that impact thege ity kuse
by the subset of radio bearers, where the connection reacatfigh message includes a bearer identification field that identifies
radio bearers included in the subset and a chaining counter. The requested changes are applied (1004) to the subsatesgra
associated with the bearer identification fielihout resetting the communication connection with the communication network.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937050852 A
(19) INDIA
(22) Date of filing of Application :09/12/2@1 (43) Publication Date : 24/01/2020

(54) Title of the invention : DRUM OF LAUNDRY MACHINE

(51) International classification :D06F37/26,D06F39/1|(71)Name of Applicant :
(31) Priority Document No :10-20170071773 1)LG ELECTRONICS INC.
(32) Priority Date :08/06/2017 Address of Applicant :128, Yeowiaero Yeongdeungpgu
(33) Name of prioritycountry :Republic of Korea Seoul 07336
(86) International Application No :PCT/KR2018/00646Z|(72)Name of Inventor :
Filing Date :07/06/2018 1)LEE, Sangwook
(87) International Publication No ‘WO 2018/226037 2)KIM, Youngjong
(61) Patent of Addition to Application ‘NA 3)KIM, Miju
Number :NA 4)KIM, Hyewon
Filing Date ' 5)JEON, Hoil
(62) Divisonal to Application Number :NA 6)JANG, Hyungkwan
Filing Date :NA
(57) Abstract :

A washing machine is disclosed. In more detail, a drum provided in a washing machine is disclosed. A drum of a wash&inr
which laundry is received to perform washingdehydration comprises a plurality of outer side patterns formed to be embosse
circumferential surface of the drum; an inner pattern formed on the circumferential surface of the drum and formedawedakhbsr
being surrounded by the plurality ofiter side patterns; and a main through hole formed in the inner pattern.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937050853 A
(19) INDIA
(22) Date of filing of Application :09/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : MULTLEVEL MULTI-QUADRANT HYSTERESIS CURRENT CONTROLLERS AND METHOD?
FOR CONTROL THEREOF

(51) International
classification

(71)Name of Applicant :

:HO2M7/02,H02M7/10,HO2M7/1¢€ 1)TAE TECHNOLOGIES, INC.

(31) Priority Document No :62/518331 Address of Applicant :19631 Pauling Footilanch,
(32) Priority Date :12/06/2017 California 92610

(33) Name of priority countr:U.S.A. (72)Name of Inventor :

(86) International Applicatio':PCT/U82018/037081 1)SLEPCHENKOV, Mikhail

No Fiing Date 112/06/2018

§\1807) International Publ|cat|0|:WO 2018/231810

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

Systems and methods for multilevel hysteresis current control for a cascaded multilevel converter having a pluralitycefipow:
connected in series with a positive integer number of output vdéagks, and to control any shape of AC/DC current in the loac
transfer electrical power from energy storage elements of the power cells to that load and recover the energy bacige the st
elements. Systems and methods for voltage balancing on enerayeselements of the power cells to determine whether to inje
energy into or extract energy from a selected storage element, and for zero switching state rotation technique of lewittisign
each power cell of cascaded multilevel converter.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/12/2019

(21) Application N0.201937050904 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND APARATUS FOR WIRELESS COMMUNICATION

(51) International ‘HOAWS52/02,H04W48/18,HO4WS8/
classification
(31) Priority Document N¢;10-201 70071553
(32) Priority Date :08/06/2017
(33) Name of priority :‘Republic of Korea
country
(86) International
Application No
Filing Date
(87) International
Publication No
(61) Patent of Addition to

:PCT/KR2018/006482
:07/06/2018

‘WO 2018/226047

(71)Name of Applicant :

1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :129, Samsung, Yeongtonegu

Suwonsi Gyeonggido 16677
(72)Name of Inventor :

1)LEE, Ok-Seon

2)SEO, SinSeok

3)SUN, YoungSuk

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract

Disclosed is a 5G or a p&G communication system to support a higher data transmission rate than a system after a 4G

communication system such as LTE. A wireless communication method by a terminal according to one embodiment may ir
operationf: identifying information indicating a type of each of multiple wireless networks, a strength of each of signals rec
from the multiple wireless networks, respectively, and power consumption of the terminal; selecting one wireless netwdtea
multiple wireless networks on the basis of the information and the strength of each of current signals received fromlthe mul
wireless networks, respectively; and communicating with the selected wireless network.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937050954 A
(19) INDIA
(22) Date of filing of Application :10/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : BASE STATION DEVICE, TERMINAL DEVICE, WIRELESS GMUNICATION SYSTEM, AND
COMMUNICATION METHOD

(51) International classification :HO4L1/16 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)FUJITSU LIMITED
(32) Priority Date :NA Address of Applicant =, Kamikodanaka-£home,
(33) Name of priority country :NA Nakaharaku, Kawasakishi, Kanagawa 2118588
(86) International Application No :PCT/IP2017/2219¢|(72)Name of Inventor :
Filing Date :15/06/2017 1)CHEN, Hongyang
(87) International Publication No ‘WO 2018/229948 | 2)WU, Jianming
(61) Patent of Addition to Application NA 3)SHIMOMURA, Tsuyoshi
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date ‘NA
(57) Abstract :

A base station device according to tlegent invention is provided with a first transmission unit, a decoding unityansmission
control unit, and a second transmission unit. The first transmission unit transmits a transmission block includiny aphitalit
sequence blocks to a temmai. The decoding unit decodes a confirmation signal received from the terminal, said confirmation
representing whether or not each of the plurality eébijuence blocks has been correctly received by the terminal. On the bas
the confirmatiorsignal decoded by the decoding unit, théramsmission control unit detects, from among the plurality ef bit
sequence blocks, a tsequence block that has not been correctly received by the terminal and generates a control signal for
controlling recegbn processing of the terminal. The second transmission unit transmits the control signal to the terminal. Tt
transmission unit ransmits, to the terminal, the {siéquence block detected by thenensmission control unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051033 A
(19) INDIA
(22) Date of filing of Application :10/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : ULTRASONIC SURGICAL INSTRUMENT

(51) International classification :A61B17/32 (71)Name of Applicant :
(31) Priority Document No :62/520491 1)REACH SURGICAL, INC.
(32) Priority Date :15/06/2017 Address of Applicant :120 Xinxing Road, Wesing, TEDA,
(33) Name of priority country :U.S.A. Tianjin, 300462
(86) International Application No :PCT/US2018/0377Z] 2)SWEARINGEN, Lily
Filing Date :15/06/2018 3)BEAUPRE, Jean
(87) International Publication No ‘WO 2018/232226 |(72)Name of Inventor :
(61) Patent of Addition to Application ‘NA 1)SWEARINGEN, Lily
Number :NA 2)BEAUPRE, Jean
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Ultrasonic surgical instrument having a handle assembipgveguide extending distally from handle assembly, areffedtor at
distal end of the waveguide, and a clamp assembly removably mounted to the handle assembly. The clamp assembly inclt
pivotally mounted clamp arm for pivotal movement with respetiiécend effector, and is removably mounted to the handle ass
by axially aligned first and second bayonet mounts. Each of the bayonet mounts includes a female bayonet couplingehaving
one bayonet slot configured to matingly receive a bayooenting pin of a male bayonet coupling, wherein the bayonet slots e
circumferentially about the longitudinal axis of the waveguide. A method of removing the clamp assembly of the ultragcatic
instrument is also provided, as well as an ultrassargical shears instrument and a clamp assembly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051101 A
(19) INDIA
(22) Date of filing of Application :10/12/2019 (43) Publication Date : 281/2020

(54) Title of the invention : CODING AND DECODING METHOD AND APPARATUS

(51) International classification :HO04L1/00 (71)Name of Applicant :
(31) Priority Document No :201710372634.3 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :24/05/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang Distric&henzhen, Guangdong 518129
(86) International Application No :PCT/CN2018/0881<|(72)Name of Inventor :
Filing Date :24/05/2018 1)WANG, Jian
(87) International Publication No ‘WO 2018/214927 2)QIAO, Yunfei
(61) Patent of Addition to Application ‘NA 3)ZHANG, Gongzheng
Number :NA 4)ZHANG, Chaolong
Filing Date ' 5)WANG, Guijie
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present application provides a coding and decoding method and apparatus. The method comprises: a sending end pe
polarized coding on first information to be codeal as to obtain first coded information of a bit sequence length M, M being a
positive integer; the sending end sends the first coded information on a first channel corresponding to the first infotmeation
coded; the sending end performs polarized apdim second information to be coded, so as to obtain second coded informatiol
bit sequence length of 2M, the second information to be coded comprising the first information to be coded, and a l&ffeemrc
sequence numbers in ascending ordemfofmation bits corresponding to the first information to be coded and corresponding
sequence numbers of information bits from an (M+1)th bit position to a 2Mth bit position among information bits correspdhe
second information to be coded beMgand the sending end sends the second coded information on a second channel corre
to the second information to be coded. Accordingly, the coding and decoding performance can be improved.
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(12) PATENTAPPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/12/2019

(21) Application N0.201937051109 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : UPLINK RESOURCE AUTHORIZATION METHOD, DEVICE AND SYSTEM

(51) International classificatio:H04W72/04,H04L1/00,H04L5/(
(31) Priority Document No  :201710459797.5

(32) Priority Date :16/06/2017

(33) Name of priority country :China

(86) International Application

(71)Name of Applicant :
1)HUAWEI TECHNOLOGIES C O., LTD.
Address of Applicant :Huawei Administration Building,
Bantian, Longgang Distric&henzhen, Guangdong 518129
(72)Name of Inventor :

No PCTICN201/001572 1LY, Zhe
Filing Date ‘ 2)YANG, Chaobin
(87) International Publication 3)WANG, Yong
No ‘WO 2018/228548 4)GAO, Quanzhong
(61) Patent of Addition to ‘NA 5)TANG, Hao
Application Number :NA 6)WANG, Fan
Filing Date ' 7)ZHOU, Guohua
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

An uplink resource authorization method, comprising: a terminal receives configuration information from a network device,
configuration information comprising information of first and second uplink resources; and theateseairches a search space fc
downlink control channel so as to obtain authorization information. The search space comprises a first control chamelsedn:
when the downlink control channel carries the authorization information of the firgtq@nd) uplink resource, and the search sp
comprises a second control channel candidate set when the downlink control channel carries the authorization infohmation
second (or first) uplink resource and/or the authorization information of a déwebource. The first control channel candidate <
the same as the second control channel candidate set, or the first control channel candidate set is offset from thtreécond ¢
channel candidate set, and the number of control channel candidétediiat control channel candidate set is less than the nurr
of control channel candidates in the second control channel candidate set. The described method reduces the instnces of
detection of a terminal by means of sharing search space aingdine number of control channel candidates when carrying

authorization information of uplink resources.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051110 A
(19) INDIA
(22) Date of filng of Application :10/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND DEVICE FOR GENERATING SCRAMBLING CODE SEQUENCE

(51) International classification :HO04L1/00,H04K3/0(| (71)Name of Applicant :
(31) Priority Document No ;201710404712 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :01/06/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priority country :China Bantian Longgang District Shehen, Guangdong 518129
(86) International Application No :PCT/CN2018/0886:|(72)Name of Inventor :
Filing Date :28/05/2018 1)CHEN, Dageng
(87) International Publication No ‘WO 2018/219250 2)GE, Shibin
(61) Patent of Addition to Application ‘NA 3)BI, Xiaoyan
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed are a method and device for generating a scrambling code sequence, which fall within the technical field of
communications. Theethod comprises: determining a scrambling code sequence according to the configuration parameter
transceiving point (TRP), the configuration parameters corresponding to different TRPs being different; and scrambling or
descrambling data by usingetiscrambling code sequence. The present application is used for data transmission, and solves
problems in the prior art of user equipment being unable easily to obtain data transmitted by a TRP from among recaied d
poor system performance, thimproving system performance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051111 A
(19) INDIA
(22) Date of filing of Application :10/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEM AND METHOD FOR WIRELESS POWER CONTROL

(51) International classification :H04W52/18 (71)Name of Applicant :
(31) Priority Document No :62/506435 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :15/05/2017 Address of Applicant :Huawei Administration Building,
(33) Name of priority country US.A Bantian, Longgang Distric&henzhen, Guangdong 518129
(86) International Apptation No :PCT/CN2018/0869(|(72)Name of Inventor :
Filing Date :15/05/2018 1)LIU, Jialing
(87) International Publication No ‘WO 2018/210241 2)XIAO, Weimin
(61) Patent of Addition to Application ‘NA 3)CHENG, Qian
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A method for operating a user equipment (UE) includes receiving at least one of a configuration of a first group of e or m
downlink (DL) signals, a configuration of a second group of one or morelopprpower control (PC) pamgeters, a configuration
a third group of one or more clostbp PC parameters, or a configuration of a fourth group of one or more loop states, recei
configuration of a PC setting, wherein the PC setting is associated with at least one of afshbdest group, a subset of the sec
group, a subset of the third group, or a subset of the fourth group, selecting a transmit power level in accordanéeOngtitthg

and a pathloss, wherein the pathloss is determined in accordance wittetefeince signal (SS) and a synchronization signal (S
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051114 A
(19) INDIA
(22) Date of filing of Application :10/12/2019 (43) Publication Da : 24/01/2020

(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATION METHOD

(71)Name of Applicant :
1)NTT DOCOMO, INC.

(51) International

e :HO4AW72/12,H04L27/26,HO4AWT72/i
classification

(31) Priority Document No:NA Address of Applicant :1-1, Nagatacho-2home,Chiyodaku,
(32) Priority Date ‘NA Tokyo 1006150
(33) Name of priority . (72)Name of Inventor :
NA
country ' 1)MATSUMURA, Yuki
(86) International . 2)TAKEDA, Kazuki
Application No gf/gg;gf%?/OZOSGi% 3)NAGATA, Satoshi

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/220773

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Numter :NA
Filing Date '
(57) Abstract :

The purpose of the present invention is to appropriately communicate UL control information in future wireless communical
systems. The user terminal according to one embodiment of the present invention is characterized by having: iatrangrttiss
transmits UCI that includes a scheduling request (an SR) or UCI that does not include an SR; and a control unit thidsecontro
transmission of UCI on the basis of whether different frequency resources are allocated to UCI that in¢kualed BSI that does
not include an SR.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :10/12/2019

(21) Application N0.201937051115 A

(43) Publcation Date : 24/01/2020

(54) Title of the invention : FLAME RETARDANT COMPOSITION AND FLAMRETARDANT RESIN COMPOSITION

CONTAINING SAME

(51) International classificaticC09K21/12,C08K3/32,C08L83/i
(31) Priority Document No  :2017134172

(32) Priority Date :07/07/2017

(33) Name of priority country:Japan

(86) International Application

(71)Name of Applicant :
1)ADEKA CORPORATION
Address of Applicant 235, Higashiogu ®€€home, Arakawa
ku, Tokyo 1168554 Japan
(72)Name of Inventor :

No fg’%%g&w 025407 1)INAGAKI, Yohei
Filing Date ' 2)ASAI, Kei
f\?g) International Publ|cat|on:Wo 2019/009340 3)KOKURA, Genta
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

A flame retardant composition which contains (A) a piperazine phosphate salt, (B) a melamine phosphate salt and (@hgrac
siloxane bond and a specific gravity of 0.930mmre but less than 0.970 at 25°C, and which is configured to contaid @axts by
mass of the component (C) relative to 100 parts by mass of the total of the component (A) and the component (B) alblis gt
the flame retardant composition afiloinally contains (D) a methyl hydrogen silicone oil having a specific gravity of 0.970 or m
but less than 1.01 at 25°C, wherein some of the side chains of a polysiloxane are composed of hydrogen atoms, in af.aids
parts by mass relative t®Q parts by mass of the total of the component (A) and the component (B).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051116 A
(19) INDIA
(22) Date of filing of Application :10/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : A THROTTLING LOCKING VALVE

(51) International classification :A01B63/02,F15B13/C|(71)Name of Applicant :
(31) Priority Document No :2017/08850 1)HEMA ENDUSTRI ANONIM SIRKETI
(32) Priority Date :15/06/2017 Address of Applicant :Organize Sanayi Bolgesi Tekirdag
(33) Name of priority country ‘Turkey Turkey
(86) International Application No :PCT/TR2018/050116|(72)Name of Inventor :
Filing Date :26/03/2018 1)NAK, Samet
(87) International Publication No ‘WO 2019/027392 2)TEZCAN, Olcay
(61) Patent of Addition to Application ‘NA 3)SAVASCI, Ozgur
Number :N A
Filing Date ’
(62) Divisional to Applicatio Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to a throttling locking valve (10) for a control valve used in tractor hydraulic liftersrand hady
(20) and a locking screw (30) provided inside the body (20). As an improvement, the subject mattegtlucithg valve (10)
comprises a center opening (21) wherein the locking screw (30) is placed inside the body (20), and a screw threadg@3i ine
wall of the center opening (21) and at least one threaded part (32) provided on the locking®crew (3
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051117 A
(19) INDIA
(22) Date of filing of Application :10/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : A CONTBL VALVE FOR HYDRAULIC LIFTERS

(51) International classification :A01B63/10,F15B13/C|(71)Name of Applicant :
(31) Priority Document No :2017/08846 1)HEMA ENDUSTRI ANONIM SIRKETI
(32) Priority Date :15/06/2017 Address of Applicant :Organize Sanayi Bolgesi Tekirdag
(33) Name of priority country ‘Turkey Turkey
(86) International Application No :PCT/TR2018/050117|(72)Name of Inventor :
Filing Date :26/03/2018 1)NAK, Samet
(87) International Publication No ‘WO 2019/027393 2)TEZCAN, Olcay
(61) Patent of Addition to Application ‘NA 3)SAVASCI, Ozgur
Number :N A
Filing Date ’
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to a control valeehydraulic lifters used on tractors, and having a body (10), at least one main
line (11) which transfers fluid into the body (10), and a check valve (23) for controlling the passage of fluid, comthg fraim
inlet line (11), to a cylinder fie (14).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051188 A
(19) INDIA
(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : ABPTABLE DETECTION APPARATUS

(51) International classification :G01N33/558,B01L3/C|(71)Name of Applicant :
(31) Priority Document No :62/505576 1)UNDERCOVER COLORS, INC.
(32) Priority Date :12/05/2017 Address of Applicant :1613 Pineview Drive Raleigh, Nortt
(33) Name of priority country US.A Carolina 27606 U.S.A.
(86) International Application No :PCT/US2018/032462|(72)Name of Inventor :
Filing Date :11/05/2018 1)LETOURNEAU, Nicolas
(87) International Publication No ‘WO 2018/209321 2)KHALIFA, Aly
(61) Patent of Addition to Application ‘NA 3)SANDT, Adam
Number :NA 4)JOSEPH, Joshua Steven
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Describecherein are an adaptable apparatus and methods for detecting the presence of a target substance in a liquid. For «
adaptable apparatus can be a medallion that detects illicit drugs in a beverage. The adaptable apparatus comprisesra dete
comprising an indicator that is configured to display a signal upon the detection of an interaction with the target.substanee

examples, the adaptable apparatus can be attached to an implement.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051227 A
(19) INDIA
(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : LIQUID ISOMERIZATION FOR METATHESIS PROCESS

(51) Interndional classification :C07C7/163,C07C11/(|(71)Name of Applicant :
(31) Priority Document No :62/506047 1)TECHNIP PROCESS TECHNOLOGY, INC.
(32) Priority Date :15/05/2017 Address of Applicant :11740 Katy Freeway Houston, Tex:
(33) Name of priority country US.A 77079 U.S.A.
(86) International Application No :PCT/US2018/017957 | (72)Name of Inventor :
Filing Date :13/02/2018 1)EVITT, Steven
(87) Interrational Publication No ‘WO 2018/212812 2)VAN EGMOND, Cornelis F.
(61) Patent of Addition to Application ‘NA 3)REICH, Veronique
Number :NA 4)SIMON, Yvon
Filing Date ' 5)DESTOUR, Bruno
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present disclosure relates togesses for improved yields of propylene via metathesis, primarily from the conversion of C
C5+ olefins obtained from steam or fluid catalytic cracking of hydrocarbons. In particular, the present disclosure petstessts
for preparing propylenby improved isomerization of-tiutene to Zoutene relative to the metathesis reaction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051335 A
(19) INDIA
(22) Date of filing of Applicationt1/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : MECHANICAL SYSTEM COMPRISING A SHAFT COUPLED TO A BEARING, AND METHOD
FOR MANUFACTURING SUCH A SYSTEM

(51) International classification :F16C11/02,F16J1/16,F16C9.|(71)Name of Applicant :

(31) Priority Document No 11756265 1)H.E.F.
(32) Priority Date :03/07/2017 Address of Applicant :Avenue Betid-ourneyron 42160
(33) Name of priority country :France ANDREZIEUX-BOUTHEON Frace
(86) International Application N:PCT/FR2018/051649 (72)Name of Inventor :
Filing Date :03/07/2018 1)DIEW, Mohamadou Bocar
(87) International Publication N:WO 2019/008266 2)GACHON, Yves Rer¢ Alexis

(61) Patehof Addition to 3)PROST, Fabrice

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

The present invention relates to a mechanical system (1), comprising a bearing (4) and a shaft (10) coupled to thg bearing
espeially for an internal combustion engine, being subjected to average contact pressures of less than 200 MPa. Theashafi
least one area (12) provided with an agtizing surface coating (20), having a surface hardness at least twice thdiasrihg (4),
and a microtexturation (30) comprised of a set of individual microcavities (31), distributed in said area (12). The il¢entate:
to a method for manufacturing such a mechanical system (1).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051338 A
(19) INDIA
(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : NONWOVEN COMPOSITE FOR HIGH TEMPERATURE APPLICATIOREQUIRING LOW
FLAMMABILITY, SMOKE, AND TOXICITY

(51) International
classification

(71)Name of Applicant :

:D04H1/4209,D04H1/58,E04B1/ 1)ZEPHYROS, INC.

(31) Priority Document No :62/533731 Address of Applicant :160 McLean Drive Romeo, Ml 480¢
(32) Priority Date :18/07/2017 U.S.A.
(33) Name of priority country:U.S.A. (72)Name of Inventor :
(86) International Apptiation | 1)BUSH, Kendall
No :55'5/7?28021%18/042658 2)THOMPSON, Greg
Filing Date ' 3)CHAUT, Christophe
(87) International Publicatior, 4)ENGEL, Marc
No ‘WO 2019/018508 5)MOHAN, Varun

(61) Patent of Addition to

Application Number mﬁ
Filing Date ’
(62) Divisional to Application;
‘NA
Number ‘NA
Filing Date '
(57) Abstrat:

A nonwoven composite for high temperature applications requiring low flammability, smoke, and/or toxicity, includingsa fibrt
structure having one or more nonwoven material layers including a fiber matrix. The fiber matrix is formed from inorg@nic &il
amount of about 60 percent by weight or greater. The inorganic fibers in the fiber matrix are adapted to withstand e&engfenat
to about 1150 °C.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051340 A
(19) INDIA
(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : CAP FOR PACKING CONTAINERS INCLUDING AN INTEGRAL POWDER OR LIQUID

(51) International (71)Name of Applicant :

:B65D51/28,B65D51/22,B65D47/

classificatin 1)KAMBOURIS, Ambrosios
(31) Priority Document No :2017902272 Address of Appliant :PO Box 10244 Mildura, Victoria 350!
(32) Priority Date :15/06/2017 Australia
(33) Name of priority countr.Australia (72)Name of Inventor :
'(A\SG)HIQQELnnaRI%naI -PCT/AU2018/050581 1)KAMBOURIS, Ambrosios
pplica :12/06/2018
Filing Date
5\1807) Internatlonla\PubI|cat|0n:WO 2018/227242
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

A cap for use with a container having a liquid food, the cap including a spout sealed at one end by a lid and at tHébgtadolen
and including a blister pack containing a component to be added to the liquid food at the time of consumption, therfalgdasay
adapted to be sealingly attached to the container having an opening sealed by a foil. Various mechanisms are prepésbé t
foils of both the cap and the container to allow the component to be mixed with the liquid food. The cap may further ssealitte
prevent ingress of particulates and/or water.
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(12) PATENT APPLCATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/12/2019

(21) Application N0.201937051369 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : SLIDING ELEMENT, IN PARTICULAR FOR A STRETCHING INSTALLATION AND/OR
CONVEYOR CHAIN, AND ASSOCIATED STRETCHING INSTALLATION OR CONVEYOR CHAIN

(51) International \B29C55/08,F16C33/16,B29C55,
classification

(31) Priority Document No :10 2017 115175.3

(32) Priority Date :06/07/2017

(33) Name of priority countr:Gemany

(86) International Applicatiol

No :PCT/EP2018/062487
Filing Date :15/05/2018
§\1807) International Publ|cat|0|:WO 2019/007577

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior_NA
Number :NA
Filing Date '

(71)Name of Applicant :

1)BRUCKNER MASCHINENBAU GMBH & CO. KG

Address of Applicant :Knigsbergerstr. & 83313 Siegsdorf

Germany
(72)Name of Inventor :

1)SWOBODA, Martin

2)HAUSL, Tobias

3)KULINYAK, Em merich

4)KRAUS, Sebastian

5)MURNER, Georg

6)UNTERREINER, Markus

7)BAMBERGER, Werner

8)GIAPOULIS, Anthimos

9)BAUMEISTER, Michael

(57) Abstract :

The invention relates to a sliding element, in particular for a stretching installatifer anconveyor chain, comprising graphite or
electrographite, wherein the sliding element has pores which have an open pore size of = 7.5 % by volume, and wheiga th
size of the graphite particles used as a starting material for the slidingnt¢eismibetween 3 um and 15 pum.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/12/2019

(21) Application N0.201937051370 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : KINASE INHIBITORS AND USES THEREOF

(51) International classification

:A61K31/437,A61K31/443

(71)Name of Applicant :

1)DENALI THERAPEUTICS INC.

Address of Applicant :161 Oyster Point Blvd. South San

(31) Priority Document No :62/507698 Francisco, California 94080 U.S.A.
(32) Priority Date :17/05/2017 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)DE VICENTE FIDALGO, Javier
(86) International Aplication No  :PCT/US2018/033266 2)ESTRADA, Anthony A.
Filing Date :17/05/2018 3)FENG, Jianwen A.
(87) International Publication No :WO 2018/213632 4)FOX, Brian
(61) Patent of Addition to ‘NA 5)FRANCINI, Cinzia Maria
Application Number :NA 6)HALE, Christopher R.H.
Filing Date ’ 7)HU, Cheng
(62) Divisional to Application ‘NA 8)LESLIE, Colin Philip
Number :NA 9)OSIPOV, Maksim
Filing Date ‘ 10)SERRA, Elena
11)SWEENEY, Zachary K.
12)THOTTUMKARA, Arun
(57) Abstract :

The present disclosure a¢ds generally to compounds and compositions, intermediates, processes for their preparation, and

as kinase inhibitors.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/12/2019

(21) Application N0.201937051371 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : USER EQUIPMENT, BASE STATION, AND RANDOM ACCESS CONTROL METHOD

(51) International classification :HO4L27/26,H04W72/Q

(31) Priaity Document No :NA

(32) Priority Date :NA

(33) Name of priority country :NA

(86) International Application No :PCT/IP2017/023650
Filing Date :27/06/2017

(87) International Publication No ‘WO 2019/003324
(61) Patent of Addition to Apptation

(71)Name of Applicant :
1)NTT DOCOMO, INC.
Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
Tokyo 1006150 Japan
(72)Nameof Inventor :
1)OHARA, Tomoya
2)HARADA, Hiroki

Number sﬁ
Filing Date ’
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

User equipment according to an aspect of the invention is characterized by comprising: a setting information managesaient
manages allocation information of OFDM symbol unitkating to a RACH resource that can be used when transmitting a prea
and a transmission unit that transmits the preamble in accordance with the allocation information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051372 A
(19) INDIA
(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : IMPROVEMENTS IN OR RELATING TO CONTAINERS FOR FRAGRANCES

(51) International classificatn :B05B11/00,B05B7/2|(71)Name of Applicant :
(31) Priority Document No :1707924.5 1)VIVIANA LONDON LIMITED
(32) Priority Date :17/05/2017 Address of Applicant :Suite Ihe Hive Bell Lane, High
(33) Name of priority country UK. Street Stevenage Hertfordshire SG1 3HW U.K.
(86) International Application No :PCT/GB2018/05130|(72)Name of Inventor :

Filing Date :15/05/2018 1)EDWARDS, Michael
(87) International Publication No ‘WO 2018/211253
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A container unit (2) including a plurality of sidontainer portions (4) defining a plurality of chambers for contaiaihiquid
substance, a mixing chamber (10) downstream of thegntainer portions, a selecting mechanism for selecting one or more li
substances from the s@bntainer portions, and a spray actuator (6) for dispensing a single liquid substancefpyodooe sub
container portion or a mixture of liquid substances from two or more of the plurality @bstdiner portions (4), wherein the sub
container portions (4) are individually removable from the container unit.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051373 A
(19) INDIA
(22) Date of filing of Application :11/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : COMPOSITIONS AND METHODS FOR TREATING CANCBRTH ATYPICAL BRAF
MUTATIONS

(51) International
classification

(71)Name d Applicant :

AB1P35/00,A61P37/02,C12Q1/6¢ 1)BIOMED VALLEY DISCOVERIES, INC.

(31) Priority Document No :62/506995 Address of Applicant :4435 Main Street, Suite 550 Kansa
(32) Priority Date :16/05/2017 City, Missouri 64111 U.S.A.
(33) Name of priority ‘USA (72)Name of Inventor :
86 ematonal DWELSCH, Dean
nternationa ) , Dean
Application No 1553/55’25021%18/ 032755 3)SAHA, Saurabh

Filing Date
(87) International
Publication No
(61) Patent of Addition to

‘WO 2018/213302

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The preset invention provides, inter alia, methods, pharmaceutical compositions, and kits for treating or ameliorating the af
cancer in a subject, which harbors an atypical BRAF mutation (i.e.-&®@0E/K BRAF mutation), comprising an ERK inhibitor.
Also provided are methods for identifying a subject having an atypical BRAF mutant cancer who would benefit from therap
comprising an ERK inhibitor.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20187051424 A
(19) INDIA
(22) Date of filing of Application :12/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND APPARATUS FOR CONTROLLING PACKET TRANSMISSION

(51) International . (71)Name of Applicant :

classification H04W28/04,HO4W28/8,HOAW12/0 1)SAMSUNG ELECTRONICS CO., LTD.

(31) Priority Document N¢;10-201 70076153 Address of Appliant :129, Samsun, Yeongtonegu
(32) Priority Date :15/06/2017 Suwonsi, Gyeonggido 16677 Republic of Korea

(33) Name of priority (72)Name of Inventor :

country 1)BAEK, Sangkyu

(86) International 2)AGIWAL, Anil

‘Republic of Korea

L :PCT/KR2018/006625 .
Appl:é:iﬁtrzgnDNa(t)e 12/06/2018 3)KANG, Hyunjeong
Sjg"'g‘;fggaﬁgna' ‘WO 2018/230920

(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The purpose of the present invention is to provide a method for inqyedestim transmission efficiency when performing packet
duplication. A method for a terminal in a wireless communication system according to the present invention comprisse®the
performing protocol data convergence protocol (PDCP) duplication ichven identical PDCP protocol data unit (PDU) is
transmitted to a base station through each of a first logical channel and a second logical channel; when a requesthissicetraf
the PDCP PDU which has been transmitted through the second logioaktisareceived from the base station, retransmitting th
PDCP PDU to the base station; and when the PDCP PDU has been retransmitted a predetermined number of times or mo
from the base station, information indicating deactivation of the P@pRcation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051426 A
(19) INDIA
(22) Date of filing of Application :12/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the inventin : HYDROPHOBIC SURFACE MODIFIED ALUMINAS AND METHOD FOR MAKING THEREOF

(51) International classification :C01F7/02,C09C1/40,C09C3i|(71)Name of Applicant :

(31) Priority Document No :62/520163 1)SASOL (USA) CORPORATION
(32) Priority Date :15/06/2017 Address of Applicant :12120 Wickchester Lane Houston,
(33) Name of priority country :U.S.A. 77079 U.S.A.
(86) International Application N:PCT/US2018/037007 (72)Name of Inventor :
Filing Date :12/06/2018 1)RABAIOLI, Maria, Roberta
(87) International Publication N:WO 2018/231761 2)MAI, Anthony

(61) Patent of Addition to 3)LOSCUTOVA, Ryan

Application Number mﬁ
Filing Date |
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

A method of producing a hydrophobic porous alumina by: i) providing a slurry comprising an alumina compound, the slgrey
pH equal to or greater than 7; ii) adding an organic composition comprising carboxylic acids with alkyl fymra@teains having a
carbon length less than 14 to the slurry to form an acidic modified slurry; the acidic modified slurry having a pH of datvicies
than 7; iii) hydrothermally aging the acidic modified slurry to form a hydrothermally aged sadyy) drying the hydrothermally
aged slurry.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/12/2019

(21) Application N0.201937051459 A

(43) Publication Date : 24/¢4020

(54) Title of the invention : BASE STATION DEVICE, TERMINAL DEVICE, WIRELESS COMMUNICATION SYSTEM, ANIL

COMMUNICATION METHOD

(51) International classification :H04W52/54,H04W52/Z

(31) Priority Document No :NA

(32) Priority Date :NA

(33) Name of priority country :NA

(86) International Application No :PCT/IP2017/022208
Filing Date :15/06/2017

(87) International Publication No ‘WO 2018/229950

(61) Patent of Addition to Application

(71)Name of Applicant :

1)FUJITSU LIMITED

Address of Applicant =, Kamikodanaka-£home,

Nakaharaku, Kawasakishi, Kanagawa 2118588 Japan
(72)Name of Inventor :

1)OHTA, Yoshiaki

2)KAWASAKI, Yoshihiro

3)ODE, Takayoshi

Number sﬁ
Filing Date ’
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

A base station device (100) includes: a control unit (110) that determines, during communication, which of a first mathod ar

second method is to be used for calculation of one term amphgality of terms included in an equation for determining

transmission power; and a transmission unit (140) that transmits notification information for issuing a notificatioalotitiaton
method determined by the control unit. Due to this conéiion, effective wireless communication can be performed.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/12/2019

(21) Application N0.201937051589 A

(43) Publication Dte : 24/01/2020

(54) Title of the invention : COMPOSITION FOR PRODUCING SHEET MATERIAL FOAM LAYER, SHEET MATERIAL
INCLUDING COMPOSITION, AND PRODUCTION METHOD FOR SHEET MATERIAL

(51) International classificaticC08L27/06,C08K3/26,C08K5/1!
(31) Priority Document No  :201710582639.9

(32) Priority Date :17/07/2017

(33) Name of priority country:China

(86) International Application

(71)Name of Applicant :
1)QINGDAO SANYI PLASTIC MACHINERY CO., LTD
Address of Applicant :North Side ttie Min'an Road
Industrial Park in Jiaoxi Town Jiaozhou District Qingdao,
Shandong 266000 China

No 557(:/-(')-/8(/:2'\(')210717/097793 (72)Name of Inventor :
Filing Date ' 1)ZHOU, Yuliang
5\1807) International Publ|cat|on:WO 2018/113325
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The present application relates to a composition for producing a sheet material foam lagempaisition comprising a main
component and an auxiliary component, the main component consisting of polyvinyl chloride (PVC) and calcium carbonate
auxiliary component comprising a regulator, a stabiliser, a lubricant and a foaming agent, thangmélisnts having the followin
parts by weight: 75 parts of the polyvinyl chloride;8® parts of the calcium carbonate3 parts of the regulator;3 parts of the
stabiliser, 0.71.4 parts of the lubricant and €027 parts of the foaming agent. Tingredients for producing the foam layer and sc
layers of a sheet material do not include glyme substances, and a production process does not contain a glue composite co
process, which is very environmeniendly. In the sheet material producby the present formulation and process, the foam lay:
formed via polyvinyl chloride foaming, and the solid layers produced without polyvinyl chloride foamingex&wded on both
sides of the foam layer to form a core layer of the sheet maighi@h has excellent compression, warping and shrinkage resist
and is watesproof, moistureproof and inseeproof. In addition, the process is simple.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/12/2019

(21) ApplicationN0.201937051590 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : BISPECIFIC ANTIBODIES TO ROR1 AND CD3

(51) International classification :C07K16/28,A61P35/C
(31) Priaity Document No :1710838.2

(71)Name of Applicant :
1)UCL BUSINESS LTD

(32) Priority Date :05/07/2017 Address of Applicant :The Network Building 97 Tottenhan
(33) Name of priority country UK. Court Road Londn W1T 4TP U.K.
(86) International Application No :PCT/GB2018/051916|(72)Name of Inventor :

Filing Date :05/07/2018 1)NATHWANI, Amit
(87) International Publication No ‘WO 2019/008379 2)GOHIL, Satyen
(61) Patent oAddition to Application ‘NA 3)DELLA PERUTA, Marco
Number :N A

Filing Date '
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

There is described bispecific antibodies which selectively bind to Receptor Tyrosine Kinase Like Orphan Receptor 1 (RO&R.
CD3 subunit of the TCell Receptor (TCR), their production and their use. Also described is the use of the bispecific antibodi

treatment of cancer.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :12/12/2019

(21) Application N.201937051591 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : ROR1 CAR-CELLS

(51) International
classification

:C07K14/725,A61K35/17,C07K14/7

(31) Priority Docunent Nc:1710836.6

(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Additioho

:05/07/2017
‘U.K.

:PCT/GB2018/051915
:05/07/2018

‘WO 2019/008378

(71)Name of Applicant :

1)UCL BUSINESS LTD

Address of Applicant :The Network Building 97 Tottenhan

Court Road London W1T 4TB.K.
(72)Name of Inventor :

1)NATHWANI, Amit

2)GOHIL, Satyen

3)DELLA PERUTA, Marco

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

There is described a chimeric antigen receptor (CAR) which comprises an antigen binding domain which selectively bigpt®!
Tyrosine Knase Like Orphan Receptor (ROR1), and its use. Also described is a T cell comprising the CAR and its use in tF

treatment of cancer.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051592 A
(19) INDIA
(22) Date of filing of Application :12/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : ROR1 ANTIBODIES

(51) International classification :C07K16/28 (71)Name of Applicant :
(31) Priority Document No :1710835.8 1)UCL BUSINESS LTD
(32) Priority Date :05/07/2017 Address of Applicant :The Network Building 97 Tottenhan
(33) Name of priority country UK. Court Road London W1T 4TP U.K.
(86) International Application No :PCT/GB2018/05191|(72)Name of Inventor :
Filing Date :05/07/2018 1)NATHWANI, Amit
(87) International Publication No ‘WO 2019/008377 2)GOHIL, Satyen
(61) Patent of Addition to Application ‘NA 3)DELLA PERUTA, Marco
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Thereis described Receptor Tyrosine Kinase Like Orphan Receptor 1 (ROR1) antibodies that specifically bind a ROR1poly
and their use. In particular, isolated monoclonal antibaalieslescribed and their use in a number of applications, including in 1
detection, prevention and treatment of cancer.

No. of Pages : 1:No. of Claims : 4!

The Patent Office Joaunl No. 04/2020 Dated 24/01/2020 5660



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/12/2019

(21) Application N0.201937051609 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD FOR PRODUCING HEXAGONAL PLATEHAPED ZINC OXIDE

(51) International classification:C01G9/02,A61K8/27,A61Q1/(
(31) Priority Docunent No 2017115411

(32) Priority Date :12/06/2017

(33) Name of priority country :Japan

(86) International Application -PCT/IP2018/022073

No .
Filing Date :08/06/2018

(87) International Publication MWO 2018/230472
(61) Patent of Additin to

(71)Name of Applicant :
1)SAKAI CHEMICAL INDUSTRY CO., LTD.

Address of Applicant 2, Ebisujimacho, Sakaku, Sakaishi,

Osaka 5908502 Japan

(72)Name of Inventor :
1)YOSHIDA, Ryohei
2)HASHIMOTO, Mitsuo
3)MURAI, Kazutaka

Application Number mﬁ
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The present invention provides a method that can produce hexagonahglpesl zinc oxide that is thin and presents litiiéation in
particle size. The method according to the present invention for producing hexagorshatsd zinc oxide includes: a step (1) fi
preparing a mixed slurry containing starting zinc oxide particles, a zinc acetate solution, and a chibadsepr(2) for subjecting
the mixed slurry provided by step (1) to thermal ageing at 60°C to 100°C.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051610 A
(19) INDIA
(22) Date of filing ofApplication :12/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : BASE STATION DEVICE

(51) International classification :H04W28/06,H04W72/C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NTT DOCOMO, INC.
(32) Priority Date :NA Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
(33) Name of priority contry :NA Tokyo 1006150 Japan
(86) International Application No :PCT/IP2017/022272 |[(72)Name of Inventor :
Filing Date :16/06/2017 1)TAKEDA, Daiki
(87) International Publication No ‘WO 2018/229964 2)HARADA, Hiroki
(61) Patent of Addition to Application NA 3)NAGATA, Satoshi
Number :N A
Filing Date ’
(62) Divisional to Applicatio Number :NA
Filing Date :NA
(57) Abstract :

This base station device comprises: a transmission unit that communicates with a plurality of user devices and tramalitjtoa
radio signals to the plurality of user devices; and a control unit that arranges, in one or thernglality of radio signals, a perio
block including a synchronization signal and system information on the basis of tbharseb interval between the radio signals.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/12/2019

(21) Application N0.201937051611 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD FOR AUTHENTICATING AN OBJECT, PARTICULARLY A SECURITY ELEMENT,

AND A SECURITY ELEMENT

(51) International :G07D7/004,GO6K19/06,GOICS/
classification

(31) Priority Document No :10 2017 110 892.0
(32) Priority Date :18/05/2017

(33) Name of priority country.Germany

(86) International Applicatior

No :PCT/BP2018/062988
Filing Date :17/05/2018
§\1807) International Publ|cat|or:WO 2018/211034

(61) Patent of Addition to

(71)Name of Applicant :

1)KURZ DIGITAL SOLUTIONS GMBH & CO. KG

Address of Applicant :Schwabacher Str. 106 907&3h

Germany
(72)Name of Inventor :

1)SCHMITZER, Benno

2)FRIESER, Uwe

3)GRAU, Michael

4)KURZ, Walter

Application Number Hﬁ
Filing Date '
(62) Divisional to Applicatior,
‘NA
Number ‘NA
Filing Date '
(57) Abstract :

The invention relates to a thed for authenticating an object (1), particularly a security element for securing value document:
documents and goods, and a security element, a security document, a scanner, an individualization apparatus ancharsstha
of this kind. Themethod comprises the following steps: splitting a first code element into at least one first partial code eleme
and a second partial code element, saving the second partial code element, arranging the first partial code elementa(2&tan
code element (3) on and/or in the object (1), capturing the first partial code element (21) and the second code eténtigriby(3) |
means of a scanner, extracting the first partial code element (21) and the second code element (3) from the ddig tteptured
scanner, accessing the saved second partial code element using the second code element (3) as a key, checking waether
element resulting from merging the extracted first partial code element and the stored second partial code elensetitenfinsthe

code element.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051612 A
(19) INDIA
(22) Date of filing of Application :12/12/2019 (43) Publication Date : 24/01/2020

(54) Title ofthe invention : METHODS AND SYSTEMS FOR DETECTION OF ANTIBIOTIC RESISTANCE

(51) International classification :C12Q1/18,G01N33/5¢|(71)Name of Applicant :
(31) Priority Document No :62/529689 1)LABORATORY CORPORATION OF AMERICA
(32) Priority Date :07/07/2017 HOLDINGS
(33) Name of priority country :U.S.A. Address of Applicant :358 South Main Street Burlington, I
(86) International Application No :PCT/US2018/040710 |27215 U.S.A.
Filing Date :03/07/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/010177 1)NGUYEN, Minh Mindy Bao
(61) Patent of Addition to Application ‘NA 2)ANDERSON, Dwight, L.
Number :NA 3)GIL, Jose, S.
Filing Date ’ 4)ERICKSON, Stephen, E.
(62) Divisional to Application Number :NA 5)BROWN, Matthew, J.
Filing Date :NA
(57) Abstract :

Disclosed herein are methods and systems for rapid detection of antibiotic resistance of a microorganism in a sampésl A m
recombinant phage is also disclosedakhiomprises an indicator gene in the late gene region. The specificity of infectious ag
allows a specific microorganism to be targeted, and an indicator signal may be amplified to optimize assay sensitivity.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :13/12/2019

(21) Application N0.201937051680 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND APPARATUS FOR PROCESSING MOBILITY IN DURRC SYSTEM

(51) International classification :HO4W76/15,HO4W76/2Z

(31) Priority Document No :10-2017+0076073

(32) Priority Date :15/06/2017

(33) Name of priority country :Republic of Korea

(86) International Application No :PCT/KR2018/006809
Filing Date :15/06/2018

(87) International Publication No ‘WO 2018/231021

(61) Patent of Addition to Application

(71)Name of Applicant:
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :129, Samsung, Yeongtonegu
Suwonsi, Gyeonggido 16677 Republic of Korea
(72)Name of Inventor :

1)HWANG, June
2)KANG, Hyunjeong

Number sﬁ
Filing Date ’
(62) Divisional to Application Number:NA

Filing Date :NA
(57) Abstract :

The present disclosure relatesat communication technique for convergence of 10T technology and a 5G communication syst
supporting a higher data transfer rate beyond a 4G system, and a system therefor. The present disclosure can beelfipéad t
services (e.g., smart has, smart buildings, smart cities, smart or connected cars, health care, digital education, retail busint
services associated with security and safety) on the basis of 5G communication technologyraladdd Technology. Disclosed a
a method ath an apparatus for improving mobilitglated performance when a dual connectivity is performed using dual RRC.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051681 A
(19) INDIA
(22) Date offiling of Application :13/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : RELIABLE ULTRALOW LATENCY COMMUNICATIONS

(51) International classification :HO04L1/18,H04L1/0{| (71)Name of Applicant :
(31) Priority Document No :17 176 135.6 1)FRAUNHOFER-GESELSCHAFT ZUR FORDERUNG
(32) Prority Date :14/06/2017 DER ANGEWANDTEN FORSCHUNG E.V.
(33) Name of priority country :EPO Address of Applicant :HansasBa27c 80686 Ninchen
(86) International Application No :PCT/EP2018/0657:| Germany
Filing Date :13/06/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/229168 1)HASSAN HUSSEIN, Khaled Shawky
(61) Patent of Addition to Application ‘NA 2)FEHRENBACH, Thomas
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Methods and systems for communicating according to an automatic repeat request, ARQ, scheme, and/or hybrid ARQ, HA
scheme are provided. A method maynprise: performing a first data transmission on a dedicated resource on a first channel
simultaneously to the first data transmission or in a subsequent resource, performing at least one redundancy transmissior
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051688 A
(19) INDIA
(22) Date of filing of Application :13/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : NETWORK ACCESS METHOD OF TERMINAL, AND METHOD ANOPRARATUS FOR
MOBILITY SUPPORT AND DATA DELIVERY

(51) International classification :H04W28/14,H04W28/C|(71)Name of Applicant :
(31) Priority Document No :10-20170074772 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :14/06/2017 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country :Republic of Korea Suwonsi, Gyeonggido 16677 Republic of Korea
(86) Internatioal Application No :PCT/KR2018/006657 [(72)Name of Inventor :
Filing Date :12/06/2018 1)KIM, Sunghoon
(87) International Publication No ‘WO 2018/230941 2)BAEK, Youngkyo
(61) Patent of Addition to Application ‘NA 3)LEE, Hoyem
Number :NA 4)SON, Jungje
Filing Date ' 5)BENNETT, Andrew
(62) Divisional to Application Number:NA
Filing Date ‘NA
(57) Abstract :

The present disclosure relates to a communication technique for convergence of 10T technology and a 5G communicatam
supporting a higher data transfer rate beyond a 4G system, artéra fysrefor. The present disclosure can be applied to intelli¢
services (e.g., smart homes, smart buildings, smart cities, smart or connected cars, health care, digital educatisinesstad
services associated with security and safety) erb#sis of 5G communication technology and-telated technology. The present
invention provides a method and an apparatus for buffering downlink data to a mobile initiated communidatioode terminal.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051836 A
(19) INDIA
(22) Date of filing of Application :13/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : MOUNTING BRACKET FOR ANTENNA INFORMATION SENSING UNIT, AIENNA
INFORMATION SENSING UNIT, AND ANTENNA SYSTEM

(51) International classification :H01Q1/12 (71)Name of Applicant :
(31) Priority Document No :201710409761.6 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :02/06/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang District Shenzhen, Guangdong 518129 C
(86) International Application No :PCT/CN2018/0893¢|(72)Name of Inventor :
Filing Date :31/05/2018 1)DUAN, Fangging
(87) International Publication No ‘WO 2018/219335 2)NING, Mingyan
(61) Patent of Addition to Application ‘NA 3)YANG, Zhiming
Number :NA 4)ZHAO, Hu
Filing Date ' 5)CHEN, Meng
(62) Divisional to Application Number :NA 6)CAI, Zhuolin
Filing Date ‘NA 7)FENG, Xin

(57) Abstract :

Provided are a mounting bracket for an antenna information sensing unit, an antenna information sensing unit, and syrstam
The mounting bracket for an antenna infation sensing unit in the present application comprises: a main cross arm, a first cl
member and a second clamping member, wherein the main cross arm is respectively connected to the first clamping meml
second clamping member; the distabetween the first clamping member and the second clamping member is adjustable; th
clamping member and the second clamping member are used for fixing the main cross arm to the top of an antenna; and tl
cross arm is used for connecting to ateana information sensing unit. The embodiments of the present application can imple
the provision of an antenna information sensing unit on an antenna, and acquire parameter information, such as a mglehan
and an azimuth angle, about the antein realtime; and since the distance between a first clamping member and a second cli
member of the mounting bracket for an antenna information sensing unit can be adjusted, different antenna sizes cartbe a
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051837 A
(19) INDIA
(22) Date of filing of Application :13/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD, REGISTRATION CENTER AND DEVICER SERVICE DISCOVERY

(51) International classification :H04L.29/08 (71)Name of Applicant :
(31) Priority Document No :201710408088.4 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :02/06/2017 Address of Applicant :Huawei Administration Building
(33) Name of priority country :China Bantian, Longgang Shenzhen, Guangdong 518129 China
(86) International Application No :PCT/CN201808950:|(72)Name of Inventor :
Filing Date :01/06/2018 1)LIU, Ruizhi
(87) International Publication No ‘WO 2018/219343 2)ZHU, Qianghua
(61) Patent of Addition to Application NA 3)XIONG, Chunshan
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present applicath provides a method, registration center and device for service discovery. The method comprises: rece
registration center a service discovery request sent by a first device, the service discovery request carrying target paramet
information ofa service required by the first device, and the target parameter information including at least one of informatic
first transmission mode, information about a calling mode, information about a transmission protocol and informatiosezbout
transmission mode; determining by the registration center, according to a service parameter database, a target seovidagdc
the target parameter information, the service parameter database being configured to store parameter informatert sédiftes
of a second device; and sending by the registration center a service response message to the first device, the seevinesesg
including description information of the target service. According to the embodiment of the preseatiapptite first device can
find a suitable service through the parameter information supported by the service, thereby improving service quality.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20193751840 A
(19) INDIA
(22) Date of filing of Application :13/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD FOR TRANSMITTING SIGNAL, TERMINAL DEVICE AND NETWORK DEVICE

(51) International classification :H04W52/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :NA Address of Applicant :Huawei Administration Building
(33) Name of priority country :NA Bantian, Longang District Shenzhen, Guangdong 518129 Ct
(86) International Application No :PCT/CN2017/0872z|(72)Name of Inventor :
Filing Date :05/06/2017 1)JI, Tong
(87) International Publication No ‘WO 2018/223274 2)JIN, Zhe
(61) Patent of Additin to Application ‘NA 3)ZHANG, Weiliang
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Provided are a method for transmitting a signal, a terminal device and a network device. The method compriges: detdce
determining a first transmission power according to the access situation of the terminal device at the current coveradjereve
first power control parameter; and using the first transmission power to transmit a signal. The methaodrfotting a signal, the
terminal device and the network device in the embodiments of the present application can reduce interference to upéisiotral
of other terminal devices.
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(12) PATENT APPLICATIONPUBLICATION (21) Application N0.201937051870 A
(19) INDIA
(22) Date of filing of Application :13/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATION METHOD

(51) International classifation :HO4L27/26 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NTT DOCOMO, INC.
(32) Priority Date :NA Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
(33) Name of priority country :NA Tokyo 1006150 Japan
(86) International Application No :PCT/IP2017/0222:|(72)Name of Inventor :

Filing Date :15/06/2017 1)TAKEDA, Kazuki
(87) International Publication No ‘WO 2018/229954 | 2)TAKEDA, Kazuaki
(61) Patent of Addition to Application NA 3)NAGATA, Satoshi
Number :N A

Filing Date ’
(62) Divisional to Application Number  :NA

Filing Date :NA
(57) Abstract :

In order to appropriately control resource allocation in a frequency direction with respect to a future wireless commsyséeatio
in which the system bandwidth is expanded, a user terminal according to one embodiment of the present invention isifiroir
reception unit for receiving downlink control information; and a control unit for determining, on the basis of rebocatiera
information included in the downlink control information, the allocation of a DL shared channel and/or a UL shared channel
resource block group (RBG) unit. A plurality of RBG size candidates is defined as the RBG size, and on the basimtbdim
notified from a base station, the control unit selects a prescribed RBG size from a prescribed RBG set constituted thesaB@
size candidates from among the plurality of RBG candidates, and determines the allocation.
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(22) Date of filing of Application :13/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SYNTHETIC QUORUNMREGULATED LYSIS

(51) International classification :C12P21/02,C12N1/:|{(71)Name of Applicant :
(31) Priority Document No :62/508801 1)THE REGENTS OF THE UNIVERSITY OF
(32) Priority Date :19/05/2017 CALIFORNIA
(33) Name of priority country :U.S.A. Address of Applicant :1111 Franklin St 5th Floor Oakland
(86) International Application No :PCT/US2018/03355|CA 946075200 U.S.A.
Filing Date :18/052018 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/213815 1)HASTY, Jeff
(61) Patent of Addition to Application ‘NA 2)TSIMRING, Lev
Number :NA 3)SCOTT, Spencer, R.
Filing Date ’ 4)DIN, Muhammad, Omar
(62) Divisional to Application Number :NA
Filing Date :NA

(57) Abstract :
Provided are bactil strains, methods of culturing bacterial cells using synthetic quoegoiated lysis, and uses thereof.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051872 A
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(22) Date of fiing of Application :13/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : USER EQUIPMENT AND WIRELESS COMMUNICATION METHOD

(51) International classification :H04W24/10,H04W56/C|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)NTT DOCOMO, INC.
(32) PriorityDate :NA Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
(33) Name of priority country :NA Tokyo 1006150 Japan
(86) International Application No :PCT/IP2017/022913 |[(72)Name of Inventor :
Filing Date :21/06/2017 1)HARADA, Hiroki
(87) International Publication No ‘WO 2018/235208 2)NAGATA, Satoshi
(61) Patent of Addition to Application ‘NA 3)WANG, Jing
Number :N A
Filing Date ’
(62) Divisional to Application Number:NA
Filing Date :NA
(57) Abstract :

The purpose of the invention is to efficiently perform the measurement, while suppressing the increase ofiuetwookessing
load and/or signaling overhead. User equipment according to the mvéntiharacterized by being provided with: a reception ul
that receives SS block transmission information indicating a synchronization signal (SS) block transmitted in a serandgacell;
control unit that controls, on the basis of the SS block tresssom information, the measurement of the serving cell during
measurement times having a predetermined period.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051874 A
(19) INDIA
(22) Date offiling of Application :13/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : BANK NOTE CONTAINER PROVISION SYSTEM

(51) International classification :B62B1/00,B65G1/0|(71)Name of Applicant :
(31) Priority Document No :10 2017 006 280.3 | 1)GIESECKE+DEVRIENT CURRENCY TECHNOLOGY
(32) Priaity Date :03/07/2017 GMBH
(33) Name of priority country :Germany Address of Applicant :Prinzregentenstr. 159 8167Whbhen
(86) International Application No :PCT/EP2018/0003:| Germany
Filing Date :29/06/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2019/007544 1)JAKOBS, Andreas
(61) Patent of Addition to Application ‘NA 2)KNICKREHM, Michael
Number :NA 3)KONIGER, Wolfgang
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The present invention relates to a device for receiving, temporarily storing and dispensing bank note containers aspldid a tr
device which can be dockeldereon. The present invention also relates to a system assembly having the proposed device ar
proposed transport device. The invention also relates to a method designed for operating the system assembly andito a co
program product having controommands which execute the proposed method and operate the proposed system assembly.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051875 A
(19) INDIA
(22) Date of filing of Application :132/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATION METHOD

(51) International classification :HO4L27/26 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NTT DOCOMO, INC.
(32) Priority Date :NA Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
(33) Name of prioritycountry :NA Tokyo 1006150 Japan
(86) International Application No :PCT/IP2017/0232¢|(72)Name of Inventor :

Filing Date :23/06/2017 1)MATSUMURA, Yuki
(87) International Publication No ‘WO 2018/235299 | 2)TAKEDA, Kazuki
(61) Patent of Addition to Application NA 3)NAGATA, Satoshi
Number :N A

Filing Date ’
(62) Divisional to Applicéion Number :NA

Filing Date :NA
(57) Abstract :

The present invention appropriately transmits a UL signal in a future wireless communication system. This user terminal is
characterized by having: a transmission unit for transmitting a sequence obtained from a referencelseqsigrgca cyclic shift
associated with an uplink control information value; and a control unit for controlling the determination of the refepesoeesanc
of a set which includes a plurality of cyclic shifts associated with each of a pluralityii aphtrol information candidate values,
the basis of parameters communicated by a wireless base station.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of fiing of Application :14/12/2019

(21) Application N0.201937051918 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEM AND METHOD FOR CONTEXT BASED INTERACTION FOR ELECTRONIC DEVICE

(51) International classification :G06F3/16,G06F3/00,GO6F 3/

(31) Priority Da@cument No :62/509600
(32) Priority Date :22/05/2017
(33) Name of priority country :U.S.A.

(86) International Application N:PCT/KR2018/005851
Filing Date :23/05/2018

(87) International Publication NeWO 2018/217014

(61) Patent of Addion to

(71)Name of Applicant :
1)SAMSUNG ELECTRONICS CO., LTD.

Address of Applicant :129, Samsung, Yeongtonegu
Suwonsi Gyeonggido 16677 Republic of Korea
(72)Name of Inventor :

1)YOGANANDAN, Arun Rakesh
2)AKIYOSHI, Kumi
3)MAUK, Tais C.

Application Number Hﬁ 4)ZHUJIN, Chang Long
Filing Date ' 5)HONG, Jung-Won
(62) Divisional to Application ‘NA
Number :N A
Filing Date '
(57) Abstract :

A method includes receiving a voice input at an electronic de&itembiguity of the voice input is determined. The ambiguity i
resolved based on contextual data. The contextual data includes at least one of: an imageica mgut comprising a gesture, a

pointer of a pointing device, a touch, or a combinati@netbf.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051919 A
(19) INDIA
(22) Date of filing of Application :14/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : MEHODS AND MEASUREMENT SYSTEMS FOR PRECISELY EVALUATING A DEVICE
UNDER TEST

(51) International classification :H04B17/10 (71)Name of Applicant :
(31) Priority Document No :17176398.0 1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
(32) Priority Date :16/06/2017 DER ANGEWANDTEN FORSCHUNG E.V.
(33) Name of priority country :EPO Address of Applicant :HansasB&a27c 80686 Ninchen
(86) InternationaApplication No :PCT/EP2018/0658¢| Germany
Filing Date :14/06/2018 (72)Name of Inventor :
(87) International Publication No ‘WO 2018/229217 1)LEATHER, Paul Simon Holt
(61) Patent of Addition to Application ‘NA 2)ASKAR, Ramez
Number :NA 3)SAKAGUCHI, Kei
Filing Date ' 4)HAUSTEIN, Thomas
(62) Divisional to Application Number  :NA 5)RASCHKOWSKI, Leszek
Filing Date ‘NA
(57) Abstract :

A method comprises defining a CentdrRadiation Reference (CORR) for a device under test (DUT), the CORR indicating a

reference origin of an electromagnetic wave patterndbtenwith the DUT; determining admensional orientation information w
respect to the CORR, theddmensional orientation information indicating a direction of the electromagnetic wave pattern; anc
providing the CORR and thedmensional orientatiomformation to a measurement system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051920 A
(19) INDIA
(22) Date of filing of Application :14/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : BAGGER SAFETY SYSTEM

(51) International classification :B65B57/08 (71)Name ofApplicant :
(31) Priority Document No :62/513520 1)AUTOMATED PACKAGING SYSTEMS, LLC.
(32) Priority Date :01/06/2017 Address of Applicant :10175 Philipp Parkway Streetsboro
(33) Name of priority country :U.S.A. 44241 U.S.A.
(86) International Application No :PCT/US2018/0355¢|(72)Name of Inventor :

Filing Date :01/06/2018 1)MILLER, Chris
(87) International Publication No ‘WO 2018/222956 2)STULTZ, Mark
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A bagger safety system includes a controbeheating element, a ligbimitting device, a lightletecting device and a backing
assembly. The backing assembly includes a backing bar, a pair of reflectors and a seal backing element movably coupled-
backing bar by at least one mechanical fggeeerating member so as to create a space between the seal backing element an
backing bar when no external force is applied to the mechanical force generating member. Light emitted freemittliggntievice
reflects off the reflectors to the lighietecting device when no external force is applied to the mechanical force generating me
Movement of the seal backing element toward the backing bar prevents light emitted from tbmiight device from reaching tt
light-detecting device and tledntroller controls movement of the backing assembly toward the heating element based on wt
light from light-emitting device reaches the ligtiétecting device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051930 A
(19) INDIA
(22) Date of filing of Application :14/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : USER TERMINAL AND WIRELESS COMMUNICATION METHOD

(51) International classification :HO4W72/04 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)NTT DOCOMO, INC.
(32) Priority Date :NA Address of Applicant :1-1, Nagatacho-2home, Chiyodu,
(33) Name of priority country :NA Tokyo 1006150 Japan
(86) International Application No :PCT/IP2017/0222:|(72)Name of Inventor :
Filing Date :15/06/2017 1)TAKEDA, Kazuki
(87) International Publication No ‘WO 2018/229951 | 2)NAGATA, Satoshi
(61) Patent of Additin to Application ‘NA 3)MU, Qin
Number :NA 4)LIU, Liu
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The purpose of the present invention is to, inter alia, suppress degradation of communication quality and/or a reésotiocein
usage efftiency even when an area (control resource set) for transmitting downlink control information is flexibly arranged. .
terminal provided with a reception unit for receiving a downlink signal, and a control unit for performing prescribecoaatrol

monitor area for downlink control channel detection when the downlink signal is different from a signal that indicates downli
control information and the wireless resource of the downlink signal overlaps the monitor area for downlink control eteaioe!

No. of Pages : £ENo. of Claims : {

The Patent Office Joaunl No. 04/2020 Dated 24/01/2020 5679



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051933 A
(19) INDIA
(22) Date of filing of Application :14/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SOLIIPREPARATION OF CARIPRAZINE FOR ORAL ADMINISTRATION

(51) International classificatior:A61K9/16,A61K9/20,A61K9/2|(71)Name of Applicant :

(31) Priority Document No  :P1700253 1)RICHTER GEDEON NYRT.
(32) Priority Date :13/06/2017 Address of Applicant :Gymr6i (it 19-21. H1103 Budapest
(33) Name of priority country :Hungary Hungary
(86) International Aplication -PCT/IB2018/054227 (72)Name of Invgntor :
No 112/06/2018 LKONTA, Melinda
Filing Date 2)SUBA, Edit
(87) International Publication NWO 2018/229641 3)DAROCZI, T iinde Béita

(61) Patent of Addition to 4)MAGOS, Zoltan

Application Number mﬁ 5)RAJSZKIN E LABOS, Raména
Filing Date '
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

The invention relates oral phamiaceuticai compositions for the modified release delivery of caripraziié-{4rd@q4-(2,3
dichlorophenyBpiperazinl-yl] -ethyl]-cyclohexyl}N,N- dimethylurea) or pharmaceutically acceptalaissthereof for less than da
dosing. The invention also relates to the use of said compositions in the treatment and/or prevention of pathologared wdmicliti
require the modulation of dopamine receptors. The invention also relates to the foottespreparation of said modified release
pharmaceutical compositions.

No. of Pages : € No. of Claims : 4t

The Patent Office Joaunl No. 04/2020 Dated 24/01/2020 5680



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051934 A
(19) INDIA
(22) Date of filing of Application :14/12/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : AC TO DC CONVERTER, CABINET, POWER SYSTEM

(51) International classification :HO2M5/42,H02J5/01| (71)Name of Applicant :
(31) Priority Document No :2019057 1)ORGA HOLDING B.V.
(32) Priority Date :12/06/2017 Address of Applicant :Strickledeweg 13 3125 AT Schieda
(33) Name of priaty country :Netherlands Netherlands
(86) International Application No :PCT/NL2018/05038&((72)Name of Inventor :
Filing Date :12/06/2018 1)GOEDKNEGT, Pieter Gerardus
(87) International Publication No ‘WO 2018/231054 2)VAN DER HEIDEN, Robertus Everardus Antonius
(61) Patent of Addition to Application ‘NA 3)DE HELD, Edwin Martin
Number :N A
Filing Date ’
(62) Divisioral to Application Number  :NA
Filing Date :NA
(57) Abstract :

Between individual phases of a thiglease alternating current source, AC to DC converters are provided. The DC outputs of 1
converters are switched in parallel. The DC output heye the same effective voltage as the input, or higher or lower. The AC
DC converters preferably comprise electronic converters. The converters are provided in a steel of aluminium cabibét,gref
explosionsafe cabinet. The switching comporeeaf the converters and other dissipating components are provided in thermal
with one or more inner walls of the cabinet and at one or more outer walls of the cabinet, one or more heat sinks dré\provic
module thus created provide a safe apdifile module for power supply on, for example, an offshore platform.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201937051938 A
(19) INDIA
(22) Date of filing of Application :14/12/2019 (43) Pwlication Date : 24/01/2020

(54) Title of the invention : RICE MILLING MACHINE

(51) International classification :B02B3/00,B02B7/0z| (71)Name of Applicant :
(31) Priority Document No :10-20170086037 1)BRICEN
(32) Priority Date :06/07/2017 Address of Applicant :47, Jingoksandan 5beorGwangsan
(33) Name of priority country :Republic of Korea |gu Gwangju 62464 Republic of Korea
(86) International Application No :PCT/KR2018/0075¢|(72)Name of Inventor :

Filing Date :04/07/2018 1)LEE, Jun Se
(87) International Publication No ‘WO 2019/009623
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Applcation Number  :NA

Filing Date ‘NA
(57) Abstract :

The present wention relates to a rice milling machine, and the purpose of the present invention is to provide a rice milling rr
for processing rice treated by a rice polisher, the rice milling machine comprising: a body including a hopper disppapget ¢d
on one side thereof so as to feed rice therein, and a discharge part disposed on the other side thereof so as tmdesteigee
therefrom; a mesh frame installed in the body so as to firmly support the load of a cover which is a housiatjngptisgibody; anc
a processing means which is horizontally installed within the mesh frame so as to polish rice grains fed through thedopper
rotational rubbing method to thereby process the rice grains while removing rice bran layers attadioeavtiereby the efficiency
of rice processing (rice polishing) can be improved.

No. of Pages : 1No. of Claims : °

The Patent Office Joaunl No. 04/2020 Dated 24/01/2020 5682



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :23/08/2@1L

(21) Application N0.201938034105 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : PICTURE CODING SUPPORTING BLOCK MERGING AND SKIP MODE

(71)Name of Applicant :

(51) International classification :HO4N19/103
(31) Priority Document No :61/410,246 1)GE VIDEO COMPRESSION, LLC
(32) Priority Date :04/11/2010 Address of Applicant :8 Southwoods Boulevard, Albany, |
(33) Name of priority country :U.S.A. écg)l?\éﬁeli% IL:{vi'ngr .
(86) International Application No :PCT/EP2011/0694( 1)SCHWARZ. Heik '

Filing Date 04/11/2011 Z;KIR R e s
(87) International Publication No ‘WO0/2012/059577 3)HELLE, Phil '
(61) Patent of Addition to Application | » —Aipp
Number ‘NA 4)OUDIN, Simon

Filing Date ‘NA 5)STEGEMANN, Jan
(62) Divisional to Application Number  :1325/KOLNP/2013 %Eﬁggg' g‘;‘;‘ﬂ:\;ﬂ'”

Filed on :03/05/2013 ’

8)WIEGAND, Thomas

(57) Abstract :

A coding efficiency increase is achieved by using a common signalizatiom withbitstream with regard to both activation of

merging and activation of the skip mode. That is, one of the possible states of one or more syntax elements witheathenizist
signalize for a current sample set of a picture that the respectiveessenjpd to be merged and has no prediction residual encod
inserted into the bitstream. Alternatively speaking, a common flag may commonly signalize whether the coding paramietiec
with a current sample set are to be set according to a ro@ngélate or to be retrieved from the bitstream, and whether the curi
sample set of the picture is to be reconstructed merely based on a prediction signal depending on the coding paraiagtdrs a
with the current sample set, without any residwhdor to be reconstructed by refining the prediction signal depending on the
parameters associated with the current sample set by means of residual data within the bitstream.
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(12) PATENT APPLICATION RJBLICATION (21) Application N0.201938034261 A
(19) INDIA
(22) Date of filing of Application :26/08/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : TIME SCALER, AUDIO DECODER, METHOD AND A COMPUTER PROGRAM USING A
QUALITY CONTROL

(51) International classification :G10L19/022 (71)Name of Applicant :
(31) Priority Document No :13173159.8 1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
(32) Priority Date :21/06/2013 DER ANGEWANDTEN FORSCHUNG E.V.
(33) Name of priority country :EUROPEAN Address of Applicant :HansasB&a27c, 80686 Ninchen,
UNION GERMANY
(86) International Application No :PCT/EP2014/0628:|(72)Name of Inventor :
Filing Date :18/062014 1)REUSCHL, Stefan
(87) International Publication No ‘WO0/2014/202672 2)DOHLA, Stefan
(61) Patent of Addition to Application . 3)LECOMTE, JEREMIE
Number :NA 4)JANDER, MANUEL
Filing Date ' 5)FARBER, NIKOLAUS
(62) Divisional to Application Number  :4158/KOLNP/2015
Filed on :18/12/2015
(57) Abstract :

The invention relates to a time scaler (200; 340; 450; 866; 900; 1000) for providing a time scaled version (212;312p448;956
input audio signal (210; 332;442;910), wherein the time scaler is configured to compute atee@b0; 1060) a quality of a time
scaled version of the input audio signal obtainable by a time scaling of the input audio signal, and wherein the time scaler
configured to perform (954;1068) the time scaling of the input audio signal in dependeheecomputation or estimation of the
guality of the time scaled version of the input audio signal obtainable by the time scaling; wherein the time scalguisdtmfi
time-shift a second block of samples with respect to a first block of samples) andrtapandadd (954;1068) the first block of
samples and the tirrghifted second block of samples, to thereby obtain thediaked version of the input audio signal, if the
computation or estimation of the quality (q) of the time scaled version @fgheaudio signal obtainable by the time scaling
indicates a quality which is larger than or equal to a quality threshold value (gmin); and wherein the time scalerriscctmfigu
determine a time shift (p) of the second block of samples with respibet tiost block of samples in dependence on a determina
of a level of similarity, evaluated using a first similarity measure, between the first block of samples, or a portifirsbbthek of
samples, and the second block of samples, or a pattitre second block of samples, wherein the determined time shift (p) is
information describing a position of highest similarity; antierein the time scaler is configured to compute or estimate (950;1(
quality (q) of the time scaled version bktinput audio signal obtainable by a time scaling of the input audio signal on the basi
information about the level of similarity, evaluated using a second similarity measure, between the first block of saanpteson
of the first block of amples, and the second block of samples,-shifted by the determined time shift, or a portion of the secon
block of samples, timshifted by the determined time shift.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938034268 A
(19) INDIA
(22) Date of filing of Application :26/08/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : TIME SCALER, AUDIO DECODER, METHOD AND A COMPUTER PROGRAM USING A
QUALITY CONTROL

(51) International classification :G10L19/022 (71)Name of Applicant :
(31) Priority Document No :13173159.8 1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
(32) Priority Date :21/06/2013 DER ANGEWANDTEN FORSCHUNG E.V.
(33) Name of priority country :EUROPEAN Address of Applicant :HansasB&a27c, 80686 Ninchen,
UNION GERMANY
(86) International Application No :PCT/EP2014/0628:|(72)Name of Inventor :
Filing Date :18/06/2014 1)REUSCHL, Stefan
(87) International Publication No ‘WO0/2014/202672 2)DOHLA, Stefan
(61) Patent of Addition to Application . 3)LECOMTE, JEREMIE
Number :NA 4)JANDER, MANUEL
Filing Date ' 5)FARBER, NIKOLAUS
(62) Divisional to Application Number  :4158/KOLNP/2015
Filed on :18/12/2015
(57) Abstract :

The invention relates to a time scaler (200; 340; 450; 866; 900; 1000) for providing a time scaled version (212;312p448;956
input audio signal (210; 332;442;910), wherein the time scaler is configured to compute or estimate (9=0gLAbty of a time
scaled version of the input audio signal obtainable by a time scaling of the input audio signal, and wherein the time scaler
configured to perform (954;1068) the time scaling of the input audio signal in dependence on the mongrwgatimation of the
guality of the time scaled version of the input audio signal obtainable by the time scaling; wherein the time scalguisdtmfi
time-shift a second block of samples with respect to a first block of samples, and to -@wvekkgd (954;1068) the first block of
samples and the tirrghifted second block of samples, to thereby obtain thediaked version of the input audio signal, if the
computation or estimation of the quality (q) of the time scaled version of the inputsigitid obtainable by the time scaling
indicates a quality which is larger than or equal to a quality threshold value (gmin); and wherein the time scalerriscctmfigu
determine a time shift (p) of the second block of samples with respect to thedilsbbsamples in dependence on a determinat
of a level of similarity, evaluated using a first similarity measure, between the first block of samples, or a portifirsbbthek of
samples, and the second block of samples, or a portion of theddeock of samples; and wherein the time scaler is configured
compute or estimate (950;1060) a quality (q) of the time scaled version of the input audio signal obtainable by a tiroé tbealin
input audio signal on the basis of an information aboeiiével of similarity, evaluated using a second similarity measure, betw
the first block of samples, or a portion of the first block of samples, and the second block of sampksftechey the determined
time shift, or a portion of the second bkoaf samples, timeshifted by the determined time shift; wherein the first similarity meas
is a cross correlation or a normalized cross correlation, or an average magnitude difference function or a sum of ergjaed e
wherein the second similayimeasure (q) is a combination of a cross correlations or of normalized cross correlations for a pl
different time shifts; or wherein the second similarity measure (q) is a combination of cross correlations for at iiffstrémtitime
shifts
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938034623 A
(19) INDIA
(22) Date of filing of Application :28/08/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AD DEVICE FOR MEASURING SIGNAL IN BEAM FORMING SYSTEM

(51) International classification :H04W24/10 (71)Name of Applicant :
(31) Priority Document No :10-20130004602 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :15/01/2013 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country :Republic of Korea |Suwonsi, Gyeonggido 16677, Republic of Korea
(86) International fplication No :PCT/KR2014/0004%|(72)Name of Inventor :
Filing Date :15/01/2014 1)JUNG, Jungsoo
(87) International Publication No 'W0/2014/112789 2)YU, Hyunkyu
(61) Patent of Addition to Application NA 3)CHANG, Youngbin
Number :N A
Filing Date '
(62) Divisional to Application Number :2156KOLNP/2015
Filed on :04/07/2015
(57) Abstract :

A method by a base station, the method comprising: receiving, from a terminal, a signal measurement result based on a re
configuration for each of beam groups, each of the beam groups including at least opaibedetermining whether to reconfigut
the beam groups based on the signal measurement result; reconfiguring the beam groups based on the signal measuages
on determining to reconfigure the beam groups; and transmitting, to the termaralgb&up information related to reconfiguratiol
the beam groups.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :31/08/2019

(21) Application N0.201938035179 A

(43) Pubication Date : 24/01/2020

(54) Title of the invention : OBTAINING CONTROL CHANNEL ELEMENTS OF PHYSICAL DOWNLINK CONTROL
CHANNELS FOR CROSEARRIER SCHEDULING

(51) International classification :HO4L27/26 (71)Name of Applicant :
(31) Priority Document No :61/748,694 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :03/01/2013 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country U.S.A Suwonsi, Gyeonggido 16677, Republic of Korea
(86) International Application No :PCT/KR2014/0000€|(72)Name of Inventor :

Filing Date :03/01/2014 1)PAPASAKELLARIOU, Aris
(87) International Publication No ‘W0/2014/107056
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :2059/KOLNP/2015

Filed on :29/06/2015
(57) Abstract :

The invention relates to a method by a base station for transmitting control information, the method comenisiating control
information for a termial; determining control channel elements (CCESs) corresponding to physical downlink control channel
(PDCCH) candidates based on a maximum number of PDCCH candidates for each cell; and transmitting, to the terminal, t|

information based on the CCEs.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :31/08/2019

(21) Application N0.201938035198 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : RANDOM BCESS METHOD AND APPARATUS OF UE IN MOBILE COMMUNICATION

SYSTEM

(51) International classification :H04W74/00 (71)Name of Applicant :
(31) Priority Document No :61/431,635 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :11/01/2011 Address of Applicant :129, Samsung, Yeongtonegu,
(33) Name of priority country U.S.A Suwonsi, Gyeonggido, 443742 Republic of Korea
(86) International Applicion No :PCT/KR2012/0002C|(72)Name of Inventor :
Filing Date :02/01/2012 1)KIM, Soeng Hun
(87) International Publication No 'W0/2012/096485 2)NG, Boon Loong
(61) Patent of Addition to Application ‘NA 3)VAN LIESHOUT, Gert -Jan
Number :NA 4)JEONG, Kyeong In
Filing Date ' 5)CHO, Joon Young
(62) Divisional to Application Number :1901/KOLNR2013
Filed on :13/06/2013
(57) Abstract :

A method and an apparatus for performing random access and uplink transmission of a User Equipment (UE) supporting C
Aggregation (CA) are provided. The methadludes determining (705) whether a Scheduling Request (SR) is pending, detert
(710), when the SR is pending, whether an uplink transmission resource is available in a current Transmission Tim&Thtervi
determining (720), when the uplink tramission resource is not available, whether a Physical Uplink Control Channel (PUCCI
resource is configured for transmission of the SR, and initiating (725), when the PUCCH resource is not configured,aacass
process in a primary cell. The randootass method and apparatus of the present invention is advantageous to reduce the w

transmission resources.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Dateof filing of Application :11/09/2019

(21) Application N0.201938036531 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : APPARATUS FOR PROVIDING AN AUDIO SIGNAL FOR REPRODUCTION BY A SOUND
TRANSDUCER, SYSTEM, METHOD AND COMPUTER PROGRAM

(51) International classifi¢en :G10L19/22 (71)Name of Applicant :
(31) Priority Document No :61/602,767 1)FRAUNHOFER-GESELLSCHAFT ZUR F ORDERUNG
(32) Priority Date :24/02/2012 DER ANGEWANDTEN FO RSCHUNG E.V.
(33) Name of priority country :U.S.A. Address of Applicant :HansasBa27c, 80686 Ninchen,
(86) International Application No :PCT/EP2013/0537:|GERMANY
Filing Date :25/02/2013 (72)Name of Inventor :
(87) International Publication No *NA 1)LESCHKA, Florian
(61) Patent of Addition to Application ‘NA 2)FLEISCHMANN, Felix
Number :NA 3)PLOGSTIES, JAN
Filing Date ' A)SILZLE, ANDREAS
(62) Divisional to Application Number  :1771/KOLNP/2014
Filed on :22/08/2014
(57) Abstract :

The invention relates to a system, compgsa global equalization database, which defines an association between types of s
transducers and corresponding sets of equalization parameters and which is accessible by multiple apparatuses foarpeamte
signal of multiple users, such thais possible to share an equalization parameter setting identified by a user with other users
apparatus (500) for processing an audio signal (522) for reproduction by a sound transducer (530), the apparatus eaamprisil
equalization parameter deteinator (510) for determining a set (512) of equalization parameters; and an equalizer (520) cont
equalize an input audio signal (522), to obtain an equalized audio signal (524); wherein the equalization parametetodésermi
configured to sethe equalization parameters in dependence on a user input from a user interface; and wherein the equaliza
parameter determinator is configured to upload the set (512) of equalization parameters and an information about dresdaoe
(530) to he global equalization database, which is accessible by multiple apparatuses for processing an audio signal of mu
such that it is possible to share an equalization parameter setting identified by a user with other users.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :11/09/2019

(21) Application N0.201938036604 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD OF EXCHANGING PRESSUREBEEEN FLUID STREAMS

(51) International classification :B60C23/04 (71)Name of Applicant :
(31) Priority Document No :13/587,722 1)FLOWSERVE MANAGEMENT COMPANY
(32) Priority Date :16/08/2012 Address of Applicant :5215 NORTH O'CONNOR
(33) Name of priority country ‘U.S.A BOULEVARD, SUITE 2300 IRVING TEXAS 75039NITED
(86) International Application No :PCT/US2013/05587|STATES OF AMERICA
Filing Date :16/08/2013 (72)Name of Inventor :
(87) International Publication No NA 1)LEHNER, Daniela
(61) Patent of Addition to Application ‘NA 2)DREISS, Andrea
Number :NA 3)SCHEVETS, Andrew
Filing Date ’
(62) Divisional to Application Number  :622/KOLNP/2015
Filed on :10/03/2015
(57) Abstract :

Exchangedevices include a plurality of fixed exchange ducts and a rotating valve assembly for directing flow to and from tt
plurality of exchange ducts. Methods of exchanging pressure between fluid streams may include directing fluids throbhghge
deviceand pressurizing a fluid in the plurality of exchange ducts of the exchanger device.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :1/09/2019

(21) Application N0.201938036772 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : HEATING ELEMENTS FORMED FROM A SHEET OF A MATERIAL, INPUTSAND METHODS
FOR THE PRODUCTION OF ATOMIZERS, CARTRIDGE FOR AN AEROSOL DELIVERY DEVICE AND METHOD FOR
ASSEMBLING A CARTRIDGE FOR A SMOKING ARTICLE

(71)Name of Applicant :
1)RAI STRATEGIC HOLDINGS, INC.
Address of Applicant :401 NORTH MAIN STREET,
(51) International classification :A24F47/00 g%ﬁ?;g%giﬁéﬂchaRTH CAROLINA 27101UNITED
(31) Priority Document No :13/842,125 (72)Name of Inventor :
(32) Priority Date :15/03/2013 1)DEPIANO, JOHN '
(33) Name of priority country ‘US.A 2)SMITH DAVID
(86) 'I:r;ltierzgaDt;otgal Application No EEZC/'CI)'Q;IZSOZ&HDMGQ 3)NOVAK, Ill, CHARLES, JACOB
(87) International Publication No :NA g;i:_LS/EEIIQT/IAAI\IT R?TNE\}jESI\.l LEE
(61) Patent of Addition to Application . ’ ’
Number :NA 6)DOOLY, GRADY, LANCE
Filing Date :NA 7)AMPOLINI, FREDERIC, PHILIPPE
(62) Divisional to Application Number  :3014/KOLNP/2015 8NESTOR, TIMOTHY, BRIAN
Filed on -14/09/2015 9)GUENTHER, JR., QUENTIN, PAUL
' 10)SEARS, STEPHEN, BENSON
11)WOLBER, JOHN, WILLIAM
12)LAINE, MICHAEL
13)METCALFE, ROBERT, ALDEN
(57) Abstract :

The present disclosure relates to aerosol delivery devices such as smoking articles. An input for production of atoatizerizexr
formed from a sheet of a material are provided. The input may include a carrier and heatgrgset®upled thereto. The heating
elements may include ends and interconnected alternating loops disposed therebetween. The heating elements may lae cc
liquid transport element by bending the interconnected loops around the liquid transpont.€ldm@ends of the heating element |
be coupled to heater terminals. Further, a cartridge for an aerosol delivery device including a base, a reservoiasdlsstrate,
atomizer is provided. The atomizer may comprise a liquid transport element artthg bEament. The atomizer may extend throt
a cavity through the reservoir substrate such that the heating element is positioned proximate an end thereoktRetigederals
provided.
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(12) PATENT APPLCATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :14/09/2019

(21) Application N0.201938037058 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : INTERPLANE PREDICTION

(51) International classification :HO4N19/86 (71)Name of Applicant :
(31) Priority Document No ‘na 1)GE VIDEO COMPRESSION, LLC
(32) Priority Date :13/04/2010 Address of Applicant :8 Southwoods BouledaAlbany,New
(33) Name of priority country :Argentina York 12211, U. S. A
(86) International Application No :PCT/EP2010/0548:|(72)Name of Inventor :
Filing Date :13/04/2010 1)KIRCHHOFFER, Heiner
(87) International Publication No NA 2)WINKEN, MARTIN
(61) Patent oAddition to Application ‘NA 3)SCHWARZ, Heiko
Number :NA 4)MARPE, Detlev
Filing Date ’ 5)WIEGAND, Thomas
(62) Divisional to Application Number  :3088/KOLNP/2012
Filed on :12/10/2012
(57) Abstract :

A better rate distortion ratio is achieved by making interrelationsigpseen coding parameters of different planes available for
exploitation for the aim of redundancy reduction despite the additional overhead resulting from the necessity to sitpradldmei
prediction information to the decoder. In particular, theision to use inter plane prediction or not may be performed for a plur:
of planes individually. Additionally or alternatively, the decision may be done on a block basis considering one seceary p
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :14/09/2019

(21) Application N0.201938037063 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : INTERPLANE PREDICTION

(51) International classifi¢en :HO4N19/186 (71)Name of Applicant :
(31) Priority Document No ‘na 1)GE VIDEO COMPRESSION, LLC
(32) Priority Date :13/04/2010 Address of Applicant :8 Solmvoods Boulevard, Albanyyew
(33) Name of priority country :Argentina York 12211, U. S. A
(86) International Application No :PCT/EP2010/0548:|(72)Name of Inventor :
Filing Date :13/04/2010 1)KIRCHHOFFER, Heiner
(87) International Publication No NA 2)WINKEN, MARTIN
(61) Patent of Addition to Application ‘NA 3)SCHWARZ, Heiko
Number :NA 4)MARPE, Detlev
Filing Date ’ 5)WIEGAND, Thomas
(62) Divisional to Application Number  :3088/KOLNP/2012
Filed on :12/10/2012
(57) Abstract :

A better rate distortion ratio is achieved by makingiirelationships between coding parameters of different planes available f
exploitation for the aim of redundancy reduction despite the additional overhead resulting from the necessity to sitpradldmei
prediction information to the decoder. larficular, the decision to use inter plane prediction or not may be performed for a plu
of planes individually. Additionally or alternatively, the decision may be done on a block basis considering one seceary p
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :14/09/2019

(21) Application N0.201938037064 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : INTERPLANE PREDICTION

(51) Interndional classification :HO4N19/186 (71)Name of Applicant :
(31) Priority Document No ‘na 1)GE VIDEO COMPRESSION, LLC
(32) Priority Date :13/04/2010 Address ofApplicant :8 Southwoods Boulevard, Albariyew
(33) Name of priority country :Argentina York 12211, U. S. A
(86) International Application No :PCT/EP2010/0548:|(72)Name of Inventor :
Filing Date :13/04/2010 1)KIRCHHOFFER, Heiner
(87) International Puldiation No NA 2)WINKEN, MARTIN
(61) Patent of Addition to Application ‘NA 3)SCHWARZ, Heiko
Number :NA 4)MARPE, Detlev
Filing Date ’ 5)WIEGAND, Thomas
(62) Divisional to Application Number  :3088/KOLNP/2012
Filed on :12/10/2012
(57) Abstract :

A better rate distortion ratio is aevied by making interrelationships between coding parameters of different planes available
exploitation for the aim of redundancy reduction despite the additional overhead resulting from the necessity to sitpradldmei
prediction information tahe decoder. In particular, the decision to use inter plane prediction or not may be performed for a p
of planes individually. Additionally or alternatively, the decision may be done on a block basis considering one seceary p
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :16/09/2019

(21) Application N0.201938037224 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND APPARATUS FOMANAGING MULTIPLE TIMING ADVANCE GROUPS IN
MOBILE COMMUNICATION SYSTEM SUPPORTING CARRIER AGGREGATION PRIORITY

(51) International classification :HO04L5/00 (71)Name of Applicant :
(31) Priority Document No :61/471,872 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :05/04/2011 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priaty country U.S.A Suwonsi, Gyeonggido 16677, Republic of Korea
(86) International Application No :PCT/KR2012/00257|(72)Name of Inventor :

Filing Date :05/04/2012 1)KIM, Sang Bum
(87) International Publication No " NA 2)JEONG, Kyeong In
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Applicatio Number  :2863/KOLNP/2013

Filed on :30/09/2013
(57) Abstract :

The invention relates to a method by a terminal, the method comprising: receiving, from a base station, radio resolLiiR&€Eon!
connection reconfiguration information for configuring a seconddty®€ell, wherein the RRC connection reconfiguration

information includes an identifier of a timing advance group, TAG, to which the SCell belongs if the SCell does not laelong t
primary TAG, PTAG, to which the PCell belongs and the RRC connectionfigaation information does not include an identifit
of a TAG for the SCell if the SCell belongs to the PTAG; receiving, from the base station, a medium access control, MAC,
element, CE, for activating the SCell; monitoring a physical downlinkrabchannel, PDCCH, for the SCell based on the receiv
MAC CE; receiving, from the base station, a PDCCH order for initiating a random access procedure on the SCell based on
monitoring; performing the random access procedure on the SCell based”Qf#l order; and receiving, from the base statio
MAC CE including a timing advance command, TAC, for a TAG including the SCell based on the random access procedur:
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938037879 A
(19) INDIA
(22) Date of filing of Application :19/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : A THIOEPOXIDE FUNCTIONAL, POLYMERIZABLE COMPOSITIONS AND METHODS OF
PREPARING OPTICAL ARTICLESTHEREFROM

(51) International classification :C07D331/02 (71)Name of Applicant :
(31) Priority Document No :13/706,178 1)PPG INDUSTRIES OHIO, INC.
(32) Priority Date :05/12/2012 Address of Applicant :3800 West 143rd Street Cleveland,
(33) Name of priority country ‘U.S.A Ohio 44111 UNITED STATES OF AMERICA
(86) International Application No :PCT/US2013/0732¢|(72)Name of Inventor :

Filing Date :05/12/2013 1)BOJKOVA, Nina V.
(87) International Publication No NA
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number  :1719/KOLNP/2015

Filed on :05/06/2015
(57) Abstract :

Provided is an epoxide functional, polymerizable composition comprisiegcion product prepared from a reaction mixture
comprising: (&) a monomer comprising at least one ethylenically unsaturated ester functional monomer having an epoxide
group; and (b) a compound having two or more thiol groups. The reactaatsl(f)) are reacted via a Michael addition reaction
the presence of a base to form an epoxide functional reaction product. Also provided is a thioepoxide functional podymerize
composition comprising a reaction product of the epoxide functional pabaide composition described above and thiourea. Al
provided are methods of preparing an optical article.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938038345 A
(19) INDIA
(22) Date of fiing of Application :23/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : A SYSTEM AND METHOD FOR SORTING PARTICLES IN A MICROFLUIDIC SYSTEM

(51) International classification :B81B1/00 (71)Name of Applicant :
(31) Priority Document No :61/676,391 1)ENGENDER TECHNOLOGIES LIMITED
(32) Priority Date :27/07/2012 Address of Applicant :LEVEL 5, 55 SHORTLAND STREE
(33) Name of priority country :U.S.A. AUCKLAND NEW ZEALAND
(86) International Application No :PCT/NZ2013/0001%((72)Name of Inventor :

Filing Date :29/07/2013 1)SIMPSON, Miriam Cather
(87) International Publication No NA 2)ROHDE, Charles Alan
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :498/KOLNP/2015

Filed on :26/02/2015
(57) Abstract :

A system for orienting particles in a microfluidic system includes one or more radiation pressure sources arrangedotart{pes
to radiation pressure to cauthe particles to adopt a particular orientation in the fluid. A system for sorting particles in a micrc
system includes a detection stage arranged to detect at least one difference or discriminate between particles lovihgatithé
detedion stage, and one or more radiation pressure sources past which the particles move sequentially and a controller arr
switch radiation energy to cause a change in direction of movement of selected patrticles in the fluid flow to sorti¢seTertic
particles may be biological particles such as spermatazoa. The radiation pressure may be optical pressure and maydre froi
more waveguides which may extend across a channel of the microfluidic system.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938038602 A
(19) INDIA
(22) Date of filing of Application :24/09/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND APPARATUS FOR MAINTAINING SPEECH AUDIBILYTIN MULTI -CHANNEL
AUDIO WITH MINIMAL IMPACT ON SURROUND EXPERIENCE

(51) International classification :G10L19/00 (71)Name of Applicant :
(31) Priority Document No :61/046,271 1)DOLBY LABORATORIES LICENSING
(32) Priority Date :18/04/2008 CORPORATION
(33) Name of priority country :U.S.A. Address of Applicant :100 Potrero Avenue San Francisco
(86) International Aplication No :PCT/US2009/0409(| California 941034813,United States of America
Filing Date :17/04/2009 (72)Name of Inventor :
(87) International Publication No NA 1)MUESCH, Hannes
(61) Patent of Addition to Application .
‘NA
Number ‘NA
Filing Date ’
(62) Divisional to Application Number  :3839/KOLNP/2010
Filed on :12/10/2010
(57) Abstact :

In one embodiment the present invention includes a method of improving audibility of speech inchamuigl audio signal. The
method includes comparing a first characteristic and a second characteristic of trehamuigl audio signal to generatn
attenuation factor. The first characteristic corresponds to a first channel of themamltiel audio signal that contains speech anc
nonspeech audio, and the second characteristic corresponds to a second channel of¢hammaltaudio signal #lh contains
predominantly norspeech audio. The method further includes adjusting the attenuation factor according to a speech likelihc
to generate an adjusted attenuation factor. The method further includes attenuating the second channeldjsstgdlegtenuation
factor.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/09/2019

(21) Application N0.201938038826 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : A TRUNCATED L1 PROTEIN OF HUMAN PAPILLOMAVIRUS TYPE 18

(51) International classification :C07K14/005 (71)Name of Applicant :
(31) Priority Document No :200710097763.2 1)XIAMEN INNOVAX BIOTECH CO., LTD.
(32) Priority Date :29/04/2007 Address of Applicant :1st Floor, 50 Shan Bian Hong East
(33) Name of priority country :China Road, Haicang District, imen, Fujian 361022, China
(86) Interrational Application No :PCT/CN2008/00087| 2)XIAMEN UNIVERSITY
Filing Date :29/04/2008 (72)Name of Inventor :
(87) International Publication No ‘W0/2008/134935 1)Li, Shaowei
(61) Patent of Addition to Application ‘NA 2)SHEN, Wentong
Number :NA 3)LI, Zhongyi
Filing Date ' 4)XIE, Minghui
(62) Divisional to Application Number :3773/KOLNP/2009 | 5)PAN, Huirong
Filed on :29/10/2009 6)XIA, Ningshao
(57) Abstract :

Provided are truncated human papillomavirus type 18 L1 proteins and virus like particles assembled from the LIAfsoteins.
provided are the vaccines comprising the virus like particles and the use of the vaccines in prevention of cervical.carcinom:
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :28/09/2019

(21) Application N0.201938039362 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : MULTICAST SERVICE READING AND SENDING METHOD, AND RELATED DEVICE

(51) International classification :H04W4/06 (71)Name of Applicant :
(31) Priority Dacument No :PCT/CN2015/08711] 1)HUAWEI TECHNOLOGIES CO., LTD.
(32) Priority Date :14/08/2015 Address of Applicant :Huawei Admirtisition Building,
(33) Name of priority country :Argentina Bantian, Longgang District, Shenzhesuangdong 518129, Chi
(86) International Application No :PCT/CN2016/0727¢|(72)Name of Inventor :
Filing Date :29/01/2016 1)LI, Bingzhao
(87) International Publication No 'W0O/2017/028504 2)GAO, Yonggiang
(61) Paent of Addition to Application NA 3)ZHANG, Jian
Number :NA 4)QUAN, Wei
Filing Date '
(62) Divisional to Application Number :201837004147
Filed on :03/02/2018
(57) Abstract :

The present invention discloses a multicast service readatigoich The method includes: determining, by user equipment UE,

multicast control channel MCCH configuration information, where the MCCH configuration information includes a multicast
channel identifier MCCFRNTI and MCCH sending period informatiodetermining, by the UE, MCCH sending time informatior
according to the MCCH sending period information; reading, by the UE, an MCCH message according to the MCCH sendil
information by using the MCCHRNTI, where the MCCH message includes configuratidormation of a multicast service; and

reading, by the UE, the multicast service according to the configuration information of the multicast service. Embodihgents «
present invention further provide a multicast service sending method and a related ihe embodiments of the present inventi
help reduce waste of an MBSFN subframe.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938040212 A
(19) INDIA
(22) Date of filing of Application04/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : A WHEEL SUPPORT ARRANGEMENT FOR A VEHICLE

(51) International classification :B60G21/02 (71)Name of Applicant :
(31) Priority Document No :1111638.1 1)GALE, DAVID ANDREW
(32) Priority Date :07/07/2011 Address of Applicant :31A ROSEDENE AVENUE,
(33) Nameof priority country UK. STREATHAM HILL, LONDON SW16 2LS, GREAT BRITAIN
(86) International Application No :PCT/GB2012/05151|U.K.

Filing Date :29/06/2012 (72)Name of Inventor :
(87) International Publication No *NA 1)GALE, DAVID ANDREW
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Appication Number  :160/KOLNP/2014

Filed on :23/01/2014
(57) Abstract :

There is provided a vehicle comprising a chassis, two suefagaging front wheels, at least one surfangaging rear wheel and a
propulsion unit for driving either the front wheels or the rear wheel or wheels. Each frontwhmeptonnected to the chassis by

means of a front wheel support assembly, wherein the front wheel support assembly comprises a hydraulic cylinder a#isoci
each front wheel. Each hydraulic cylinder comprises a housing connected to one of tisearithg® front wheel support assemb
and a piston connected to the other of the front wheel support assembly and the chassis. The piston is moveable witing &re
arranged to divide the hydraulic cylinder into first and second chambers eaab rempective ports arranged to allow hydraulic f
to enter and exit the respective chamber, the ports of the first chambers of each hydraulic cylinder being in fluid ctionnaunaic:
the ports of the second chambers of each hydraulic cylinder lefhgd communication such that movement of hydraulic fluid fi
the first or second chamber of one hydraulic cylinder to the respective first or second chamber of the other hydraadic cylind
displaces the pistons of the hydraulic cylinders in opposiregtibns relative to the respective housings to enable the vehicle ta

No. of Pages : € No. of Claims : 1.

The Patent Office Jonal No. 04/2020 Dated 24/01/2020 5701



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :04/10/2019

(21) Application N0.201938040215 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : A VEHICLE

(51) International classification :B60G21/02 (71)Name of Applicant :
(31) Priority Document No :1111638.1 1)GALE, DAVID ANDREW
(32) Priority Date :07/07/2011 Address of Applicant :31A ROSEDENE AVENUE,
(33) Name of priority country UK. STREATHAM HILL, LONDON SW16 2LS, GREAT BRITAIN
(86) Internatimal Application No :PCT/GB2012/05151|U.K.

Filing Date :29/06/2012 (72)Name of Inventor :
(87) International Publication No *NA 1)GALE, DAVID ANDREW
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :160/KOLNP2014

Filed on :23/01/2014
(57) Abstract :

There is providé a vehicle comprising a chassis, two surfangaging front wheels, at least one surfangaging rear wheel and a
propulsion unit for driving either the front wheels or the rear wheel or wheels. Each front wheel being connected tsigh®y cha:
means of front wheel support assembly, wherein the front wheel support assembly comprises a hydraulic cylinder associa
each front wheel. Each hydraulic cylinder comprises a housing connected to one of the chassis and the front wheelesuipiyor
anda piston connected to the other of the front wheel support assembly and the chassis. The piston is moveable withig Hre
arranged to divide the hydraulic cylinder into first and second chambers each having respective ports arranged tcaaliovil ngk
to enter and exit the respective chambieg,ports of the first chambers of each hydraulic cylinder being in fluid communication
the ports of the second chambers of each hydraulic cylinder being in fluid communication such that movieydeawlaf fluid from
the first or second chamber of one hydraulic cylinder to the respective first or second chamber of the other hydraadic cylind
displaces the pistons of the hydraulic cylinders in opposing directions relative to the respectiveshioiweiagle the vehicle to tilt.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :09/10/2019

(21) Application N0.201938040831 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : LOW DELAY PICTURE CODING

(51) International classification :HO4N19/103 (71)Name of Applicant :
(31) Priority Document No :61/624,098 1)GE VIDEO COMPRESSION, LLC
(32) Priority Date :13/04/2012 Address of Applicant :8 Southwoods Boulevard, AlbaNgw
(33) Name of priority country :U.S.A. York 12211,U. S. A
(86) International Application No :PCT/EP2013/0577¢|(72)Name of Inventor :
Filing Date :15/04/2013 1)SCHIERL, Thomas
(87) International Publication No NA 2)GEORGE, VALERI
(61) Patent of Addition to Application ‘NA 3)HENKEL, ANASTASIA
Number :NA 4)MARPE, Detlev
Filing Date ’ 5)GRUNEBERG, Karsten
(62) Divisional to Application Number  :2390/KOLNP/2014 | 6)SKUPIN, Robert
Filed on :28/10/2014
(57) Abstract :

The invention relates to a decoder for reconstructing a picture (10) which is subdivided into an array of CTBs (codicks)reeb
from a datastream (12) into which the picture is coded in units efs{ie?) into which the picture (10) is partitioned, using WPP
processing, wherein the decoder is configured to decode the slices (14) from the datastream (12) in accordance witbrg B8y
wherein each slice (14) comprises a slice address (4083ssing, along a CTB raster scan order, a CTB wielexoding begin of
the respective slice within the picture (10) is and the decoder is configured to identifying entry points of WPP substredmae$ i

the slices are grouped, by dentifying, usingsheeslice address slices comprising a first syntax element of a CTB row in the
raster scan order; perform decoding using the CTB raster scan order and, when starting parsing a predetermined CTB, che
whether a CTB address of the predetermi@@&® modulo an integer multiple of a width of the picture, measured in units of CT
0 or 2, and if the CTB address of the predetermined CTB modulo the integer multiple of the width of the picture, maastsed
CTBs, is 2, store current stateS@ABAC context variables in a context table, and if the CTB address of the predetermined C
modulo the integer multiple of the width of the picture, measured in units of CTBs, is 0, initialize the CABAC conteld¢s/asizlg
the context table, paralldecoding the WPP substreams with sequentially commencing the decoding of the WPP substream:
staggered manner in accordance with the slice order.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.209238041039 A
(19) INDIA
(22) Date of filing of Application :10/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEM AND METHOD FOR APPLYING EXTENDED ACCESSING BARRING IN WIRELESS
COMMUNICATION SYSTEM

(51) Internationatlassification :H04B7/00 (71)Name of Applicant :
(31) Priority Document No :61/521,910 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :10/08/2011 Address of Aplicant :129, Samsung, Yeongtonegu
(33) Name of priority country U.S.A Suwonsi, Gyeonggido 16677, Republic of Korea
(86) International Application No :PCT/KR2012/0063€|(72)Name of Inventor :

Filing Date :10/08/2012 1)JANG, Jae Hyuk
(87) International Publicaiin No " NA 2)KIM, Soeng Hun
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :62/KOLNP/2014

Filed on :13/01/2014
(57) Abstract :

The invention relates to a method by a user equipment, UE, in a wireless commusigstiion, the method comprising: requestit
by a first layer of the UE, a second layer of the UE to establish a radio resource control, RRC, connection; ideritigy/idg, if
receives an access barring parameter, whether an access barring is apphediéstaor the RRC connection, transmitting a first
random access preamble to a base station, if the access barring is not applied to the request for the RRC connentian; rece
random access response including backoff information; determining afbaakie based on the backoff information and a scalir
factor; and transmitting a second random access preamble based on the backoff value.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20193804139%A
(19) INDIA
(22) Date of filing of Application :10/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : PORTABLE COMPUTING DEVICE

(71)Name of Applicant :

1)APPLE INC.
(51) International classification :G06K7/10 Address of Applicant :One Apple Park Way Cupertino,
(31) Priority Document No :12/894,437 California 95014 United States of America
(32) Priority Date :30/09/2010 (72)Name of Inventor :
(33) Name of priority country ‘U.S.A. 1)DEGNER, Brett, W.
(86) International Application No :PCT/US2011/0477¢| 2)LIGTENBERG, Chris
Filing Date :15/08/2011 3)HOPKINSON, Ron
(87) International Publication No NA 4)MURPHY, Sean, R.
(61) Patent of Addition to Application ‘NA 5)RAFF, John
Number :NA 6)CASEBOLT, Matthew, Phillip
Filing Date ’ 7)COISH, Robert, L.
(62) Divisional to Application Number  :864/KOLNP/2013 8)YEH, David, J.
Filed on :26/03/2013 9)KIM, Eugene
10)BROCK, John, M.
11)ABRAHAM, Euan
(57) Abstract :

A portable computing device includes at least a base portion of a lightweight material that includes at least a wedge shapet
having a trough formed at an interfacing edge thereof. The trough includes a raised portion hasticgradict surface and a
receiving area, and a bottom case coupled to the top case to form a complete housing for at least a portion of thenguutaige
device for enclosing at least a plurality of operational components and a plurality of stroctopalinents. The portable computing
device also includes at least a lid portion pivotally connected to the base portion by a hinge assembly. In the desmlibezhiésn|
the lid portion has a display in communication with one or more of the pluraligngbenents in said base portion by way of or n
electrical conductors that electrically connect the base portion to the lid portion.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938041382 A
(19) INDIA
(22) Date of filing of Application :12/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : COMPLIANT TIPPED THERMISTOR AND MOUNT FOR AN ENERGY STORAGE SYSTEM

(71)Name of Applicant :
1)ALLISON TRANSMISSION, INC.
Address of Applicant :ONE ALLISON WAY
INDIANAPOLIS IN 46222UNITED STATES OF AMERICA
(72)Name of Inventor :
1)BASS, Edward
(51) International classification 'B60L50/64 §§‘é?\'.1’§o§e’|ﬁ'eyd§’ H.
(31) Prioriy Document No :61/659,215 4)GASAV\;AY Tirhot.h A
(32) Priority Date :13/06/2012 5)HOPKINS, Russell VE; :
(33) Name of priority country ‘U.S.A 6)BIEHL Ku’rt T
(86) International Application No :PCT/US2013/0456¢ 7)MORR’OW Brian. C
Filing Date :13/06/2013 8)DELRYMPLE De-,rel; A
(87) International I?I_Jblication_ No_ :NA 9)YOUNGS Da’n'el 3 T
E\(liulznlzg:ent of Additiona Application ‘NA 10)NAEGEL, Markus
Filing Date :NA 11)BLETSIS, Richard
(62) Divisional to Application Number  :97/KOLNP/2015 gg\b\fgl\/\I%ELPNCGE,JZ?rbe”, A.
Filed on :09/01/2015 , eIy
14)BAXTER, Leonard, F., Il
15)SCHNEIDER, Eric, D.
16)FORD, Dean, M.
17)REYBURN, Steven, T.
18)BENNETT, Scaott, K.
19)MILLER, Bruce, E.
20)MASKEW, Brian, J.
(57) Abstract :

An energy storage system comprising at least one energy storage module adapted to supply electrical energy to a leylrtev
energy storage module comprises an enclosure, at least one battery array Idbatébderénclosure, and an energy storage cont
module located within the enclosure and electrically connected to the battery array. The energy storage controllerfuntbeule i
connected to a hybrid control module of the hybrid vehicle by a Idtag® connecter. A high voltage junction box is attached to
first end of the enclosure and having a plurality of high voltage connection terminals. At least one of the high voléatjerconn
terminals is configured to receive a high voltage conductonected between the energy storage module and an inverter of the
vehicle. When multiple energy storage modules are used in conjunction, one module functions as a master module and on
functions as a slave module.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938041383 A
(19) INDIA
(22) Date of filing of Application :12/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : COOLING SYSTEM FOR AN ENERGY STORAGESS EM

(71)Name of Applicant :
1)ALLISON TRANSMISSIO N, INC.
Address of Applicant :ONE ALLISON WAY
INDIANAPOLIS IN 46222UNITED STATES OF AMERICA
(72)Name of Inventor :
1)MASKEW, Brian, J.
(51) International classification :H02J37/00 g;l\D/llélhRg (g/lvl\il’lélzri,al?]ergk, A.
(31) Priority Document No :61/659,215 A)BASS Edv;/ard T
(32) Priority Date :13/06/2012 5)BAILE,Y Felice. E
(33) Name of priority country ‘U.S.A 6)REYBUI’?N Ste\'/en.T
(86) International Application No :PCT/US2013/0456¢ 7)FORD Deén M T
Filing Date :13/06/2013 8)JOHNéON él d'e H
(87) International Publication No :NA 9)BENNETT ,Sc)cgtt K '
E\(liulznlzg:ent of Addition to Application ‘NA 10)BAXTER, Leonard, F., Il
Filing Date :NA 11)MILLER, Bruce, E.
(62) Divisional to Application Number  :97/KOLNP/2015 ggy\/AEllz\IGDIIE_II‘,I\IG'\A%t#S
Filed on :09/01/2015 ey
14)GASAWAY,Timothy,A.
15)HOPKINS, Russell, B.
16)LAWRENCE, Robert, A.
17)YOUNGS, Daniel, J.
18)BIEHL, Kurt
19)SCHNEIDER, Eric, D.
20)BLETSIS, Richard
(57) Abstract :

An energy storage system comprising at least one energy storage module adapted to supply electrical energy to a leylrtev
energy storage maotk comprises an enclosure, at least one battery array located within the enclosure, and an energy storag
module located within the enclosure and electrically connected to the battery array. The energy storage controllerfuntbeule i
conneted to a hybrid control module of the hybrid vehicle by a low voltage connecter. A high voltage junction box is attache
first end of the enclosure and having a plurality of high voltage connection terminals. At least one of the high voléatierconn
terminals is configured to receive a high voltage conductor connected between the energy storage module and an ievebeic
vehicle. When multiple energy storage modules are used in conjunction, one module functions as a master modut®dnie on
functions as a slave module.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938041384 A
(19) INDIA
(22) Date of filing of Application :12/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : PLUGN BUSSED ELECTRICAL CENTER FOR AN ENERGY STORAGE MODULE

(71)Name of Applicant :
1)ALLISON TRANSMISSION, INC.
Address of Applicant :ONE ALLISON WAY
INDIANAPOLIS IN 46222UNITED STATES OF AMERICA
(72)Name of Inventor :
1)FORD, Dean, M.
(51) International classification :B60K1/04 é;yggﬁggvlgirr'ﬁ:l JC
(31) Priority Document No :61/659,215 4)LAWREN,CE Rob,ert. A
(32) Priority Date :13/06/2012 5)BIEHL, Kurt ' T
(33) Name of priority country ‘U.S.A 6)HOPKiNS Russell B
(86) International Application No :PCT/US2013/0456¢ 7)SCHNEIDiER Eric,D.
Filing Date :13/06/2013 8)GASAWAY T’imoth,y A
(87) International I?L_Jblication l\_lo _ :NA 9MILLER Br'uce E T
E\(liulznlzg:ent of Addition to Application ‘NA 10)BASS, Edward
Filing Date :NA 11)WENDLING, Jerry
(62) Divisional to Application Number  :97/KOLNP/2015 12)REYBURN, Steven, T.
Filed on 09/01/2015 13)BENNETT, Scott, K.
14)JOHNSON, Clyde, H.
15)BAILEY, Felice, E.
16)MASKEW, Brian, J.
17)NAEGELI, Markus
18)DELRYMPLE,Derek,A.
19)BAXTER,Leonard, F., I
20)BLETSIS, Richard
(57) Abstract :

An energy storage system comprising at least one energy storagesraddpted to supply electrical energy to a hybrid vehicle.
energy storage module comprises an enclosure, at least one battery array located within the enclosure, and an ermrgirdter
module located within the enclosure and electrically ected to the battery array. The energy storage controller module is furt
connected to a hybrid control module of the hybrid vehicle by a low voltage connecter. A high voltage junction box dstattach
first end of the enclosure and having a pluyadit high voltage connection terminals. At least one of the high voltage connectio
terminals is configured to receive a high voltage conductor connected between the energy storage module and an ievebeic
vehicle. When multiple energy storag@dules are used in conjunction, one module functions as a master module and one m
functions as a slave module.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938041388 A
(19) INDIA
(22) Dae of filing of Application :12/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : BATTERY ARRAY SAFETY COVER FOR AN ENERGY STORAGE SYSTEM

(71)Name of Applicant :
1)ALLISON TRANSMISSION, INC.
Address of Applicant :ONE ALLISON WAY
INDIANAPOLIS IN 46222UNITED STATES OF AMERIG\
(72)Name of Inventor :
1)MASKEW, Brian, J.
(51) International classification 'B60L50/64 gga%LRRgg'vng;gireg* A.
(31) Priority Document No :61/659,215 A)BASS Edv;/ard T
(32) Priority Date :13/06/2012 5)BAILE,Y Felice. E
(33) Name of priority country ‘U.S.A 6)REYBUI’?N Ste've.n T
(86) International Application No :PCT/US2013/0456¢ 7)FORD Deén M T
Filing Date :13/06/2013 8)JOHNéON él d'e H
(87) International Publication No :NA 9)BENNETT ,Sc)cgtt K '
E\(liulznlzg:ent of Addition to Application ‘NA 10)BAXTER, Leonard.F., Ii
Filing Date :NA 11)MILLER, Bruce, E.
(62) Divisional to Application Number  :97/KOLNP/2015 ggy\/AEllz\IGDIIE_II‘,I\IG'\A%t#S
Filed on :09/01/2015 ey
14)GASAWAY,Timothy,A.
15)HOPKINS, Russell, B.
16)LAWRENCE, Robert,A.
17)YOUNGS, Daniel, J.
18)BIEHL, Kurt
19)SCHNEIDER, Eric, D.
20)BLETSIS, Richard
(57) Abgract :

An energy storage system comprising at least one energy storage module adapted to supply electrical energy to a leylrtev
energy storage module comprises an enclosure, at least one battery array located within the enclosure, anstaragaargmtrolle
module located within the enclosure and electrically connected to the battery array. The energy storage controllerfuntbeule i
connected to a hybrid control module of the hybrid vehicle by a low voltage connecter. A high wol@Egmjbox is attached to a
first end of the enclosure and having a plurality of high voltage connection terminals. At least one of the high voléatjerconn

terminals is configured to receive a high voltage conductor connected between the energyrgididg and an inverter of the hyt
vehicle. When multiple energy storage modules are used in conjunction, one module functions as a master module and on
functions as a slave module.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201938041389 A
(19) INDIA
(22) Date of filing of Application :12/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : PINNED CELL ARRAY FOR AN ENERGY STORAGE SYSTEM

(71)Name of Applicant :
1)ALLISON TRANSMISSION, INC.
Address of Appltant :ONE ALLISON WAY
INDIANAPOLIS IN 46222 UNITED STATES ORAMERICA
(72)Name of Inventor :
1)MASKEW, Brian, J.
(51) Internationatlassification :B60K1/04 ;23,;|\D/|I(E)IIQRJ (g/lvl\:/)Lg;iaDr?r?:k’ A.
(31) Priority Document No :61/659,215 A)BASS Edv;/ard T
(32) Priority Date :13/06/2012 5)BAILE,Y Felice. E
(33) Name of priority country ‘U.S.A 6)REYBUI’?N Ste've.n T
(86) International Application No :PCT/US2013/0456¢ 7)FORD Deén M T
Filing Date :13/06/2013 8)JOHNéON él d'e H
(87) International Publicaih No :NA 9)BENNETT ,Sc)cgtt K '
E\(liulznlzg:ent of Addition to Application ‘NA 10)BAXTER, Leonard, F., Il
Filing Date :NA 11)MILLER, Bruce, E.
(62) Divisional to Application Number  :97/KOLNP/2015 ggy\/AEllz\IGDIIE_II‘,I\IG'\A%t#S
Filed on :09/01/2015 ey
14)GASAWAY, Timothy, A.
15)HOPKINS, Russell, B.
16)LAWRENCE, Robert, A.
17)YOUNGS, Daniel, J.
18)BIEHL, Kurt
19)SCHNEIDER, Eric, D.
20)BLETSIS, Richard
(57) Abstract :

An energy storage system comprising at least one energy storage module adapted to supply electrical energy to a leylrtev
energy storage module comprises an enclostileast one battery array located within the enclosure, and an energy storage ¢
module located within the enclosure and electrically connected to the battery array. The energy storage controllerfuntbeule i
connected to a hybrid controladule of the hybrid vehicle by a low voltage connecter. A high voltage junction box is attached
first end of the enclosure and having a plurality of high voltage connection terminals. At least one of the high voléatjerconn
terminals is configuretb receive a high voltage conductor connected between the energy storage module and an inverter of
vehicle. When multiple energy storage modules are used in conjunction, one module functions as a master module and on
functions as a sla/module.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938041789 A
(19) INDIA
(22) Date of filing of Application :15/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention AN ANAEROBIC CURING FORMULATION

(51) International classification :C08G59/50 (71)Name of Applicant :
(31) Priority Document No ‘na 1)TECNOLOGIC 3 S.R.L.
(32) Priority Date :18/05/2012 Address of Applicant :VIA PARINI, 94/A-R0064
(33) Name of priority country :Argentina GORGONZOLA (MI), ITALY
(86) International Application No :PCT/IB2012/00096 | (72)Name of Inventor :

Filing Date :18/05/2012 1)AITA, Gaspare
(87) International Publication No NA 2)CALASSO, Antonio, Jr.
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :2587/KOLNP/2014

Filed on :13/11/2014
(57) Abstract :

Anaerobic curing formulations for sealing and/or blocking serawts, bolts and screw or sealing caps are described. The seal
formulation comprises at least one acrylic resin and phepokgethoxy sulphate. The sdticking formulation comprises at least ¢
diacrylate, an acrylic resin, a microencapsulatedrpelysation initiator and a microencapsulated polymerisation accelerator. A
method is described for coating a polymerization accelerator to obtain a microencapsulated polymerisation accelerator.
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(12) PATENT APRICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :17/10/2019

(21) Application N0.201938042189 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : A CONVEYANCE DEVICE UTILIZING COUPLED WAGONS

(51) International @ssification :B61B13/00 (71)Name of Applicant :
(31) Priority Document No 2013185860 1)DAIFUKU CO., LTD.
(32) Priority Date :09/09/2013 Address of Applicant :21, MITEJIMA 3-CHOME,
(33) Name of priority country :Japan NISHIYODOGAWA-KU, OSAKA-SHI OSAKA 5550012
(86) International Application No :PCT/IP2014/0734!|JAPAN

Filing Date :05/09/2014 (72)Name of Inventor :
(87) International PublicatioNo :NA 1)OO0E, Masahiro
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :201637002515

Filed on :22/01/2016
(57) Abstract :

A conveyance device utilizing coupled wagons comprises: wagefisg@jacent to the front and rear; and-kigtt pairs ofcoupling
units (13al4b) that couple the left and right side sections of each wagon. Each coupling unit is configured so as to freely sv
between a coupled state, in which relative horizontal rotation around vertical axes (15, 18) of each left sidé ggbtion of
wagons adjacent front and rear is allowed, and an uncoupled state. A first coupling control means (27) that operaiae &tftear
right side coupling means in each coupling unit of a traveling body (1) for conveyancing thaisemtevgled on an entrance side
a horizontal turn path section (7) in a travel path. As a result of the operation of this first coupling control megtisgauciiLon

the inside in the curving direction of the horizontal turn path section (7}h® icoupled state, a coupling unit on the outside in tt
curving direction of the horizontal turn path section is in the uncoupled state, and the traveling body (1) for conveyaecitey

the horizontal turn path section (7).
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :18/10/2019

(21) Application N0.201938042428 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : A METHOD OF FABRICATING AN ELECTRGHROMIC DEVICE ON A SUBSTRATE AND AN

ELECTROCHROMIC WINDOW

(51) International classification :G02F1/15 (71)Name of Applicant :
(31) Priority Document No :13/456,056 1)VIEW, INC.
(32) Priority Date :25/04/2012 Address of Applicant :195 SOUTH MILPITAS
(33) Name of priority country ‘U.S.A BOULEVARD MILPITAS CALIFORNIA 95035UNITED
(86) International Application No :PCT/US2013/0376¢|STATES OF AMERICA
Filing Date :22/04/2013 (72)Name of Inventor :
(87) International Publication No NA 1)PARKER, Ronald M.
(61) Patent of Addition to Application ‘NA 2)ROZBICKI, Robert T.
Number :NA 3)BHATNAGAR, Yashraj
Filing Date ' 4)DIXIT, Abhishek Anant
(62) Divisional to Application Number  :2564/KOLNP/2014 | 5)PRADHAN, Anshu A
Filed on :12/11/2014
(57) Abstract :

A method of fabricating an electrochromic device on a substrate, the electrochromic device comprising a first transgactng c
layer, an electrochromic layer, a counter electrode layeion conducting layer, and a second transparent conducting layer, th
method comprising receiving the substrate with the first transparent conducting layer disposed thereon; depositingcie eliec
layer, the ion conducting layer and the countectebde layer on the first transparent conducting layer; depositing the second

transparent conducting layer thereon; and removing the electrochromic device from a peripheral region of the subsiratbewt
peripheral region is between about 1 mm anolud 20 mm wide.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/10/2019

(21) Application N0.201938042606 A

(43) Publication Date : 24/01/2020

(54) Title of the invation : CODING OF A SPATIAL SAMPLING OF A TWE&IMENSIONAL INFORMATION SIGNAL

USING SUBDIVISION

(51) International classification :HO4N19/169 (71)Name of Applicant :
(31) Priority Document No :PCT/EP2010/0548:| 1)GE VIDEO COMPRESSION, LLC
(32) Priority Date :13/04/2010 Address of Applicant :8 Southwoods Boulevard, Albany, |
(33) Name of priority coumy :EUROPEAN York 12211, U.S.A.
UNION (72)Name of Inventor :

(86) International Application No :PCT/EP2011/0555:| 1)KIRCHHOFFER, Heiner

Filing Date :08/04/2011 2)WINKEN, MARTIN
(87) International Publication No *NA 3)HELLE, PHILIPP
(61) Patent of Addition to Application ‘NA 4)MARPE, Detlev
Number :NA 5)SCHWARZ, Heiko

Filing Date ’ 6)WIEGAND, Thomas
(62) Divisional to Applicatia Number :3192/KOLNP/2012

Filed on :11/10/2012
(57) Abstract :

Coding schemes for coding a spatially sampled information signal usirdj\dsion and coding schemes for coding a-glidision or
a multitreestructure are described, wherein representative embodiments relate to picture and/or video coding applications.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Dateof filing of Application :21/10/2019

(21) Application N0.201938042626 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : CODING OF A SPATIAL SAMPLING OF A TWDIMENSIONAL INFORMATION SIGNAL

USING SUBDIVISION

(51) International classification :HO4N19/169 (71)Name of Applicant :
(31) Prioity Document No :PCT/EP2010/0548:| 1)GE VIDEO COMPRESSION, LLC
(32) Priority Date :13/04/2010 Address of Applicant :8 Southwoods EHevard, Albany, Nev
(33) Name of priority country :EUROPEAN York 12211,U. S. A.
UNION (72)Name of Inventor :

(86) International Application No :PCT/EP2011/0555:| 1)KIRCHHOFFER, Heiner

Filing Date :08/04/2011 2)WINKEN, MARTIN
(87) International Publication No *NA 3)HELLE, PHILIPP
(61) Paent of Addition to Application ‘NA 4)MARPE, Detlev
Number :NA 5)SCHWARZ, Heiko

Filing Date ’ 6)WIEGAND, Thomas
(62) Divisional to Application Number  :3192/KOLNP/2012

Filed on :11/10/2012
(57) Abstract :

Coding schemes for coding a spatially samjdormation signal using subivision and coding schemes for coding a-glidision or
a multitree structure are described, wherein representative embodiments relate to picture and/or video coding applications.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/10/2019

(21) Application N0.201938042655 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : CODING OF A SPATIAL SAMPLING OF A TWDIMENSIONAL INFORMATION SIGNAL

USING SUBDIVISION

(51) International classification :HO4N19/169 (71)Name of Applicant :
(31) Priority Document No :PCT/EP2010/0548:| 1)GE VIDEO COMPRESSION, LLC
(32) Priority Date :13/04/2010 Address of Applicant :8 Southwoods Boulevard, Albany, |
(33) Name of priority country :EUROPEAN York 12211,U. S. A.
UNION (72)Name of Inventor :

(86) International Application No :PCT/EP2011/0555:| 1)KIRCHHOFFER, Heiner

Filing Date :08/04/2011 2)WINKEN, MARTIN
(87) International Publication No *NA 3)HELLE, PHILIPP
(61) Patent of Addition to Application ‘NA 4)MARPE, Detlev
Number :NA 5)SCHWARZ, Heiko

Filing Date ’ 6)WIEGAND, Thomas
(62) Divisional to Application Number  :3192/KOLNP/2012

Filed on :11/10/2012
(57) Abstract :

Coding schemes for coding a spatially sampled information signal usirdj\dsion and coding schemes for coding a-glidision or
a multitree structure are described, wherein representative embodielatego picture and/or video coding applications.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :21/10/2019

(21) Application N0.201938042690 A

(43) Publication Date :401/2020

(54) Title of the invention : ENTROPY CODING OF MOTION VECTOR DIFFERENCES

(71)Name of Applicant :

(51) International classification :HO4N19/103 1)GE VIDEO COMPRESSION, LLC
(31) Priority Document No :61/497,794 Address of Applicant :8 Southwoods Boulevard, Albany, |
(32) Priority Date :16/06/2011 York 12211,U.S.A.
(33) Name of priority country :U.S.A. (72)Name of Inventor :
(86) International Application No :PCT/EP2012/0616:| 1)GEORGE, Valeri

Filing Date :18/06/2012 2)BROSS, Benjamin
(87) International Publication No NA 3)KIRCHHOFFER , Heiner
(61) Patent of Addition to Application ‘NA 4)MARPE, Detlev
Number :NA 5)NGUYEN, Tung

Filing Date ' 6)PREISS, MATTHIAS
(62) Divisional to Application Number  :3569/KOLNP/2013 | 7)SIEKMANN, MISCHA

Filed n :05/12/2013 8)STEGEMANN, Jan

9)WIEGAND, Thomas

(57) Abstract :

The invention relates to an encoder for encoding a video into a data stream, comprising: an insgdezcttatinsert, into the date
stream, an encoded binarized value of a motion vector difference, the motion vector difference representing a predistibn er
respect to a motion vector used in motmympensated prediction coding of a coding blocthefvideo, wherein the binarized vall
of the motion vector difference includes a prefix bin string including a truncated unary code based on a cutoff valéeqaid
a suffix bin string including an Ex@olomb code having a fixed order set to gisecs. 9.3.1, 9.3.4, Table38] and insert, into the
data stream, an index indicating a specific motion vector predictor of a set of motion vector predictors, wherein iiiset of
vector predictors is determined based on motion vectors of neigbiothies coding block, and the motion vector difference is
determined as a difference between the motion vector and the specific motion vector predictor [Secs. 7.3.8.6, 7.2.8.6, 8.5.2

8.5.3.2.7].
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :23/10/2019

(21) Application N0.201938043123 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND APPARATUS FOR QUASI dA@CATION IDENTIFICATION OF REFERENCE
SYMBOL PORTS FOR COORDINATED MULTFPOINT COMMUNICATION SYSTEMS

(51) International classification :H04L25/02 (71)Name of Applicant :
(31) Priority Document No :61/635,742 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :19/04/2012 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country U.S.A Suwonsi, Gyeonggido 16677, Repblic of Korea
(86) International Aplication No :PCT/KR2013/0033%|(72)Name of Inventor :
Filing Date :19/04/2013 1)NG, Boon Loong
(87) International Publication No *NA 2)SAYANA, Krishna
(61) Patent of Addition to Application ‘NA 3)ZHANG, Jianzhong
Number :NA 4)NAM, Young-Han
Filing Date '
(62) Divisional to Application Number :2317/KOLNP/2014
Filed on :20/10/2014
(57) Abstract :

The invention relates to an apparatus for communication in a communication system, the apparatus comprising: a tradscei
controller coupled with the transceiver and configured to: receivdrfftemation indicating at least two reference signal (RS)
resources for at least two RSs, second information for providing quéstatiion (QCL) relationships between the at least two R
resources and demodulation reference signal (DMRS) ports, addrarmation indicating a cell index to which a RS resource i
applied, receive downlink control information for scheduling of a downlink data channel, the downlink control information
comprising QCL information indicating which RS resource among tleaat two RS resources indicated by the first information
guasi celocated with at least one DIRS antenna port related to the downlink data channel, and receive data on the downlink
channel, based on the first information, the second informadiahthe third information, wherein the at least one DMRS antenn
of the downlink data channel is quastlooated with at least one RS in the RS resource indicated the QCL information.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938043522 A
(19) INDIA
(22) Date of filing of Application :25/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : TELECOMMUNICATIONS METHOD AND APPARATUS FOR FACILITATING POSITIONING
MEASUREMENTS

(51) International classification :H04L12/58 (71)Name of Applicant :
(31) Priority Document No :12/488,303 1)Optis Wireless Tehnology, LLC
(32) Priority Date :19/06/2009 Address of Applicant :P.O. Box 250649, Plano, TX 75025
(33) Name of priority country :U.S.A. U.S.A.
(86) International Application No :PCT/SE2009/0507¢|(72)Name of Inventor :
Filing Date :22/06/2®9 1)KAZMI, Muhammad
(87) International Publication No *NA 2)LINDOFF, Bengt
(61) Patent of Addition to Application ‘NA 3)MLLER, Walter
Number :N A
Filing Date ’
(62) Divisional to Application Number  :84/KOLNP/2012
Filed on :13/01/2012
(57) Abstract :

A wireless terminal (30) capable of operating in a discontinuougroonhprising and method for operating such wireless termin
(30) facilitate measurements pertaining to position of the wireless terminal (30). The method includes receiving a orastage
radio access network (20). The measurement request messagégared to indicate that measurements are to be performed b
wireless terminal on downlink signals transmitted by the base station or by the base station on downlink signals ttangraittec
base station. The method further comprises, as a résarliadter receiving the message, changing operation of the wireless terr
(30) from a discontinuous mode to a modified mode to facilitate performance of the measurements. Relative to the disconti
mode at least one of following are shortened onielated in the modified mode: (i) the nonreception periods, and (ii) the non
transmission periods. Changing from a discontinuous mode | to a modified imdddes one or more of: (1) changing modethé
wireless terminal (e.g., changing from a discamims mode [such as discontinuous reception (DRX) or discontinuous transmis
(DTX)] to a continuous transmission mode); (2) changing from the discontinuous mode (a first discontinuous mode) tada mc
discontinuous mode (a second discontinuous mode).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938043533 A
(19) INDIA
(22) Date of filing of Application :25/10/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : SYSTEM ARMAINTAINING WATER QUALITY IN LARGE WATER BODIES

(51) International classification :C02F1/00 (71)Name of Applicant :
(31) Priority Document No :61/915,331 1)CRYSTAL LAGOONS (CURACAO) B.V.
(32) Priority Date :12/12/2013 Address of Applicant :Kaya W.F.G. (Jombi) Mensing, 14
(33) Name of priority country :U.S.A. Curacao (NL) Netherlands
(86) International Application No :PCT/IB2014/0028¢|(72)Name of Inventor :

Filing Date :29/12/2014 1)FISCHMANN TORRES, Fernando, Benjamin
(87) International Publication No NA
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :201637016798

Filed on :13/05/2016
(57) Abstract :

System for maintaining watewuglity in a large water body comprising: a chemical application system for dosing a flocculant ii
water, wherein the chemical application system applies a flocculant to the water in the water body to maintain tuhmditstef t
below 2 NTU; a motte suctioning device capable of moving along the bottom of the water body and suctioning a portion of v
from the bottom containing settled solids; a filtration unit in fluid communication with the mobile suctioning unit, vtherein
filtration unit receives the portion of water suctioned by the mobile suction unit; a degreasing system comprising a separatic
comprising a degreaser and skimmers for providing a surface water flow from the water body to the separation unit. the mc
suctioning dewde is activated befoe t he i ncr escsla blackhcompbnent éxeceeds 30% dn a CMYK scale.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938044936 A
(19) INDIA
(22) Date of filing & Application :05/11/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : PCR PRIMER SET FOR BACTERIAL DNA AMPLIFICATION, KIT FOR DETECTING AND/OR
IDENTIFYING BACTERIAL SPECIES, AND METHOD FOR DETECTING AND/OR IDENTIFYING BACTERIAL SPHES

(51) International classification :C12Q1/6813 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)MITSUI CHEMICALS, INC.
(32) Priority Date :NA Address of Aplicant :52, HigashiShimbashi ichome,
(33) Name of priority country :NA Minato-ku, Tokyo 1057122, JAPAN
(86) International Application No :PCT/IP2014/0768!|(72)Name of Inventor :
Filing Date :07/10/2014 1)AMANO, Koh
(87) InternationaPublication No NA 2)SAKAI, Tomomi
(61) Patent of Addition to Application ‘NA 3)YANAI, Hisaaki
Number :NA 4)TABATA, Homare
Filing Date ' 5)MINAMI, Hiroshi
(62) Divisional to Application Number  :201637014303 6)KITAJIMA, Isao
Filed on :25/04/2016 7)NIIMI, Hideki
(57) Abstract :

An object of the present invention is to provide a primer set useful for further improvement of sensitivity in detectiotificattbn
of bacterial species in a sample by a PCR method, a kit for PCR using the primer set and a method of detectificatividenh
bacterial species in a sample using the primer set, as well as to further improve sensitivity in detection or idenofificationrial
species in a sample by conducting a PCR method using the primer set with a minimized contaminatibofdractenial nucleic
acid. A primer set according to the present invention comprises at least one primer pair in seven primer pairs obtzickugbyns
primer pair from each of Groups S1 to S7 consisting of specific primers in order to achialebebjects. In addition, a kit for
detection of bacterial species according to the present invention comprises at least one primer pair in seven prirteneditsy ol
selecting one primer pair from each@foups K1 to K7 consisting of specific prinse
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938045131 A
(19) INDIA
(22) Date of filing of Application :06/11/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : A MEHOD FOR MAKING A SMOKELESS TOBACCO COMPOSITION

(51) International classification :A24B13/00 (71)Name of Applicant :
(31) Priority Document No :12/876,785 1)R. J. REYNOLDS TOBACCO COMPANY
(32) Priority Date :07/09/2010 Address of Applicant :401 NORTH MAIN STREET,
(33) Name of priority country ‘U.S.A WINSTON-SALEM, NORTH CAROLINA 271013804,
(86) International Application No :PCT/US2011/05051|UNITED STATES OF AMERICA
Filing Date :06/09/2011 (72)Name of Inventor :
(87) International Publication No NA 1)HUNT, ERIC, TAYLOR
(61) Patent of Addition to Application ‘NA 2)HOLTON, DARRELL, EUGENE, JR.
Number :NA 3)ST. CHARLES, FRANK, KELLEY
Filing Date ’
(62) Divisional to Application Number  :629/KOLNP/2013
Filed on :07/03/2013
(57) Abstract :

The invention provides a method for making a smokeless tobacco composition that involves first forming a granulation mixi
granulating the granulation mixture, and then blending the resulting gramithefsirther blending components. Thereafter, the
material can be formed into a predetermined shape, such as by compression or extrusion. The acid component of the effer
material is divided into two portions, the first portion added to the graomlatixture and the remaining portion added during the
blending step.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938045138 A
(19) INDIA
(22) Date of filing of Application :06/11/2019 (43) Pwlication Date : 24/01/2020

(54) Title of the invention : A METHOD OF MAKING A MULTLAYER SMOKELESS TOBACCO COMPOSITION

(51) International classification :A24B13/00 (71)Name of Applicant :
(31) Priority Document No :12/876,785 1)R. J. REYNOLDS TOBACCO COMPANY
(32) Priority Date :07/09/2010 Address of Applicant :401 NORTH MAIN STREET,
(33) Name of priority country ‘U.S.A WINSTON-SALEM NORTH CAROLINA 271013804 UNITED
(86) International Application No :PCT/US2011/05051|STATES OF AMERICA
Filing Date :06/09/2011 (72)Name of Inventor :
(87) International Publication No NA 1)HUNT, ERIC, TAYLOR
(61) Patent of Addition to Application ‘NA 2)HOLTON, DARRELL, EUGENE, JR.
Number :NA 3)ST. CHARLES, FRANK, KELLEY
Filing Date ’
(62) Divisional b Application Number  :629/KOLNP/2013
Filed on :07/03/2013
(57) Abstract :

The invention provides a method of making a ralalyier smokeless tobacco composition, comprising: (i) providing a core mate
having a substantially spherical shape; (ii) applying a first powder coating material and a binder solution to the dalreorfatara
first coating layer; and (iii) applying a second powder coating material and a binder solution to the first agetitgform a secon
coating layer, wherein one of the first and second coating layers-sffesnescent and comprises a tobacco material and the ot
the first and second coating layers comprises an effervescent material.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :07/11/2019

(21) Application N0.201938045297 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : ENTROPY ENCODING AND DECODING SCHEM

(51) International classification :HO4N19/31 (71)Name of Applicant :
(31) Priority Document No :61/432,884 1)GE VIDEO COMPRESSION, LLC
(32) Priority Date :14/01/2011 Address of Applicant :8 Southwoods Boulevard, Albany, |
(33) Name of priority country :U.S.A. York 12211, U.S.A.
(86) International Application No :PCT/EP2012/0504:|(72)Name of Inventor :
Filing Date :12/01/2012 1)MARPE, Detlev
(87) International Publication No *NA 2)NGUYEN, Tung
(61) Patent of Addition to Application ‘NA 3)SCHWARZ, Heiko
Number :NA 4)WIEGAND, Thomas
Filing Date ’
(62) Divisional to Application Number  :2292/KOLNP/2013
Filed on :17/07/2013
(57) Abstract :

Decomposing a value range of the respectiigax elements into a sequence of n partitions with coding the components of z |
within the respective partitions separately with at least one by VCL coding and with at least one by PIPE or entropsyusstirtg
greatly increase the compressidficiency at a moderate coding overhead since the coding scheme used may be better adap
syntax element statistics. Accordingly, in accordance with embodiments, syntax elements are decomposed into a respectiv
of source symbols s; with i=..n, the respective number n of source symbols depending on as to which of a sequence of n pz
(140 13) into which a value range of the respective syntax elements-idigided, a value z of the respective syntax elements fi
into, so that aum of values of the respective number of source symbols s i yields z, and, if n>l, for all lthe value of S i

corresponds to a range of the ith partition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938045384 A
(19) INDIA
(22) Date of filing of Application :07/11/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : A COMPOSITION COMPRISING KX381 MESYLATE SALT

(51) International classification :C07C303/32 G%;E%TE,\?;megam :
(31) Priority Document No :60/930,758 ’ ; ) . .
(32) Priority Date 17/05/2007 Address of Applicant :1001 Main Street Suite 600, Boffa
(33) Nameyof priority country :U S A New York 14203United States of America
(86) International Application No ‘PCT/US2008/0064! Gf;ﬂmgzb'g‘ée”égvi G

Filing Date :19/05/2008 2)COUGHLIN ’Daniel, e
(87) International Publication No *NA 3)CODY Jere,my A
f\?ulr)nlgg;cenbf Addition to Application ‘NA 4)GALE, Jonathan

Filing Date ‘NA 5)PATRA, Debasis
(62) Divisional to Application Number ~ :201638002910 %:DS’ELQ"SETE’RG?;SI Jk

Filed on :27/01/2016 ’ Lo

8)SALSBURY, Jonathon

(57) Abstract :

The invention relates to compositions comprisif@Z4-2-mor ph ol i no et h o-2-y))-\p-theezylacdtamiple add itd i
mesylate and dihydrochloride salts. More specifically, the invention provides an efficient process forhsisph2(5-<4-(2-
morpholinoethoxy)phenyl)pyridi2-yl)-&Lgr;&Lgr;benzylacetainide and its mesylate and dihydrochloride salts and methods fi
modulating one or more components of a kinase cascade using the compositions of the invention.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938045537 A
(19) INDIA
(22) Date of filing of Application :08/11/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : A CHIMERIC PROTEIN

(51) International classification :A61P35/00 (71)Name of Applicant :
(31) Priority Document No :60/469,600 1)BIOVERATIV THERAPEUTICS INC.
(32) Priority Date :06/05/2003 Address of Applicant :225 Second Avenue, Waltham, MA
(33) Name of priority country :U.S.A. 02451, USA
(86) International Application No :PCT/US2004/0140¢|(72)Name of Inventor :
Filing Date :06/05/2004 1)ROBERT T. PETERS
(87) Intenational Publication No NA 2)ADAM R. MEZO
(61) Patent of Addition to Application ‘NA 3)DANIEL S. RIVERA
Number :NA 4)ALAN J. BITONTI
Filing Date ’ 5)JAMES M. STATTEL
(62) Divisional to Application Number  :2846/KOLNP/2011 | 6)SUSAN C. LOW
Filed on :08/07/2011
(57) Abstract :

The invention relges to a chimeric monomelimer hybrid protein wherein said protein comprises a first and a second polypep
chain, said first polypeptide chain comprising at least a portion of an immunoglobulin constant region and a biologieally act
molecule, and $d second polypeptide chain comprising at least a portion of an immunoglobulin constant region without the
biologically active molecule of the first chain. The invention also relates to methods of using and methods of makimgtice ch
monomerdimer hybrd protein of the invention.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/11/2019

(21) Application N0.201938046633 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : METHOD AND APPARATUS FOR TRANSMITTING AND RECEIVING FEEDBACK
INFORMATION IN A MOBILE COMMUNICATION SYSTEM

(51) International classification :H04W16/28 (71)Name of Applicant :
(31) Priority Document No :61/546,294 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :12/10/2011 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country U.S.A Suwonsi, Gyeonggido 16677, Republic of Korea
(86) International Application No :PCT/KR2012/00831|(72)Name of Inventor :
Filing Date :12/10/2012 1)KIM, Youn -Sun
(87) International Publication No *NA 2)KIM, Ki -l
(61) Patent of Addition to Application ‘NA 3)LEE, Hyo-Jin
Number :N A
Filing Date '
(62) Divisiond to Application Number  :961/KOLNP/2014
Filed on :05/05/2014
(57) Abstract :

A method and apparatus for transmitting feedback information by a User Equipment (UE) in a mobile communication syste

provided. The method includes receiving informatdaout at least one Channel State Information Reference SignaR&)SI

performing channel estimation based on the information about at least ciRSCRiceiving information about at least one feedb
and transmitting at least one feedback includimhannel estimation result using the information about at least one feedback, \
the information about at least one feedback includes information about a transmission timing and a feedback modedoeat le

feedback.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201938046665 A
(19) INDIA
(22) Date of filing of Application :15/11/2019 (43) Publication Date : 24/01/2020

(54) Title of the invention : MOBILE DEVICE HAVING A TOUCH.OCK STATEAND METHOD FOR OPERATING THE
MOBILE DEVICE

(51) International classification :H04M1/03 (71)Name of Applicant :
(31) Priority Document No :10-2010:0049029 1)SAMSUNG ELECTRONICS CO., LTD.
(32) Priority Date :26/05/2010 Address of Applicant :129, Samsung, Yeongtonegu
(33) Name of priority country :Republic of Korea |Suwonsi, Gyeonggido 16677, Republic of Korea
(86) International Application bl :PCT/KR2011/0037€|(72)Name of Inventor :
Filing Date :23/05/2011 1)KIM, Tae Yeon
(87) International Publication No " NA 2)LEE, Sung Sik
(61) Patent of Addition to Application ‘NA 3)BOK, Il Geun
Number :NA 4)SHIN, Hyun Kyung
Filing Date '
(62) Divisional to Application Number :3331/KOLNP/2012
Filed on :01/11/202
(57) Abstract :

The invention relates to an electronic device (100) comprising: a touchscreen display (140); a radio frequency (RF) ¢mmmu
circuit (110); memory (150) to store at least one application; and a processor (@@yladacontrol the touch screen display (14
to display a lock screen via the touchscreen display (110); receive a first information reception event corresponihgpeditd
application via the RF communication circuit (110); control the t@etben display (140) to display a first notification (31) indice
of the first information reception event on the lock screen in response to the receiving of the first information reaaititmedirst
notification (31) including a first icon indative of the first specified application and a text indicative of at least part of the first
information reception event; receive a second information reception event corresponding to a second specified apptiwaiRin
communication circuit (110)xontrol the touch screen display (140) to display a second natification (33) indicative of the secc
information reception event on the lock screen in response to the receiving of the second information reception egent] the ¢
notification (33) incluthg a second icon indicative of the second specified application and a text indicative of at least part of
second information reception event; obtain a touch input with respect to one of the first or second notification osdheeloclanc
performat least one function of one of the first or second specified application in response to the obtaining the touch input v
respect to the one of the first or second notification.
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(12) PATENT APPLICATION PUBICATION

(19) INDIA

(22) Date of filing of Application :20/11/2019

(21) Application N0.201938047347 A

(43) Publication Date : 24/01/2020

(54) Title of the invention : RADIO RESOURCE MANAGEMENT CONCEPT FOR TRANSFERRING MEDIA CONTENT FF

A SERVER TO ACLIENT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application

Number
Filing Date

(62) Divisional to Application Number
Filed on

:H04B7/155
:61/550,126
:21/10/2011
‘U.S.A.
:PCT/EP2012/0708¢
:22/10/2A.2

' NA

‘NA

‘NA
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T Area
13/01/2020 anov.IP 45/1 Floor 3 Corr!er Maeet ' _
76  |DELHI 5329/DELNP/2014{ - "~ Malviya Nagar New Delhi 11001 7info@anovip.com
00:00:00 INDIA
77 |DELHI 7011/DELNP/2015 ég{ 8(1){ (2)820 gflz);";‘]‘i"’yers Chambers High Cou,, - ents@ssrana.com
REMFRY & SAGAR
13/01/2020 ATTORNEYSAT-LAW REMFRY
78 |DELHI 9554/DELNP/2013 00:00:00 HOUSEMILLENNIUM PLAZA  [remfry-sagar@remfry.com
e SECTOR 27, GURGAON 122 00
INDIA.
ANAND AND ANAND
13/01/2020 |ADVOCATES B41, .
79 |DELHI 8441/DELNP/2013 00:00:00 NIZAMUDDIN EAST NEW email@anandandanand.com
DELHI 110013, INDIA
Metayage IP Strategy Consulting
LLP, No. 501A, E Block, 4th Floo
13/01/2020 |PSG STEP, PSG College of . .
80 DELHI 201911039371 00:00:00 Technology, Peelamedu, ipo@myipstrategy.com
Coimbatore 641004, Tamilnadu,
India.
81 |DELHI 3705/DELNP/2014 33/83/8820 QT;X&GB%’N%TS%M email@anandandanand.com
14/01/2020 LAKSHMI KUMARAN & .
82 DELHI 201617008291 00:00:00 SRIDHARAN B6/10 Safdarjung (IPRDEL@LAKSHMISRI.COM

Enclave
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ANAND AND ANAND

14/01/2020 |ADVOCATES B-41,
83 DELHI 9289/DELNP/2013 00:00:00 NIZAMUDDIN EAST NEW anandandanand@vsnl.com
DELHI 110013, INDIA
84 DELHI 7526/DELNP/2015 33/83/3820 942, E CMA Tower lind Floor SeCt(garima@saikrishnaassociates.com
14/01/2020 Anand and Anand Advocates B 4
85 DELHI 201617037051 AR, Nizamuddin East New Diei email@anandandanand.com
00:00:00 .
110013 India
REMFRY & SAGAR Attorneys at
14/01/2020 |Law Remfry House Millennium
86 DELHI 201717046300 00:00:00 Plaza Sector 27 Gurgaon 122 OO(remfry—sagar@remfry.com
India.
Mirandah Asia (India) Level 5, Caddig
14/01/2020 Commercial Tower, Hospitality Distrid. . . .
87 DELHI 201717020005 00:00:00 Aerocity, IGI Airport, New Delhi 110 india@mirandah.co.in
037, India
Name D.P AHUJA & Co. Postal
14/01/2020 |Address DLF STAR TOWER, patents@dpahuja.com,PATENTS@DF
88  DELHI 1201817037390  |5).09.00  |OFFICE NO. 510, SEDOR-30,  [HAUJA.COM,patents@dpahuja.com
GURGAON 122 001 NCR, INDIA|
14/01/2020 C/O LAKSHMI KUMARAN &
89 |DELHI 201817038048 00:00:00 SRIDHARAN, B6/10, Safdarjung |iprdel@lakshmisri.com
R Enclave New Delhi 110029 India
MIRANDAH ASIA (INDIA) LEVEL 5,
14/01/2020 CADDIE COMMERCIAL TOWER,
90 DELHI 3279/DELNP/2014 00:00:00 HOSPITALITY DISTRICT, india@mirandah.co.in,manisha@Iexorbis.q
T AEROCITY, IGI AIRPORT, NEW
DELHI 110 037, INDIA
K & S PARTNERS Intellectual Proper|.
91  |DELHI 713/DEL/2015 ég{gé{ggzo Attorneys 109, Sector 44, Gurgaon 'gggﬁnzz‘i‘;‘é‘aeés@ﬁfn@b;?r?::;’::eo@mk”sf’a”
o0 122003, National Capital Region, Ind[€°™"Y P :
Shardul Amarchand Mangaldas &
14/01/2020 Co. Advocates & Solicitors
92 DELHI 3978/DEL/2015 o Amarchand Towers 216, Okhla |dev.robinson@AMSShardul.com
00:00:00 :
Industrial Estate, Phadd New
Delhi-110020, India
14/01/2020 |Remfry House, Millenium Plaza ,
93 DELHI 9196/DELNP/2015 00:00:00 Sec 27, Gurgaon,122009,India remfry-sagar@remfr.com
K&S PARTNERS Intellectual
14/01/2020 Property Attorneys 515 B Platinun
94 DELHI 201717021297 00:00:00 Tower 5th Floor Sohna Road Sedipo@knspartners.com
e 47 Gurgaon 122002 National
Capital Region India
Rohit Singh AbuGhazaleh
Intellectual Property TMP Agents
14/01/2020 |India Pvt. Ltd. 3rd Floor, H L — . . .
95 DELHI 201814015694 00:00:00 Arcade Above Axis Bank Plot NO.|nd|a@ag|p.com,rosmgh@ag|p.com
14, SectorV (MLU) Dwarka, New
Delhi- 110075
RAHUL CHAUDHRY &
PARTNERS RCY House, Plot Ng
14/01/2020 [B-28, Sectoi32, Institutional Area,|patents@rahulchaudhry.com,mail@ra
96 DELHI 201911033876 00:00:00 Gurgaon122 001 (Haryana) India|chaudhry.com

and RCY House, 235, Defence

Colony, New Delhi 110024, India
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KAN AND KRISHME Attorneys at

14/01/2020 |Law, A-11, Shubham Enclave, .
97 DELHI 201917004726 00:00-00 Paschim Vihar, New Delki 10063, knk@kankrishme.com
India
K & S PARTNERS Intellectual
Property Attorneys 109, Sector 44
14/01/2020 Gurgaon 122003, National Caali _
98 |DELHI 201614013632 00:00:00 Region, India Tel: +91 (124) 470 |ipo@knspartners.com
e 8700 Mobile: +91 8130055293 F3
No: +91 (124) 470
8760/8760/8770/8780
Anand & Anand Advocates-B
41,Nizamuddin East New Delhi
110013, India Phone No: 00491-
24355076, 91120-4059300 Fax N¢ .
99  [DELHI 201614041705 (1)3( 83{ 3820 009111-24354243, 93120 :L%h;”daa(‘fj‘:daggﬂ‘da”a”d'Com'ema"
T 424305658 Email: '
email@anandandanand.com,
archana@anandandanand.com;
Mobile No: +91 9717990240
14/01/2020 8/19 22 IFAIA Center Grgater
100 |DELHI 11625/DELNP/201| - -, Noida Shopping Plaza Site IV [docket@khuranaandkhurana.com
00:00:00
Kasna Road Plot 7/2
14/01/2020 Legasis Partners—BOS, ICC Trade' o
101 |DELHI 1455/DEL/2015 00:00:00 Towers Senapati Bapat Road, PUip@Iegasis.in
T 411016, India
DR. SHIKHA RASTOGI HEAD,
14/01/2020 |IPU, CSIR, NISCAIR BUILDING, [csirfer.ipu@niscair.res.in,head.ipu@ni
102 DELHI - 15/DEL2014  1n0.05.00 |14, SATSANG VIHAR MARG,  |irres.in
NEW DELHI-110 067, INDIA
14/01/2020 B 483 _KNK_ HouseMeera Bagh _
103 |[DELHI 10508/DELNP/201| A AR, Paschim Vihar New Delhi 110063knk@kankrishme.com
00:00:00 INDIA
104 |[DELHI 1941/DELNP/2014 (1)3/83/(2)820 C 11 Sector 23 dev.robinson@amarchand.com
105 |DELHI 201617014668  [14/01/2020  Remfry House Millenium Plaza S¢ . . <2 oar@remy.com
00:00:00 27
LEX ORBIS CONSULTING PVT. . . . .
106 |DELHI 201617019417 33{8(1){(2)820 LTD. 709/710 Tolstoy House 15 1721l @lexorbis.com,manisha@lexorbis
e Tolstoy Marg New Delhi 110001
SURINDER SINGH 317,
14/01/2020 [VARDHMAN PLAZA-1, J. . -
107 |[DELHI 2533/DEL/2009 00:00:00 BLOCK, RAJOURI GARDEN, mail@tmjuris.com
NEW DELHI-110027 (INDIA)
108 |DELHI 3630/DELNP/2015 33/8(1)/3820 gulr/;aggfzggégb Enclave Phase kevin@groserandgroser.com
SUBRAMANIAM &
ASSOCIATES ATTORNEYS AT
- LAW CENTRAL SQUARE,
14/01/2020 SUITE-328, PLAZAIII, 20 _ .
109 |(DELHI 6648/DELNP/2013 00:00:00 MANOHARLAL KHURANA sna@sndp.com,docket.sna@gmail.co

MARG, BARA HINDU RAO (OFF
RANI JHANSI ROAD), DELHF
110006
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GROSER & GROSER,RTENT
AND TRADE MARK

110 |DELHI 701/DELNP/2014 (1)3/83/(2)820 ATTORNEYS, OF D- 1/5 DLF kevin@groserandgroser.com
R QUTAB ENCLAVE, PHASE |,
GURGAON, INDIA.
14/01/2020 |Anand And Anand B 41 .
111 |DELHI 8412/DELNP/2015 00:00:00 NIZAMUDDIN EAST email@anandandanand.com
REMFRY & SAGAR
14/01/20 ATTORNEYSAT-LAW REMFRY
112 |DELHI 201717001622 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
R SECTOR 27, GURGAON 122 00
INDIA.
K&S PARTNERS Intellectual Propert
14/01/2020 Attorneys 515B, Platinum Tower, 5th IPO@KNSPARTNERS.COM,ipo@knspart]
113 |DELHI 201917018535 00:00:00 Floor, Sohna Road, Sector 47, Gurgalrs.com
- 122002, National Capital Region, In
14/01/2020 C/O LAKSHMI KUMARAN &
114 |DELHI 201818046475 00:00:00 SRIDHARAN, B6/10, Safdarjung [iprdel@lakshméri.com
R Enclave New Delhi 110029 India
14/01/2020 |Anand And Anand B 41 .
115 |DELHI 3671/DELNP/2014 00:00:00 NIZAMUDDIN EAST email@anandandanand.com
14/01/2020 Anand and Anand Advocates B 4
116 (DELHI 5857/DELNP/2014| . ~. A~. Nizamuddin East New Delhi email@anandandanacdm
00:00:00 .
110013 India
14/01/2020 anovIP 45/1 Floor 3 Corner Markg
117 |DELHI 9519/DELNP/2015|~. A~. Malviya Nagar New Delhi 110017/info@anovip.com
00:00:00 INDIA
14/01/2020 S. MAJUMDAR & CO., G48,
118 |[DELHI 109/DEL/2015 . LGF, Lajpat Nagar 1ll, New Delhi|del@patentindia.com
00:00:00 .
110 024, Inth
14/01/2020
119 |DELHI 201617018378 00:00:00 B6/10 SAFDARJUNG ENCLAVE |IPRDEL@LAKSHMISRI.COM
14/01/2020 S. MAJUMDAR & CO., 5 Harish
120 (DELHI 201711012795 AR, Mukherjee Road, Kolkata 700 02cal@patentindiom
00:00:00 .
West Bengal, India
14/01/2020 De Penning & De Penning 2B,
121 |[DELHI 201717008286 L Ground Floor, Solitaire Plaza MG|patent@depenning.com
00:00:00
Road, Gurgaon 122002
BOUDHIK IP 204, DLF Star Towsq
14/01/2020 |Sector 30, Gurgaeh22001, vivek@boudhikip.com,rakesh@comcg
122 DELHI 201814045191 00:00:00 Haryana, India Mobile: +91 0.in
9971546304
S. S. Rana & Co. Advocates Pateg
14/01/2020 |& Trademark Attorneys 317
123 |DELHI 201817001605 00:00:00 LawyersE Chambe patents@ssrana.com
Delhi New Delhi 110003 India
REMFRY & SAGAR Attorneysat-
14/01/2020 |Law Remfry House Millennium |mahua.ray@remfry.com,remfry
124 IDELHI 201917049876 00:00:00 Plaza Sector?, Gurgaon 122 009/sagar@remfry.com,patents@remfry.c
India.
14/01/2020 |Remfry House Millenium Plaza Sq
125 |[DELHI 2256/DELNP/2015 00:00:00 27 Gurgaon 122009, India remfry-sagar@remfry.com
126 |DELHI 201617006712 33/83/8820 ;emfry House Millenium Plaza S(remfry-sagar@remfry.com
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Anand and Anand Advocates B 4

127 |DELHI 8989/DELNP/2014 (1)3/83/(2)820 Nizamuddin East New Delhi email@anandandanand.com
o 110013 India
14/01/2020 C/O LAKSHMI KUMARAN & ' o
128 |[DELHI 201611010638 00:00-® SRIDHARAN B6/10, Safdarjung [iprdel@Ilakshmisri.com
R Enclave New Delhi 110029 India
14/01/2020 LAKSHMI KUMARAN & .
129 |DELHI 10548/DELNP/201 00:00:00 SRIDHARAN B6/10 Safdarjung |IPRDEL@LAKSHMISRI.COM
e Enclave
IPR INTERNATIONAL
14/01/2020 SERVICES BLOCK NO. 8, . o
130 |DELHI 86/DELNP/2014 00:00:00 BUILDING NO. 2, RAJENDER [docketing@ipr.in,ipris@vsnl.net
T NAGAR NEW DELHI-110060,
INDIA.
K&S PARTNERS Intellectual
14/01/2020 Property Attorneys 515 B Platinur
131 |DELHI 201717019049 00:00:00 Tower 5th Floor Sohna Road Sec|gurgaon@knspartners.com
B 47 Gurgoan 122002 National
Capital Region India
REMFRY & SAGAR Attorneys at
14/01/2020 |Law Remfry House Millennium
132 IDELHI 201717037567 00:00:00 Plaza Sector 27 Gurgaon 122 Oospatents@relfny.com
India.
KHURANA & KHURANA,
Advocates and IP Attorneys B,
14/01/2020 |UPSIDC, SitelV, Behind Grand
133 |DELHI 201817034611 00:00:00 Venice, Kasna Road, Greater Noitarun@khuranaandkhurana.com
201310, UP, National Capital
Region, India.
Mirandah Asia (India) Level 5,
14/01/2020 |Caddie Commercial Tower, india@mirandah.co.in,manisha@lexor
134 DELHI 4751DELNP/2014 00:00:00 Hospitality District, Aerocity, IGI |.com
Airport, New Delhi 110 037, Indig
14/01/2020 Anandand_ Anand Advocates-B1, .
135 |DELHI 5287/DELNP/2014|, . ~. Nizamuddin East, New email@anandandanand.com
00:00:00 .
Delhi110013
SUBRAMANIAM &
ASSOCIATES, Attorneys at law, sna@sna
14/01/2020 |[Central Square, Suig28, Plaza lll| .
136 |DELHI 3783/DEL/2015 00:00:00 >0 Manohqarlal Khurana Marg, Ba|p.comZldocket.sna@gmall.com,sna.pa
Hindu Rao(off Rani Jhansi Road),@gmal -com
Delhi-110006 (India)
14/01/2020 C/O LAKSHMI KUMARAN And _ o
137 |[DELHI 201817009250 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
T Enclave New Delhi 110029 India
14/01/2020 LAKSHMI KUMARAN & .
138 |DELHI 201617045191 00:00:00 SRIDHARAN B6/10 Safdarjung (IPRDEL@LAKSHMISRI.COM
e Enclave
14/01/2020 sna@sna .
139 |[DELHI 201617006698 00:00:00 E 556 GREATER KAILASH II ip.com,docket.sna@gmail.com,sna.pa
e @gmail.com
Remfry House Millenium Plaza S¢
140 |DELHI 201617018286 33/83/8820 27 remfry-sagar@remfry.com
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14/01/2020

Lall & Sethi Advocates D 17 Sout

141 |DELHI 201617020945 00:00:00 Extension Il New Delhi 110049 info@indiaip.com
GROSER & GROSER, PATENT ANI
14/01/20® TRADE MARK ATTORNEYS, OF D- .
142 |DELHI 1835/DELNP/2014 00:00:00 1/5 DLF QUTAB ENCLAVE, PHASE kevin@groserandgroser.com
I, GURGAON, INDIA.
14/01/2020 Legasis Partners (Pune)I®5, ICC
143 |DELHI 201611015564 o Trade Towers Senapati Bapat Roip@legasis.in,ip@Ilegasis.in,ip@legasi
00:00:00 \
Pune 411016, India
14/01/2020 B 10 Ground Floor Vishwakarma
144 [DELHI 81/DELNP/2015 Py Colony M.B. Road New Delhi desk@patentwire.co.in
00:00:00
110044
14/01/2020 LAKSHMI KUMARA N &
145 |DELHI 8136/DELNP/2014 00:00:00 SRIDHARAN B6/10 Safdarjung |IPRDEL@LAKSHMISRI.COM
T Enclave
LAKSHMI KUMARAN & . .
146 [DELHI  |5723/DELNP/2014[*4/01/2020  lopipHARAN B6/10 Safdarjung | Prde!@lakshmisti.com,lsmds@lakshn
00:00:00 i.com,Isbom@Ilakshmisri.com
Enclave
14/01/2020 S/19 22 IFAIA Center Greater
147 |(DELHI 6485/DELNP/2015| . ~. . Noida Shopping Plaza Site IV docket@khuranaandkhurana.com
00:00:00
Kasna Road Plot 7/2
Vikrant Rana, S. S. Rana & Co.
14/01/2020 Advocates, Patent & Trademark
148 |[DELHI 201911005713 00:00:00 Attorneys 317, patents@ssrana.com
T Chambers, High Court of Delhi,
New Delhi 110003, India
REMFRY & SAGAR Attorneysat-
14/01/2020 |Law Remfry House Millennium [r.mahesh@remfry.com,remfry
149 IDELHI 201917005050 00:00:00 Plaza Sector 27, Gurgaon 122 OQsagar@remfrgom
India.
41/26, J23, NEHRU NAGAR,
14/01/2020 |[STREET NO. 5, GARH ROAD, . .
150 |DELHI 2583/DEL/2015 00:00:00 MEERUT UTTAR PRADESH delhipatent@nic.in
250001
REMFRY & SAGAR
14/01/2020 ATTORNEYSAT-LAW REMFRY
151 |DELHI 381/DEL/2014 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00¢
INDIA.
14/01/2020 B 483 KNK House Meera Bagh
152 |DELHI 4011/DELNP/2015[, .~ Paschim Vihar New Delhi 110063knk@kankrishme.com
00:00:00 INDIA
ANAND AND ANAND
14/01/2020 |ADVOCATES B41, email@anandandanand.com,archana
153 IDELHI B179/DELNP/2013 00:00:00 NIZAMUDDIN EAST NEW andandanand.com
DELHI 110013, INDIA
REMFRY & SAGAR
14/01/2020 ATTORNEYSAT-LAW REMFRY
154 [DELHI 10844/DELNP/201 00:00:00 HOUSE MILLENNIUM PLAZA [renfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
LAKSHMI KUMARAN &
155 |DELHI 201617042546  [14/01/2020 |SRIDHARAN B6/10 Safdarjung |\ ppne| @ AKSHMISRI.COM
00:00:00 Enclave
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Mr. Ashutosh Choudhary KAnalyg

14/01/2020 |Consultant (P.) Ltd, KIB68/369, L
156 |DELHI 201614003302 00:00:00 First and Second Floor, Sultanpu docket@kanalysisindia.com
M.G. Road, New Delhi10030.
14/01/2020 LEX ORBIS CONSULTING PVT.
157 |DELHI 201717007707 00:00:00 LTD. 709/710 Tolstoy House 15 Imail@lexorbis.com
R Tolstoy Marg New Delhi 110001
GROSER & GROSER Patent ang
14/01/2020 [Trade Mark Attorneys of D 1/5 DL, _ .
158 |DELHI 20181003018 00:00:00 Qutab Enclave Phase | Gurgaon kevin@groserandgroser.com
INDIA.
S&H PARTNERS OFFICE NO.
14/01/2020 [0A126, 43, GALAXY, patent@sandhpartners.com,samuel@
159 DELHI 201717023852 00:00:00 RESIDENCY ROAD, hpartners.com
BANGALORE 560025, INDIA
14/01/2020 [11/12 Upper Ground Floor West |. .
160 |DELHI 6698/DELNP/2015 00:00:00 Patel Nagar info@absoluteips.com
K & S PARTNERS Intekctual
14/01/2020 |Property Attorneys 109 Sector 44|
161 |DELHI 6439/DELNP/2015 00:00:00 Gurgaon 122003 National Capital|po@knspartners.com
Region India
14/01/2020 Legasis Partners-B05, ICC Trade
162 |DELHI 499/DEL/2015 Py Towers Senapati Bapat Road, Puip@legasis.in
00:00:00 .
411016, India
14/01/2020 Legasis Partners-B05, ICC Trade
163 |DELHI 266/DEL/2015 Py Towers Senapati Bapat Road, Puip@legasis.in
00:00:00 .
411016, India
Mr. Jitin Talwar, Advocate and
Patent Agent (India), Registration .
164 |DELHI  [3389/DEL/2015 ég{ 88{ 8820 Number IN/PA 1117, House No. g;o@s)‘ig&gr’;%@\}giﬁz:'::"’(‘)”rf'com'prose
o 413-P, Talwar Advocates, Sector '
PanchkulaHaryanal34109
REMFRY & SAGAR Attorneysat-
14/01/2020 |Law Remfry House Millennium [ranjna.dutt@remfry.com,remfry
165 IDELHI 201817036746 00:00:00 Plaza Sector 27, Ggaon 122 009,|sagar@remfry.com
India.
SUBRAMANIAM &
ASSOCIATES Attorneys at law
14/01/2020 |Central Square Suite 328 Plaza l|docket.sna@gmail.com,sna@sna
166 |DELHI 201717039244 00:00:00 20 Manoharlal Khurana Marg Barlip.com,docket.sna@gmail.com
Hindu Rao (off Rani Jhansi Road
Delhi 110006 (India)
Vikas Asawat Registered Patent
14/01/2020 |Agent & Trade Mark Attorney vsagwat@gmail.com,vsasawat@yaha
167 IDELHI 1201711037914 155,00.00  [3/183 Ganesh Talab, Basant Vihgo.in
Kota Rajasthan Pin 324009, Indig
DR. INDRA DWIVEDY HEAD, IPM
14/01/2020 DIVISION, CSIR, NISCAIR . . L .
168 |DELHI 1788/DEL/2014 00:00:00 BUILDING, 14, SATSANG VIHAR csirfer.ipu@niscair.res.in
MARG, NEW DELHI-110 067, INDIA
REMFRY & SAGAR
14/01/2020 ATTORNEYSAT-LAW REMFRY
169 |DELHI 201617002900 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com

SECTOR 27, GURGAON 122 00
INDIA.
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LAKSHMI KUMARAN &

14/01/2020 . iprdel@lakshmisri.com,IPREL@LAKS
170 |DELHI 201617008296 00:00:00 SRIDHARAN B6/10 Safdarjung HMISR|.COM
Enclave
14/01/2020 . :
171 |DELHI 201617037712 00:00:00 E 556 GREATER KAILASH I sna@sndp.com,docket.sna@gmail.co
14/01/2020 |Remfry House , Millenium Plaza,
172 |DELHI 3387/DELNP/2015 00:00:00 Sec 27, Gurgaon,122009,India remfry-sagar@remfry.com
REMFRY & SAGAR Attorneysat- remfry-
14/01/2020 |Law Remfry House Millennium . .
173 |[DELHI 2761/DEL/2015 00:00:00 Plaza, Sector 27 Gurgaon 122 Oosagar%@)rlemfry.gom,mamsha@lexorbls
India m,mail@Iexorbis.com
KAN AND KRISHME Attorneys a
14/01/2020 |Law A 11 Shubham Enclave .
174 |DELHI 201817006032 00:00:00 Paschim Vihar New Delhi 110063knk@kanknshme.com
India
REMFRY & SAGAR Attorneysat-
14/01/2020 |Law Remfry House Millennium
175 |DELHI 201817025328 00:00:00 Plaza Sector 27, Gurgaon 122 remfry-segar@remfry.com
009, India.
REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
14/01/2020 |India.- Telephone No. patents@remfry.com,remfry
176 |DELHI 201714011162 00:00:00 911242806100 Telefax No. sagar@remfry.com
911242806101 fail: remfry
sagar@remfry.com
patents@remir.com
177 |DELHI 201617034363 33/83/3820 N 220 Greater Kailash 1 psdavar@psdavar.com
14/01/2020 Anand and Anand Advocates B 4
178 |DELHI 201617034943 AR, Nizamuddin East New Delhi email@anandandanand.com
00:00:00 .
110013 India
SHRIMANT SINGH REMFRY &
14/01/2020 SAGAR ATTORNEYSAT-LAW
179 |DELHI 9984/DELNP/2013 00:00:00 REMFRY HOUSE MILLENNIUM [remfry-sagar@remfry.com
T PLAZA SECTOR 27, GURGAON
122 009, INDIA.
REMFRY & SAGAR Attorneysat- remfry-
14/01/2020 [Law Remfry House Millennium . .
180 (DELHI 4117/DEL/2015 00:00:00 Plaza, Sector 27 Gurgaon 122 00sagar.l@rlemfrybg:om,mamsha@lexorbls
India m,mail@Iexorbis.com
REMFRY & SAGAR Attorneys at
14/01/2020 |Law Remfry House Millennium
181 |(DELHI 201717030145 00:00:00 Plaza Sector 27 Gurgaon 122 00‘remfry-sagar@remfry.com
India.
14/01/2020 LAKSHMI KUMARAN &
182 |DELHI 201717015224 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
T Enclave New Delhkil10029
REMFRY & SAGAR
ATTORNEYSAT-LAW REMFRY
14/01/2020 |HOUSE MILLENNIUM PLAZA
183 |[DELHI 201617000741 00:00:00 SECTOR 27, GURGAON 122 00 remfry-sagar@remfry.com

INDIA.
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C/O LAKSHMI KUMARAN &

184 |DELHI 201611045154 (1)6‘( 8(1)( 3820 SRIDHARAN B6/10, Safdarjung 'rf“rgr?'c@o';ks“m'smom’ma'ath"'@'akSh
R Enclave New Delhi 110029 India )
Anand & Anand AdvocatesB .
14/01/2020 . . . larchana@anandandanand.com,email
185 |DELHI 201917001405 00:00:00 41,N|zamudQ|n East New Delhi andandanand.com
110013, India
SUBRAMANIAM &
ASSOCIATES ATTORNEYS AT
- LAW CENTRAL SQUARE,
14/01/2020 [SUITE-328, PLAZA lll, 20 . .
186 |DELHI 826/DELNP/2014 00:00:00 MANOHARLAL KHURANA sna@sndp.com,docket.sna@gmail.co
MARG, BARA HINDU RAO (OFF
RANI JHANSI ROAD), DELHF
110006
KHURANA & KHURANA,
Advocates and IP Attorneys IFAIA
14/01/2020 [Center, S/2@2, Greater Noida
187 |DELHI 683/DEL/2014 00:00:00 Shopping Plaza, UPSIDC, Sit¥, docket@khuranaandkhurana.com
Plot No. 7/2, Kasna Road, Greate
Noida, 201308, India.
14/01/2020 |ZeuslP Advocates C 4 Jangpura |. .
188 |DELHI 5935/DELNP/2014 00:00:00 Extension New Delhi info@zeusip.com
REMFRY & SAGAR
14/01/2020 ATTORNEYSAT-LAW REMFRY
189 |[DELHI 92/DELNP/2013 00:00:00 HOUSE MILLENNIUM PLAZA |remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
SHRIMANT SINGH REMFRY &
15/01/2020 SAGAR ATTORNEYSAT-LAW
190 |DELHI 9526/DELNP/2013 00:00:00 REMFRY HOUSE MILLENNIUM [remfry-sagar@remfry.com
T PLAZA SECTOR 27, GURGAON
122 009, INDIA.
15/01/2020 .
191 ([DELHI 6172/DELNP/2015 00:00:00 D 1/5 DLF Qutab Enclave Phase |kevin@groserandgroser.com
RAJANI JAISWAL LAKSHMI
15/01/2020 |[KUMARAN & SRIDHARAN . o
192 |[DELHI 3882/CELNP/2012 00:00:00 B6/10, SAFDARJUNG ENCLAVE|prdel@lakshm|sr|.com
NEW DELHI 110029, INDIA
SUBRAMANIAM, NATARAJ &
15/01/2020 ASSOCIATES ATTORNEYSAT-
193 |DELHI 2605/DELNP/2013 00:00:00 LAW PATENT & TRADEMARK sna@snap.com,docket.sna@gmail.com
T ATTORNEYS E556, GREATER
KAILASH Il NEW DELHI 110 048
Anand & Anand AdvocatesB .
194 |DELHI 201914023318 [12/01/2020 1)1 \isamuddin East New Delhi  [2rehana@anandandanand.com,email
00:00:00 . andandnand.com
110013, India
REMFRY & SAGAR AttorneysatLaw
Remfry House Millennium Plaza Sect
27, Gurgaon 122 009, IndiaTelephon
195 |DELHI 201814007185 38(8(1)%820 No. 91-124-280-6100 Telefax No. 91 pate”g@re;“fry'com’remﬁy
o 124-280 6101 Email: remfry sagar@remiry.com
sagar@remfry.com
patents@renny.com
15/01/2020 C/O LAKSHMI KUMARAN &
196 |DELHI 201614014008 00:00:00 SRIDHARAN B6/10, Safdarjung |iprdel@lakshmisri.com

Enclave New Delhi 110029 India
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15/01/2020 LEX ORBIS CONSULTING PVT.]‘ . .
197 |DELHI 201617009152 00:00:00 LTD. 709/710 Tolstoy House 15 Imanisha@Iexorbis.com
o Tolstoy Marg New Delhi 110001
15/01/2020 LAKSHMI KUMARAN & . ' o
198 |DELHI 201617021842 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
R Enclave New Delhi 110 029, Indig
15/01/2020 .
199 |DELHI 201617035752 00:00:00 D 1/5 DLF Qutab Enclave Phase [kevin@groserandgroser.com
REMFRY & SAGAR
15/01/2020 ATTORNEYSAT-LAW REMFRY
200 |DELHI 201717001640 00:00:00 HOUSE MILLENNIUM PLAZA |remfry-sagar@remfry.ocm
T SECTOR 27, GURGAON 122 00
INDIA.
REMFRY & SAGAR Attorneys at
15/01/2020 |Law Remfry House Millennium
201 (DELHI 201717032453 00:00:00 Plaza Sector 27 Gurgaon 122 OO(remfry—sagar@remfry.com
India.
LEXORBIS 709/710 Tolstoy Houg
15/01/2020 (15 17 TolstoyMarg New Delhi 11( . .
202 |[DELHI 201717041544 00:00:00 001 91 11 2(3‘;/'16265 981116151Emall@lexorbls.com
91 11 23716556
15/01/2020 LEX ORBIS CONSULTING PVT. . .
203 |DELHI 9228/DELNP/2014 00:00:00 LTD. 709/710 Tolstoy House 15 Imanisha@Iexorbis.com
o Tolstoy Marg New Delhi 110001
15/01/2020 B 483 _KNK House Meerg Bagh .
204 |DELHI 99/DELNP/2013 . Paschim Vihar New Delhi 110063knk@kankrishme.com
00:00:00 INDIA
LAKSHMIKUMARAN & . .
205 |DELHI 8740/DELNP/2014 (1)8{ 83{ 3820 SRIDHARAN B6/10, Safdarjung 'Sp;g;'rg'raeﬁ?ryfgﬁfm’remﬂy
e Enclave New Delhi 110029 India '
15/01/2020 |Lall & Sethi Advocates D 17 Sout| L
206 |DELHI 201617024396 00:00:00 Extension 1l New Delhi 110049 info@indiaip.com
15/01/2020 C/O LAKSHMI KUMARAN & _ o
207 |DELHI 201717035607 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
T EnclaveNew Delhi 110029 India
OBHAN & ASSOCIATES N94,
15/01/2020 |SECOND FLOOR, PANCHSHEE :
208 |DELHI 201714043274 00:00:00 PARK, NEW DELHF110017, email@obhans.com
INDIA
REMFRY & SAGAR Attorne at
Law Remfry House Millennium
15/01/2020 Pb;aSemorZ?GumaoanZO@
209 ([DELHI 201717024207 00:00:00 India. Telephone No. 91 124 280 [remfry-sagar@remfry.com
o 6100 Telefax No. 91 124 280 610
E mail: remfry sagar@remfry.com
patents@remfry.com
REMFRY & SAGAR Attorneys at
15/01/2020 |Law Remfry House Millennium
210 |DELHI 201717044788 00:00:00 Plaza Sector 27 Gurgaon 122 OO(remfry—sagar@remfry.com
India.
S/19 22 IFAIA Center Greater
15/01/2020 |Noida Shopping Plaza Site IV |info@khuranaandkhana.com,docket@
211 DELHI 201717013825 00:00:00 Kasna Road Plot 7/2 huranaandkhurana.com
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REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00

212 |DELHI  [201818014232 (1)8( 8(1)( 8820 India. Telephone No. 9124280 Sitggtsr?r;?rggégfg@”'rreenrﬂ:;yiﬁglar@re
o 6100 Telefax No. 9124280 6101} ' '
E-mail: remfrysaga@remfry.com
patents@remfry.com
SUBRAMANIAM &
ASSOCIATES Attorneys at law 7
15/01/2020 |Floor M3M Cosmopolitan Sector . .
213 |DELHI 201817000133 00:00:00 Golf Course Extension Road sna@sndp.com,docket.sna@gmail.co
Gurugran 122001 National Capit
Region (India)
15/01/2020 LAKSHMI KUMARAN & . _ o
214 |DELHI 201617020203 00:00:00 SRIDHARAN B6/10 Safdarjung [iprdel@Ilakshmisri.com
e Enclave New Delhi 110029 India
INDRA DWIVEDY HEAD, IPM
215 |DELHI 1793/DEL/2011 églgé/ggo gD/I:_SIDIICI)\II\(ISClilel#ISSACI\IA(IBRVIHAR csirfer.ipu@niscair.res.in,ipmd@vsnl.n
MARG, NEW DELHI-110067
15/01/2020 LAKSHMI KUMARAN & _
216 |DELHI 9681/DELNP/2015 00:00:00 SRIDHARAN B6/10 Safdarjung |IPRDEL@LAKSHMISRI.COM
e Enclave NewDelhi 110029,India
15/01/2020 LAKSHMI KUMARAN & _
217 |DELHI 10247/DELNP/201 00:00:00 SRIDHARAN B6/10 Safdarjung |IPRDEL@LAKSHMISRI.COM
e Enclave
K&S PARTNERS Intellectual
15/01/2020 Property Attorneys 56 B Platinum _
218 |DELHI 201717021301 00:00:00 Tower 5th Floor Sohna Road Sedipo@knspartners.com
e 47 Gurgaon 122002 National
Capital Region India
15/01/2020 Legasis Partners-B05, ICC Trade
219 ([DELHI 2033/DEL/2015 AR, Towers Senapati Bapat Road, Puip@legasisn
00:00:00 .
411016, India
15/01/2020 LEX ORBIS CONSULTING PVT. _ _
220 |DELHI 201617003516 00:00:00 LTD. 709/710 Tolstoy House 15 Imanisha@lexorbis.com
e Tolstoy Marg New Delhi 110001
15/01/2020 LAKSHMI KUMARAN & . _ o
221 |DELHI 201714033029 00:00:00 SRIDHARAN, B6/10, Safdarjung iprdel@Ilakshmisri.com
e EnclaveNew Delhi 110029 India
National Health System Resourcg
15/01/2020 Center Division of Healthcare o
222 |DELHI 2550/DEL/2015 00:00:00 Technology NIHFW Campus, BaiHCT @nhsrcindia.org
e Gangnath Marg Munirka, New
Delhi-110067
15/01/2020 Anand And Anand B 41 .
223 |DELHI 528/DELNP/2015 . NIZAMUDDIN EAST, New Delh |email@anandandanand.com
00:00:00 .
110013 India
15/01/2020 LAKSHMI KUMARAN & . _ o
224 |DELHI 4377/DELNP/2015 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
e Enclave
15/01/2020 A_nand anq Anand Advocatgs B 4
225 |[DELHI 8687DELNP/2014 00:00:00 Nizamuddin East New Delhi archana@anandandanand.com

110013 India

The Patent Office Jonal No. 04/2020 Dated 24/01/2020

5749



ABU-GHAZALEH
INTELLECTUAL PROPERTY
TMP AGENTS INDIA PVT. LTD.

226 |DELHI 1103/DELNP/2015 (1)8/83/(2)820 3RD FLOOR, HL ARCADE NEAR[rosingh@agip.com,india@agip.com
o HDFC BANK PLOT NO. 14,
SECTORV (MLU) DWARKA
NEW DELHI-110075
KAN AND KRISHME Attorneys af
15/01/2020 |Law B 483 KNK House Meera .
227 |DELHI 201717034951 00:00:00 Bagh Paschim Vihar New Delhi knk@kankishme.com
110063 India
KAN AND KRISHME Attorneys af
15/01/2020 |Law, A-11, Shubham Enclave, .
228 |DELHI 201614023453 00:00:00 Paschim Vihar, New Delk 10063, knk@kankrishme.com
India
15/01/2020 UMESH REWAJI ZOPE €6,
229 |DELHI 881/DEL/2014 Py SECTOR59, NOIDA-201301 UP. jumesh_zope@jubl.com
00:00:00 INDIA
15/01/2020 LEX ORBIS Intellectual Property
230 ([DELHI 5666/DELNP/2014| 7. 1~ Practice 709/710 Tolstoy House Imanisha@lexorbis.com
00:00:00
17 Tolstoy Marg
15/01/2020 [Remfry House , Miknium Plaza,
231 |[DELHI 3243/DELNP/2015 00:00:00 Sec 27, Gurgaon,122009,India remfry-sagar@remfry.com
15/01/2020 . .
232 |DELHI 4018/DELNP/2015 00:00:00 E 556 GREATER KAILASH II sna@sndp.com,docket.sna@gmail.co
REMFRY & SAGAR Attorneysat-
15/01/2020 [Law Remfry House at the
233 [DELHI 8999/DELNP/2014 00:00:00 Millennium Plaza Sector 27, remfry-sagar@remfry.com
Gurgaon 122 009, India
15/01/2020
234 |DELHI 201617012910 00:00:00 B6/10 SAFDARJUNG ENCLAVE |IPRDEL@LAKSHMISRI.COM
235 [DELHI 201617018511  [12/01/2020  Remfry House Millenium Riza Seq, . . < oar@remiry.com
00:00:00 27
15/01/2020 |Anand And Anand B 41 .
236 [DELHI 201617022943 00:00:00 NIZAMUDDIN EAST email@anandandanand.com
Shardul Amarchand Mangaldas &
15/01/2020 |Co.Amarchand Towers 216 Okhlg
237 |[DELHI 201617033007 00:00:00 IndustrialEstate Phase Il New contact@AMSShardul.com
Delhi 110020
15/01/2020 LAKSHMI KUMARAN &
238 |DELHI 9701/DELNP/2014 00:00:00 SRIDHARAN B6/10 Safdarjung (IPRDEL@LAKSHMISRI.COM
e Enclave New DEIhi 110029
K&S PARTNERSIntellectual
15/01/2020 Property Attorneys 109, Sector 44
239 |DELHI 201614018680 AR, Gurgaon 122003, National Capitgipo@knspartners.com
00:00:00 . : :
Region, India Mobile No. +91
8130055293
S&H PARTNERS Office No.
15/01/2020 [0A126, 43, Galaxy, Residency |patent@sandhpartners.com,manishad
240 [DELHI 201617039439 00:00:00 Road, Bangalore560025, orbis.com,mail@Iexorbis.com
Karnataka, India
B- 483 , KNK House , Meera Bag . .
241 |DELHI 9993/DELNP/2014[12/01/2020 | o him Vihar . New Delhi knk@kankrishme.com,ip.status@kank
00:00:00 hme.com

,110063 ,INDIA
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B 483 KNK House Meera Bagh

242 |DELHI 10267/DELNP/201 (1)8/83/(2)820 Paschim Vihar New Delhi 110063knk@kankrishme.com
o INDIA
243 |DELHI  [11030/DELNP/201[}>/01/2020 [Remiry House Millenium Plaza S{o . <5 qar@remfry.com
00:00:00 27
Director, International Advanced
15/01/2020 Research Centre for Powd.er . .
244 |DELHI 1151DEL/2014 00:00:00 Metallurgy and New Materials  [patents@arci.res.in
T (ARCI), Balapur. P.O Hyderabad
500 005 Telangana State, INDIA
15/01/2020 [109 Setore 44 Gurgaon 122003 |
245 |DELHI 796/DELNP/2015 00:00:00 National Capital Region India ipo@knspartners.com
K&S PARTNERS Intellectual
15/01/2020 |Property Attorneys 515 B Platinur.
246 |[DELHI 201817005239 00:00:00 Tower 5th Floor Sohna Road Sec|po@knspartners.com
47 Gurgaon 122002
15/01/2020 [Remfry House Millenium Plaza S¢
247 |(DELHI 5321/DELNP/2014 00:00:00 27, Gurgaorl 22009 India remfry-sagar@remfry.com
LEX ORBIS 709/710, Tolstoy . .
248 |DELHI 5020/DELNP/2014[12/01/2020 |40 (oo 1817, Tolstoy Marg New  [Tail@lexorbis.com,IPRDEL@LAKSHN
00:00:00 . ; ISRI.COM
Delhi 110 001 India
15/01/2020 anov_IP 45/1 Floor 3 Corn_er Marke_ _
249 [DELHI 201717013031 AR, Malviya Nagar New Delhi 110017info@anovip.com
00:00:00 INDIA
REMFRY & SAGAR Attorneysat-
Law Remfry Hbuse Millennium
15/01/2020 Pla_za Sector 27, Gurgaon 122 00
250 ([DELHI 8220/DELNP/2014 00:00:00 India. Telephone No. 9124280 |remfry-sagar@remfry.com
R 6100 Telefax No. 9124280 6101
E-mail: remfry-sagar@remfry.com
patents@remfry.com
251 |DELHI 7749/DELNP/2015 (1)8{ 83{ 3820 ;?mfry House Milleium Plaza Sej . e, agar@remfry.com
CHITRA ARVIND RAJESHWARI
& ASSOCIATES AMSOFT . L .
252 [DELHI 201617043069 ég{ 83{ (2)820 BUSINESS CENTRE UNITECH ";E'tra@ra'ega"co"”'ra’eSh""ar'@rega'
o TRADE CENTRE Sector 43 '
Gurgaon Haryana India.
REMFRY & SAGAR
15/01/2020 ATTORNEYSAT-LAW REMFRY
253 |DELHI 201617020785 00:00:00 HOUSE MILLENNIUM PLAZA |remfry-sagar@remfry.com
o SECTOR 27, GURGAON 122 00
INDIA.
IP Moment Services, Dr. Pareshkumd . .
254  [DELHI 202011000414 (5012020 i Dave 725, DDA fat, Sector 168, |[PS0ave73@gmail.com,paresh.dave@ipma
T Pocket B, Dwarka, New DelkRi110078|"
GROSER & GROSER, PATENT
15/01/2020 AND TRADE MARK _
255 |DELHI 3236/DELNP/2013 00:00:00 ATTORNEYS, OF D- 1/5 DLF kevin@groserandgroser.com
T QUTAB ENCLAVE, PHASE I,
GURGAON, INDIA.
15/01/2020 REMFRY And SAGAR Attorngys remfry-
256 |DELHI 201817015799 00:00:00 at Law Remfry House Millennium|sagar@remfry.com,remfrysagar@rem

com

Plaza Sector 27 Gurgaon 122 00¢
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REMFRY & SAGAR Attorneys at
Law Remfry House Millennium
Plaza Sector 27 Gurgaon 122 00¢

257 |DELHI 201717025308 (1)8/83/(2)820 India. Telephone No. 91 124 280 [remfry-sagar@remfry.com
T 6100 Telefax No. 91 124 280 610
E mail: remfry sagar@remfry.con
patents@remfry.com
LEX ORBIS CONSULTING PVT. . . . .
258 |DELHI 201617020160 ég{gé{ggm LTD. 709/710 Tolstoy House 15 72!l @Iexorbis.com,manisha@lexorbis
R Tolstoy Marg New Delhi 110001
Arun Kishore Narasani, Patent
Agent IP Metrix Consulting Group . . .
259 |DELHI 201611003876  [-2/01/2020 N0 a4 %t Foor, 4th Cross, patent@ipmetrix.com,contact@ipmetr
00:00:00 com
Panduranganagar, Bannerghatta
Road, Bangalore560076
15/01/2020 4th & 5th Floor, WZ 113/4,
260 |DELHI 9248/DELNP/2015 00:00:00 Meenakshi Garden, Tilak Nagar, |info@anugion.com,mark@anuation.co
T New Delhi- 110018, INDIA
261 |DELHI 7701/DELNP/2015(12/01/2020  IRemiry House Millenium Plaza S, . 1 q\. < 0ar@remiry.com
00:00:00 27
262 |DELHI 7794/DELNP/2015 15{01{2020 Remiry House Millenium Plaza S(remfry-sagar@remfry.com
00:00:00 27
K & S PARTNERS Intellectual
15/01/2020 |Property Attorneys 109 Sector 44|
263 |[DELHI 7431/DELNP/2015 00:00:00 Gurgaon 122003 National Capital|po@knspartners.com
Region India
LEX ORBIS CONSULTING PVT. . . . .
264 |DELHI  [201617009777 (1)8{ 83{3820 LTD. 709/710 Tolstoy Hose 15 17m"’“'@'G"Xo'r""s'com’m""”'Sh""@'exorb'S
T Tolstoy Marg New Delhi 110001
SHRIMANT SINGH REMFRY &
15/01/2020 SAGAR ATTORNEYSAT-LAW
265 |DELHI 4280/DELNP/2013 00:00:00 REMFRY HOUSE MILLENNIUM [remfry-sagar@renmfy.com
T PLAZA SECTOR 27, GURGAON
122 009, INDIA.
KANALYSIS CONSULTANT (P.)
LTD KH-368/369, FIRST AND . .
266 |DELHI 1423/DEL/2015 ég{ 8(1){ (2)820 SECOND FLOOR, SULTANPUR gqogkaet@;ﬁxg'rg'sﬁg'gfgggﬂ%e
e M.G. ROAD, NEW DELH}F ajay-p power. :
110030, INDIA.
15/01/2020 B 483 KNK House Meera Bagh
267 |DELHI 201617019722 . Paschim Vihar New Delhi 110063knk@kankrishme.com
00:00:00 INDIA
REMFRY & SAGAR
15/01/2020 ATTORNEYSAT-LAW REMFRY
268 |DELHI 9247/DELNP/2013 00:00:00 HOUSE MILLENNIUM PLAZA  [remfry-sagar@remfry.com
T SECTOR 27, GURGAON 122 00
INDIA.
REMFRY & SAGAR Attorneysat-
269 |[DELHI  |6806/DELNP/2015 ég{ gé{ 2920 ILaw Remiry House Millennium Egtzr;gr@eﬁ?:frgggm'remﬂy
e Plaza Sector 27, Gurgaon 122 00 9 y:
Anand & Anam Advocates B
15/01/2020 [41,Nizamuddin East New Delhi |archana@anandandanand.com,email
270 |DELHI 201814007741 00:00:00 110013, India andandanand.com
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MIRANDAH ASIA (INDIA)
LEVEL 5, CADDIE

15/01/2020 |COMMERCIAL TOWER, india@mirandah.co.in,manisha@Ilexor
271 DELHI  |2691/DELNP/2014/35.00.09  [HOSPITALITY DISTRICT, .com
AEROCITY, IGI AIRPORT, NEW
DELHI 110 037, INDIA
REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
272 |DELHI 201714001660 ég{ 83{ (2)820 India. - Telephone No. 9124280 ggtear;g%ﬁ?:”gﬁm'remﬁy
R 6100 Telefax N091-124-280 6101 °29 Y.
E-mail: remfry-sagar@remfry.com
patents@remfry.com
15/01/2020 |F 252 Lane W/5 Western Avenue|mohan@inttladvocare.com,ipcare@int
273 |DELHI 201617028868 00:00:00 Sainik Farms dvocare.com,vishal@ttladvocare.com
KAN AND KRISHME
ADVOCATES, PATENT AND
15/01/2020 |TRADEMARK ATTORNEYS
274 |DELHI 7912/DELNP/2015 00:00:00 KNK HOUSE, B483. MEERA KNK@KANKRISHME.COM
BAGH, PASCHIM VIHAR, NEW
DELHI-110063, INDIA.
15/01/2020 S/19 22 IFAIA Center Greater
275 |[DELHI 201617012503 AR, Noida Shopping Plaza Site IV docket@khuranaandkhurana.com
00:00:®
Kasna Road Plot 7/2
REMFRY & SAGAR Attorneysat-
15/01/2020 |Law Remfry House at Millennium
276 [DELHI 1204/DELNP/2014 00:00:00 Plaza, Sector 27 Gurgaon 122 00remfrytsagar@remfry.com
India
K & S PARTNERS Intellectual
15/01/2020 |Property Attorneys 10%5ector 44 |.
277 |DELHI 3029/DEL/2012 00:00:00 Gurgaon 122 003 National Capita|po@knspartners.com
Region India
SHARDUL AMARCHAND
MANGALDAS & CO.
16/01/2020 |ADVOCATES & SOLICITORS .
278 |DELHI 3718/DEL/2012 00:00:00 AMARCHAND TOWERS 216 dev.robinson@amsshardul.com
OKHLA INDUSTRIAL ESTATE
PHASE IIl, NEW DELHF110020
K & S PARTNERS Intellectual
16/01/2020 Property Attorneys 518 Platinum
279 |DELHI 3753/DEL/2015 00:00:00 Tower, 5th Floor Sohna Road, |ipo@knspartners.com
o Sector 47 GURGAON 122 002,
INDIA
TekIP® Knowledge Consulting P
Ltd Suite 106A, Salarpuria . . . .
280 |DELHI 201611024795 16{01{2020 Silverwoods, Nagavarapalya, docketing@tekip.com,sonal kirty@teki
00:00:00 com
C.V.Raman Nagar PO, Bangalore
560093
16/01/2020 REMFRY & SAGAR Attorneysat-
281 ([DELHI 7307/DELNP/2012 00:00:00 Law Remfry House Millennium  [remfry-sagar@remfry.com
e Plaza Sector 27%Gurgaon 122009
ANAND AN D ANAND
16/01/2020 |ADVOCATES B 41, anandandanand@vsnl.com,email@an
282 DELHI A449/DELNP/2005 00:00:00 NIZAMUDDIN EAST NEW andanand.com

DELHI-110013, INDIA.
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B 483 KNK House Meera Bagh

283 |DELHI  |5870/DELNP/2014[t8/01/2020 |5, < him Vihar New Delhi 110063<"K@kankrishme.com,ip. status@ kais
00:00:00 INDIA hme.com
DE PENNING & DE PENNING
16/01/2020 |2B, GROUND FLOOR, .
284 |[DELHI 201617022355 00:00:00 SOLITAIRE PLAZA MG ROAD, patent@depenning.com
GURGAON 122002
REMFRY & SAGAR
16/01/2020 ATTORNEYSAT-LAW REMFRY
285 |DELHI 201717038529 00:00:00 HOUSE AT MILLENNIUM remfry-sagar@remfry.com
e PLAZA, SECTOR 27 GURGAON
122009,INDIA
Anand & Anand AdvocatesB .
286 |DELHI 201917006862 [-0/01/2020 |41 Nizamuddin East New Delhi  [2r¢hana@anandandanand.com,email@an
00:00:00 . ndanand.com
110013, India
ABU-GHAZALEH INTELLECTUAL
PROPERTY TMP AGENTS INDIA
16/01/2020 PVT. LTD. 3RD FLOOR, HL . .
287 |DELHI 10000/DEINP/2013 00:00:00 ARCADE NEAR HDFEC BANK PLOT rosingh@agip.com
NO. 14, SECTOR/ (MLU) DWARKA
NEW DELHI-110075
PRASHANT FHILLIPS LAKSHMI
16/01/2020 KUMARAN & SRIDHARAN B6/10, | .
288 |DELHI 10155/DELNP/2012 00:00:00 SAEDARJUNG ENCLAVE NEW iprdel@lakshmisri.com
DELHI 110029, INDIA
MR. RAJESH SINGH JNS
16/01/2020 |INSTRUMENTS LIMITED PLOT | . _
289 |DELHI 1089/DEL/2015 00:00:00 NO.-4, SECTORS, IMT rsingh@jnd.com
MANESAR, GURGAON, INDIA
16/01/2020 LAKSHMI KUMARAN &
290 (DELHI 201617036833 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshimisri.com
T Enclave New Delhil10029 INDIA
16/01/2020 |313 Best Sky Tower Netaji Subhgmail@wrbindia.com,info@worldwidein
291 DELHI 201717000745 00:00:00 Place Pitampura Delhi 1034 llec.com
LAKSHMI KUMARAN &
16/01/2020 [SRIDHARAN B6/10, . ..
292 |DELHI 224/DEL/2013 00:00:00 SAEDARJUNG ENCLAVE NEW iprdel@lakshmisri.com
DELHI 110029, INDIA
16/01/2020 LEX ORBIS Intellectual Property
293 |DELHI 10607/DELNP/201 00:00:00 Practice 709/710 Tolstoy House IJmanisha@Iexorbis.com
R 17 Tolstoy Marg
16/01/2020 [Remfry House Millenium Plaza S¢
294 |DELHI 9452/DELNP/2014 00:00:00 -27 Gurgaol 22009 India remfry-sagar@remfry.com
16/01/2@20 .
295 |DELHI 201617013370 00:00:00 D 1/5 DLF Qutab Enclave Phase |kevin@groserandgroser.com
Legasis Partners (Pune)1B5, ICQ
16/01/2020 |Trade Tower, Senapati Bapat Rog. .
296 |DELHI 1201611028348 |5).05.09  |pune- 411016, India, Mobile No.: [ P@'€9asis-in
9910394896
ABU-GHAZALEH
INTELLECTUAL PROPERTY
16/01/2020 TMP AGENTS INDIA PVT. LTD.
297 |DELHI 9352/DELNP/2013 00:00:00 3RD FLOOR, HL ARCADE NEAHRrosingh@agip.com

HDFC BANK PLOT NO. 14,
SECTORV (MLU) DWARKA

NEW DELHI-110075
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Legass Partners B 05, ICC Trade

298 |DELHI 2783/DEL/2015 (1)8/83/(2)820 Towers Senapati Bapat Road, PUip@Iegasis.in
" 411016, India
Lakshmi Balasubrahmanyam3D1
16/01/2020 [Sadbhawana Apartments, plot Ng -
299 |DELHI 201911048485 |00 00T o aetor 22 Dvearka, Now Delhi Pala@cigindia.con
110 075
16/01/2020 C/O LAKSHMI KUMARAN & ' o
300 |DELHI 201717036762 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
T Enclave New Delhi 110029 India
16/01/2020 C/O LAKSHMI KUMARAN & ' o
301 |DELHI 201717037421 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
e Enclave New BIlhi 110029 India
302 |DELHI 135/DELNP/2015 (l)g{ 83{3820 gulrlgagrﬁ":”%‘i‘;ab Enclave Phase | .in @groserandgroser.com
S. MAJUMDAR & CO., G48, - -
303 |DELHI  |201611036171  [F0/0L2020 1\ or " cinat Nagar Il Nw Delhi [0€'@patentindia.com,cal@patentindia
00:00:00 . m
110 024, India
16/01/2020 REMFRY & SAGAR At_torneys at
304 |DELHI 201717015140 00:00:00 Law, Remfry House, Millennium |remfry-sagar@remfry.com
e Plaza, Sector 27, Gurgad22009
REMFRY & SAGAR
16/01/2020 ATTORNEYSAT-LAW REMFRY
305 |DELHI 201717005700 00:00:00 HOUSE MILLENNIUM PLAZA |remfry-sagar@remfry.com
" SECTOR 27, GURGAON 122 00
INDIA.
SAIKRISHNA & ASSOCIATES
ADVOCATES B-140, Sector 51,
16/01/2020 |Noida210301, NCR, Idia Tel: patent@saikrishnaassociates.com,gar
306 DELHI 201814002815 00:00:00 +91-120 4633900 (100 Lines) @saikrishnaassociates.com
Mobile No0.:9821378432 Fax: +91]
120 4633999
OBHAN & ASSOCIATES 501/7,
16/01/2020 |LANE W-21A, WESTERN .
307 |DELHI 2517/DEL/2015 00:00:00 AVENUE, SAINIK FARMS, NEW email@obhans.com
DELHI- 110080
LAKSHMI KUMARAN & . .
308 |DELHI  |3052/DELNP/2014[t8/01/2020 lop npiARAN B6/10 Safdarjung [ Prde!@lakshmisri.com,Ismds@lakshn
00:00:00 Enclave i.com,Isbom@Ilakshmisri.com
16/01/2020 REMFRY & SAGAR Attorneysat-
309 |DELHI 3665/DEL/2012 00:00:00 Law Remfry House Millennium  |remfry-sagar@remfry.com
e Plaza Sector 2%Gurgaon 122009
LEXORBIS 709/710, Tolstoy . . . .
310 |DELHI 3568/DEL/2015  [10/01/2020 | \0 oo 15 17, Tolstoy Marg New [Tl @lexorbis.com,manisha@lexoriig
00:00:00 . m
Delhi-110 001
UNIT NO.802, 8th FLOOR, TIME . . .
311 |DELHI 201617021390 33{83{3820 TOWER, MG ROAD, SECTOR 2 f‘g;shs‘ijr'{;i'gtsisg‘sng‘r’;t'ons'°r9’rah”"k“
" GURUGRAM - 122002, INDIA '
16/01/2020 |-EX ORBIS CONSULTINGPVT. _ _
312 |DELHI 201617041163 00:00:00 LTD. 709/710 Tolstoy House 15 Imanisha@Iexorbis.com
T Tolstoy Marg New Delhi 110001
16/01/2020 De Penning & De Penning 2B,
313 |DELHI 8744/DELNP/2015 00:00:00 Ground Floor, Solitaire Plaza MG|patent@depenning.com

Road, Gurgaon 122002
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B 483 KNK House Meera Bagh

314 |DELHI 10700DELNP/201E(1)8{8(1){(2)820 Paschim Vihar New Delhi 110063knk@kankrishme.com
o INDIA
Mirandah Asia (India) Level 5,
16/01/2020 |Caddie Commercial Tower, i . .
315 |DELHI 201717038531 00:00:00 Hospitality District, Aerocity, G| india@mirandah.co.in
Airport, New Delhi- 110037, India
16/01/2020 De Penning & De Penning 2B,
316 |DELHI 201717022832 00:00:00 Ground Floor, Solitaire Plaza MG|patent@depenning.com
T Road Gurgaon 122002
KHURANA & K HURANA,
Advocates and IP Attorneys B3,
16/01/2020 |UPSIDC, SitelV, Behind Grand |.
317 |DELHI 201817025933 00:00:00 Venice, Kasna Road, Greater I\Ioimfo@khuranaandkhurana.com
201310, UP, National Capital
Region, India.
DR. ANJANA BARUAH HEAD,
INNOVATION PROTECTION
16/01/2020 [UNIT, CSIR, NISCAIR csirfer.ipu@niscair.res.in,head.ipu@ni
318 DELHI 2568/DEL/2014 00:00:00 BUILDING, 14, SATSANG ir.res.in
VIHAR MARG, NEW DELHI-110
067, INDIA
ANAND AND ANAND
16/01/2020 |ADVOCATES B-41, .
319 |DELHI 8251/DELNP/2013 00:00:00 NIZAMUDDIN EAST NEW email@anandandanand.com
DELHI 110013 INDIA
16/01/2020 LAKSHMI KUMARAN & _
320 |[DELHI 201617044925 00:00:00 SRIDHARAN B6/10 Safdarjung |IPRDEL@LAKSHMISRI.COM
T Enclave
16/01/2020 LAKSHMI KUMARAN & . ' o
321 |DELHI 201617018578 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdd@Ilakshmisri.com
T Enclave
322 |DELHI 201617013776 16{01{2020 Remiry House Millenium Plaza S(remfry-sagar@remfry.com
00:00:00 27
16/01/2020 R.K.Dewa.n & Co. Podar Cham.be .
323 |DELHI 201611027693 P S A. Brelvi Road, Fort, Mumbai |dewan@rkdewanmagdom
00:00:00
400001
C/O LAKSHMI KUMARAN & . . .
324 |DELHI 201611029988 38{8(1){(2)820 SRIDHARAN, B6/10, Safdarjung 'n‘?]irgﬁlg'rﬁksr‘m's”'com’ma'ath"'@'aks
e Enclave New Delhi 110029 India '
DR.ANJANA BARUAH HEAD,
IPM DIVISION, CSIR, NISCAIR . . . . . .
325 |DELHI 4217/DEL/2015 ég{ 8(1){ (2)820 BUILDING, 14, SATSANG gz'i';ffégpiﬂ%mfj‘g'\r/'srﬁlsggfs'rfer"p“@r
T VIHAR MARG, NEW DELHI-110 T )
067, INDIA
SHRIMANT SINGH REMFRY &
16/01/2020 SAGAR ATTORNEYSAT-LAW
326 |DELHI 4527/DELNP/2013 00:00:00 REMFRY HOUSE MLLENNIUM ([remfry-sagar@remfry.com
T PLAZA SECTOR 27, GURGAON
122 009, INDIA.
K & S PARTNERS
16/01/2020 INTELLECTUAL PROPERTY _
327 |DELHI 2596/DEL/2014 00:00:00 ATTORNEYS 109, SECTOR 44, [ipo@knspartners.com

GURGAON 122003, NATIONAL

CAPITAL REGION, INDIA

The Patent Office Jonal No. 04/2020 Dated 24/01/2020

5756



16/01/2020

Remfry House Millenium Plaza S¢

328 |DELHI 10248/DELNP/201‘00:00:00 07 remfry-sagar@remfry.com
REMFRY & SAGAR Attorneysat-
16/01/2020 |Law Remfry House Millennium
329 |DELHI 1063/DEL/2015 00:00:00 Plaza Sector 27, Gurgaon 122 00pa’[enis@remfry.com
India.
K & S PARTNERS Intellectual
16/01/2020 |Property Attorneys 109 Sector 44|
330 |DELHI 201617020071 00:00:00 Gurgaon 122003 National Capital|po@knspartners.com
Region India
SPS(CONTROLLING OFFICER),
16/01/2020 [IPU, CSIR, NISCAIR BUILDING, [csirfer.ipu@niscair.res.in,head.ipu@ni
331 [PELHI - |1495/DELI201S  150.00:00 |14, SATSANG VIHAR MARG,  |irres.in
NEW DELHI-110 067, INDIA
16/01/2020 LAKSHMI KUMARAN &
332 |DELHI 201617039487 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
e Enclave
S/19 22 IFAIA Center Greater |,
333 |DELHI 201717008562  |F0/0L/2020 Iy nida Shopping Plaza Site Iv  [INfo@khuranaandkhurana.com,docket
00:00:00 huranaandkhurana.com
Kasna Road Plot 7/2
16/01/2020 anovIP 45/1 Floor No. 3 Corner
334 |DELHI 201717019306 00:00:00 MarketMalviya Nagar New Delhi info@anovip.com
T 110017 INDIA
16/01/2020 P.S.Davar & Co. N 220 Greater
335 |DELHI 201717023319 Py Kailash 1 New Delhi 110048 psdavar@psdavar.com
00:00:00 INDIA
16/01/2020 |ZeusIP Advocates-@, Jangpura |. .
336 |DELHI 201714034475 00:00:00 Extension, New Delhi 110 014 info@zeusip.com
KAN AND KRISHME Attorneys af
16/01/2020 |Law A 11 Shubham Enclave .
337 |DELHI 201717042461 00:00:00 Paschim Vihar New Delhi 110063knk@kanknshme.com
India
16/01/2020 c/o Lall & Sethi D 17 South
338 |DELHI 201817006485 00:00:00 Extension Il New Delhi 110 049 |akhanna@indiaip.com,info@indiaip.cd
T India
SUBRAMANIAM & ASSOCIATES
16/01/2020 Attorneys- at- law Central Square,
339 |[DELHI 3830/DELNP/2014 00:00:00 Suite 328, Plaza 111, 20 Manoharlal |sna@sndp.com,docket.sna@gmail.com
R Khwana MargBara Hindu Rao (off
Rani Jhansi Road), Deltii10006
LexOrbis, Unit No. 606 & 607, 6th
16/01/2020 Floor, Gamma Block, Sigma Sefiech
340 |[DELHI 201611000820 P Park, No.7, Whitefield Main Road, [shivani@lexorbis.com,manisha@l|exorbis.
00:00:00 .
RamagondanahalliMage, Varthur
Hobli, Bangalore 560066
254, A HIND NAGAR, LDA
16/01/2020 |COLONY, KANPUR ROAD,
341 |DELHI 1756/DEL/2015 00:00:00 ALAMBAGH, LUCKNOW, U.P. nupur_madhur@yahoo.com
226012.
SUBRAMANIAM &
ASSOCIATES, Attorneys at law, sna@sna
16/01/2020 |[Central Square, Sui&?8, Plaza Ill| .
342 |DELHI 3784/DEL/2015 00:00:00 20 Manoharlal Khurana Marg, Ba|p.com,docket.sna@gmall.com,sna.pa

Hindu Rao (off Rani Jhansi Road

@gmail.com

Delhi-110006 (India)
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16/01/2020

SANJAY RAIZADA G 262

343 |DELHI 44/DEL/2015 00:00:00 SARITA VIHAR NEW DELHI shaleen.raizada@sanshadow.com
SUBRAMANIAM &
ASSOCIATES, Attorneys at law,
16/01/2020 |7th Floor, M3M Cosmopolitan, . :
344 |DELHI 201817045010 00:00:00 Sector 66, Golf Course Exnsion sna@sndp.com,docket.sna@gmail.co
Road, Gurugram 122001, Nation
Capital Region, India
Anand & Anand Advocates-B .
345 |DELHI 201917028637  |F8/01/2020 141 Nizamuddin East New Delhi  [2r¢hana@anandandanand.com,emai
00:00:00 . andandaand.com
110013, India
16/01/2020 Worldwide Intellec 313, Best Sky
346 |DELHI 201817013245 00:00:00 Tower, Netaji Subhash Place info@worldwideintellec.com
T Pitampura, Delhi 1100 34
Kshitij Malhotra c/o Global IP Indi
16/01/2020 |B 703Crown Apartments Plot 18Hmail@gip
347 DELHI 1201717030815 1500000 |Sector 7 Dwarka New Delhi  |india.in,gipindia.ipr@gmail.com
110075 India
Mirandah Asia (India) Level 5,
16/01/2020 |Caddie Commercial Tower, I~ . .
348 |DELHI 201717038044 00:00:00 Hospitality District, Aerocity, G india@mirandah.co.in
Airport, NewDelhi 110 037, India
16/01/2020 |ZeuslP Advocates-@, Jangpura | :
349 |DELHI 201714034474 00:00:00 Extension, New Delhi 110 014 info@zeusip.com
S/19 22 IFAIA Center Greater .
350 [DELHI  |10601/DELNP/201[F8/0%/2020  \\6ida Shoping Plaza Site Iv. [d0Cket@khuranaandkhurana.com,info
00:00:00 huranaandkhurana.com
Kasna Road Plot 7/2
16/01/2020 |B6/10 SAFDARJUNG ENCLAVE
351 |[DELHI 11498/DELNP/201 00:00:00 New Delhi 110029, India IPRDEL@LAKSHMISRI.COM
REMFRY & SAGAR Attorneys at
16/01/2020 |Law Remfry House Millennium
352 |DELHI 201817000161 00:00:® Plaza Sector 27 Gurgaon 122 00(remfrytsagar@remfry.com
India.
LAKSHMI KUMARAN &
16/01/2020 |SRIDHARAN B6/10, . .
353 |DELHI 2245/DEL/2012 00:00:00 SAEDARJUNG ENCLAVE NEW iprdel@l&shmisri.com
DELHI 110029, INDIA
REMFRY & SAGAR Attorneysat-
Law Remfry House Millennium
Plaza Sector 27, Gurgaon 122 00
354 |DELHI 201718001522 ég{ 83{ (2)820 India. - Telephone No. 9124280 ggtzr;g?eﬁ?fré’gnﬂm'remﬁy
o 6100 Telefax No. 9124280 6101 °29 Y.
E-mail: remfry-sagar@remfry.com
patents@emfry.com
16/01/2020 C/O LAKSHMI KUMARAN &
355 |DELHI 201717027702 00:00:00 SRIDHARAN B6/10 Safdarjung |iprdel@lakshmisri.com
e Enclave New Delhi 110029 India
16/01/2020 SHARAD VADEHRA A 11
356 |DELHI 201717002913 00:00:00 Shubham Enclave Paschim Vihanknk@kankrishme.com
R New Delhi 110063 INDIA
SAIKRISHNA & ASSOCIATES |patent@saikrishnaassociates.gpatent
16/01/2020 |ADVOCATES B-140, Sector 51, |@saikrishnaassociated.com,garima@
357 |DELHI 201711038956 00:00:00 Noida210301, NCR, India Mobile[rishnaassociates.com,garima@saikris

N0.:9821378432

ssociates.com
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KAN AND KRISHME Attorneys a

16/01/2020 |Law, KNK House, All, Shubham|knk@kankrishme.com,knk@kanrishme
358 IDELHI 3087/DEL/2015 00:00:00 Enclave, Paschim Vihar, New  |om
Delhi-110063, India
Anand & Anand AdvocatesB .
359 |DELHI 201814008423  [L8/0L/2020 14 Nizamuddin East New Delhi [Afchana@anandandanand.com,email
00:00:00 . andandanand.com
110013, India
16/01/2020 Anand And Anad Advocates B 41
360 |DELHI 201817008819 AR, Nizamuddin East New Delhi email@anandandanand.com
00:00:00 .
110013 India
16/01/2020 Piyush Kumar and AssociatesZ5,
361 |DELHI 201811000710 00:00:00 Lajpat Nagar Il Delhi 110024 kunaljhal23@gmail.com
T India
16/01/2020 ANUATION 4th & 5th Floor, WZ
362 |DELHI 201811006501 00:00:00 113/4, Meenakshi Garden, Tilak [info@anuation.com,mark@anuation.c
T Nagar, New Delhi 110018, INDIA
16/01/2020 B 483 KNK House Meera Bagh
363 |DELHI 5272/DELNP/2013| 1. A~. Paschim Vihar New Delhi 110063knk@kankrishme.com
00:00:00 INDIA
REMFRY & SAGAR
17/01/2020 ATTORNEYSAT-LAW REMFRY
364 |DELHI 6204/DELNP/2013 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
o SECTOR 27, GURGAON 122 00
INDIA.
REMFRY & SAGAR
17/01/2020 ATTORNEYSAT-LAW REMFRY
365 |DELHI 9311/DELNP/2013 00:00:00 HOUSE MILLENNIUM PLAZA [remfry-sagar@remfry.com
o SECTOR 27, GURGAON 122 00
INDIA.
GROSER And GROSER Patent g
17/01/2020 [Trade Mark Attorneys of D 1/5 DL, .
366 |DELHI 201817011255 00:00:00 Qutab Enclave Phase | Gurgaon kevin@groseaindgroser.com
INDIA.
17/01/2020 Adastra IP B21050Spaze iTech
367 |[DELHI 201817033203 Py Park Sohna Road, 122002 Gurgalpatent@adastraip.com
00:00:00 : ;
Delhi-NCR India.
REMFRY & SAGAR Attorneysat-
17/01/2020 |Law Remfry House Millanium ranjna.dutt@remfry.com,remfry
368 |DELHI 201817044884 00:00:00 Plaza Sector 27, Gurgaon 122 |sagar@remfry.com
009, India.
Arun Kishore Narasani, Patent
17/01/2020 Agent ipMetrix Consulting Group
369 |DELHI 3007/DEL/2015 POy No. 84, 1st Foor, 4th Cross, patent@ipmetrix.com
00:00:00
Panduranganagar, Banneagfia
Road, Bangalore560076
R.S. SHARMA AMITY
17/01/2020 |UNIVERSITY UTTAR PRADESH| _ . .
370 |[DELHI 2668/DEL/2011 00:00:00 SECTOR 125, NOIDA 201303, registrar@amity.edu
INDIA
Swati Varshney Leués, Caddie
17/01/2020 Commercial Tower, Hospitality
371 |DELHI 201918026632 00:00:00 District, Aerocity, IGI Airport, Newswativarshney.main@gmail.com

Delhi 110 037 India
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C/O LAKSHMI KUMARAN &

372 |DELHI 2591/DEL/2012 (1)8/83/(2)820 SRIDHARAN B6/10 Safdarjung [iprdel@lakshmisri.com
o Enclave New Delhi 110029 India
REMFRY & SAGAR Attorneys at
17/01/2020 [Law Remfry House Millennium
373 |DELHI 201717044790 00:00:00 Plaza Sect())/r 27 Gurgaon 122 00(remfrytsagar@remfry.com
India.
17/01/2020 C/O LAKSHMI KUMARAN .& ' o
374 |DELHI 201717047347 00:00:00 SRIDHARAN B6/10 Safdarjung [iprdel@Ilakshmisri.com
T Enclave New Delhi 110029 India
17/01/2020 Anand & Anand Advocates 'B 41 .
375 |DELHI 201717033974 A, Nizamuddin East New Delhi email@anandandanand.com
00:00:00 .
110013 India
REMFRY & SAGAR
17/01/2020 ATTORNEYSAT-LAW REMFRY
376 |DELHI 201617000985 00:00:00 HOUSE MILLENNIUM PLAZA  [remfry-sagar@remfry.com
e SECTOR 27, GURGAON 122 00
INDIA.
OBHAN & ASSOCIATES N- 94,
17/01/2020 |SECOND FLOOR PANCHSHILA .
377 |DELHI 201614042656 00:00:00 PARK NEW DELHI 110017, email@obhans.com
INDIA PHONE: +91 11 40200200
Anand & Anand Advocates-B
41,Nizamuddin East New Delhi
110013, India Phone No: 0091-
24355076, 941204059300 Fax N¢ .
378 |DELHI 201614043552 (1)8( 83{ 3820 0091-11-24354243, 94120 :;%h;]”daa(‘f:r?;gg?da”a”d'Com'ema"
R 424305658 E-mail: '
email@anadandanand.com,
archana@anandandanand.com;
Mobile No: +91 9717990240
17/01/2020 |B6/10 SAFDARJUNG ENCLAVE
379 |DELHI 5381/DELNP/2015 00:00:00 New Delhi 110029, India IPRDEL@LAKSHMISRI.COM
17/01/2020 REMFRY & SAGAR Attorngy&at—
380 |DELHI 10517/DELNP/201200_00_00 Law Remfry House Millennium  [remfry-sagar@remfry.com
e Plaza Sector 27Gurgaon 122009
REMFRY & SAGAR
17/01/2020 |ATTORNEYSAT-LAW REMFRY
381 |DELHI 10688/DELNP/201 00:00:00 HOUSE MILLENNIUM PLAZA remfry-sagar@remfry.com
SECTOR 27, GURGAON 122009
Khaitan & Co One Indiabulls
17/01/2020 |[Centre, 13th Floor Tower 1, 841 |adheesh.nargolkar@khaitanco.com,kd
382 |DELHI 201711044842 00:00:00 Senapati Bapat Marg Mumbai 40(tents@khaitanco.com
013
REMFRY & SAGAR Attorneysat-
17/01/2020 |Law Remfry House Millennium |patents@remfry.com,remfry
383 |DELHI 201714031842 00:00:00 Plaza Sector 27, Gurgaon 122  |sagar@remfry.com
009,India.
17/01/2020 De Penning & De Penning 2B,
384 |[DELHI 201717010812 00:00:00 Ground Fbor, Solitaire Plaza MG |patent@depenning.com
T Road, Gurgaon 122002
REMFRY & SAGAR Attorneys at
17/01/2020 |Law Remfry House Millennium
385 |DELHI 201717047036 00:00:00 Plaza Sector 27 Gurgaon 122 OOSremfry—sagar@remfry.com

India.
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IPR Consultants Tapasya Corp

386 |DELHI 11351/DELNP/2Q5(1)8{8(1){(2)820 Heights Regus Centre Ground Fl¢delhi-patent@nic.in
T Sector 126
SUBRAMANIAM &
o1/ ASSOClilATES, Attorneys alt law, sna@sna
17/01/2020 |[Central Square, Suig28, Plaza lll|: .
387 |DELHI 201611001757 00:00:00 20 Manofarlal Khurana Marg, Bar|p.com3|docket.sna@gma|I.com,sna.pa
Hindu Rao (off Rani Jhansi Road @gmail.com
Delhi-110006 (India)
Vikas Asawat Registered Patent {
17/01/2020 ([Trade Mark Attorney 3/183, Gangvsasawat@gmail.com,vsasawat@yah
388 DELHI 201611027779 00:00:00 Talab,Basant Vihar Kota, Rajastho.in
Pin 324009 India
389 [DELHI 201617034555 38{83{(2)820 g?:czadma Tower 15 Rajendra |« &:ainandpartners.com
17/01/2020 LAKSHMI KUMARAN & .
390 |[DELHI 201617044927 00:00:00 SRIDHARAN B6/10 Safdarjung |IPRDEL@LAKSHMISRI.COM
e Enclave
K & S Partners 515 B Platinum
17/01/2020 ([Tower 5th Floor Sohna Road Sed|
391 |DELHI 201617044957 00:00:00 47 Gurgaon 122002 National ipo@knspartners.com
Capital Region India
392 |DELHI 8777/DELNP/2Q5 17{01{2020 Remiry House Millenium Plaza S(remfry-sagar@remfry.com
00:00:00 27
ANUATION 4th & 5th Floor WZ
17/01/2020 113/4 Meenaksh_i Garden Tilak ' .
393 |DELHI 201717039363 00:00:00 Nagar New Delhi 110018 INDIA |info@anuation.com
e Tel.: +91 11 6500 0780 Email:
info@anuatbn.com
REMFRY & SAGAR Attorneys at
Law Remfry House Millennium
17/01/2020 Pla;a Sector 27 Gurgaon 122 004
394 |DELHI 201717040394 00:00:00 India. Telephone No. 91 124 280 [remfry-sagar@remfry.com
T 6100 Telefax No. 91 124 280 610
E mail: remfry sagar@remfry.con
patents@remfry.com
REMFRY & SAGAR Attorneys at
17/01/2020 |Law Remfry House Millennium
395 |DELHI 201817000556 00:00:00 Plaza Sector 27 Gurgaon 122 00‘remfry-sagar@remfry.com
India.
NameD.P AHUJA & Co. Postal
17/01/2020 |Address DLF STAR TOWER .
396 |DELHI 201717044286 00:00:00 OFFICE NO. 510 SECTOR 30 patents@dpahuja.com
GURGAON 122 001 NCR INDIA
INTTL ADVOCARE F-252, Lane
17/01/2020 |W/5,Western Avenue, Sainik Farti] .
397 |DELHI 1375/DEL/2014 00:00:00 New Delhi110062 INDIA vishal@inttladvocare.com
KAN AND KRISHME
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